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LOK SABHA
Wednesday, 28th September, 1955

The Lok Sabha metiat Eleven of the Clock
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Radio Research Committee

*2266. Shri Krishnacharya Joshi :
Will the Minister of Natural Resources
and Scientific Research be pleased to
state :

(a) the nature of the recommendations
of the Sub-Committee of the Radio Re-
search Committee sel up to carry out a
survey of raw materials for the radio indus-
try; and

(b) the steps Government propose to
take thercon?

The Deputy Minister of Education
(Dr. K. L, Shrimali): (a)and (b). A
statement giving the required information
is laid on the Table of the House. [See
Appendix XI, annexure No. 37.)

Shri Krishnacharya Joshi : Sir,
am sorry to say that I could not get the state
ment so far. I was waiting for about fifteen
minutes, but I could not get any statement.

Dr. K. L. Shrimali: I am sorry.
The statement should have been there.
Would you like me to read it, Sir?

Mr. Speaker: [ should like to know
what happens to the statements. The
practice is that they are placed at least half
an hour before in the Notice Office.

Dr. Ram Subhag Singh: I also went
to enquire. But the notice regarding the
statement was not there on the notice board.

Mr. Speaker : All Members are
talking simultaneously. It is an improper
proczdure of conducting the proceedings.

Shri Krishnacharya Joshi: I was in
the Notice Office till five minutes to 11,
but I could not get it.

331 LSD—1
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Mr Speaker : Let the question be
stponed for the time being. The
g:crctary is making enquiries and we shall
see what happens. But that will apply to
all questions in which there are statements.

An Hon. Member : Now they have
been put up.

Mr, Speaker: Then the hon. Member
may go and look at it, if he likes—or he may
not.

So it is only restricted to this question
and that is postponed for the time being.

Revenues from Hyderabad

*2267. Shri Ibrahim: Will the Minis-
ter of Finance be pleased to state the
amount of revenue that was realised b!
the Central Government in the State of
Hyderabad during the year 1954-55,
separately from each source ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
The revenue realised by the Central
Government in the State of Hyderabad
during the financial year 1954-55 from each
source is as follows:—

“Central Excise _Incometax  Total

" Rs. s.  Rs.
(in lakhs) (in lakhs) (in lakhs
2,43 1,91 4,34
TEEN  WH T

*3390. St WY Wi oW oy
7t 7 JAH T ¥OT O 5 oA,
LeNY H HwEwT qra olva awew
F HAET F FATAT KT TCHT 9777
feam # fag ooy gl W) w1
arerfas s fr mE 7

W Iwe (e woifsar) :
gafAw] ®1 TEHA 9@ W7 fown
A & faq or ofty g TR
qra At 7€ o W fo aog o A
€ @18 %Y 771 forgr §, ST 33 aefy
s &Y T d
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ot W wtw w1 F o wwaT
f& 2 St Tow g € faia @
AT AET I TR ?

woare wfear : fagld 1w &
& eftw1T faar @ 9=t foe A% Q9
22§ qog, oA, e WR,
wrH, ey, Www, frga, s,
gTaame, Ay, fagme o fassit

ot wea o o Tem g
7 mft aw w1¢ gl 7 foar & o
quAl FEEEAT ST FY @, TT IHA

XH QIIAT ®T 7 TIFTT FT TH57 6 FI1E
oo fag £ 7
qae wfsm & dW W § )

I e faedy fafe mit § ol s
AG § AFTC FIT TG-S I TEHA
& S

Shri Ramachandra Reddi: May |
know whether the *22 bore rifles which
were promised and expected to be supplied

have been supplied to the State organisa-
tions ? .

Sardar Majithia: Yes, they have
been supplied.

= WTTeR W1 AR . W7 F A7
wwat g f fom oow e A waew
| g5 § $1% F10 71 fFaT  aven
€@ ®10 ® T T A §, ¥ oA
# &1 9% FTH TH 47 TIHTQ qEqTi

ETO FAAT AT, GF AeAa wgfes
oafegew o gfear ?

HTATT wANEAT AT TS aE
Tg FTH AE) T W ITH! FL AT @I
fr 38 w3 ywaF 7 gAR AW
Ry A FE FW AT A 4w
e |

Andaman and Nicobar Islands

#3273, Shri S. C. Samanta 1 Will the
Minister of Educatiom bc pleased to
refer to the reply given to Starred Question
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No. 723 ﬁ-ulan the 3rd December, 1954 and
state the futrther steps taken by Government
to recruit Hindi teachers for schools in the
Andaman and Nicobar Islands?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): About 50 applications received by the
Ministry of Education in this connection
were forwarded to theAndaman and Nicobar
Islands Administration during the last
few months. Out of these and a few other
applications received by them  direct,
five trained teachers have been provisionally
selected by the Island Administration,

1 may add for the satisfaction of the hon.
Member that in reply to his original ques-
tion, which was answered on the floor of
this House on 3rd December last, Govern-
ment replied that in spite of strenuous
efforts satisfactory results have not been
obtained regarding the availabilily of
Hindi teachers in the Andamans. Now,
the question of the hon. Member and the
reply given by the Government received
wide publicity in the country, and as a result
of this publicity §3 applications were re-
ceived by the Government of India in the
Ministry of Education and a few others
were received by the Island Administration
direct.

Shri 8. C. Samanta: May | know the
number of schools and tne number of stu-
dents reading in the schools in the Anda-
mans and the medium of instruction there ?

Dr. M. M, Das: At present there is
only one Government High School and there
are 24 Primary Schools in these Islands
with an enrolment of about two thousand
students. So far as the medium is concer-
ned, it is Hindi and Hindustani.

Shri S.C. Samanta: May I know the
emoluments of the teachers there and whe-
ther there is any difference in the pay of
indigenous teachers and of teachers taken
from the mainland ?

Dr. M. M. Das: So far as the pay
scales are concerned, they are the same
as the pay scales approved by the Central
Government on the recommendation of the
Central Pay Commission plus the usual
dearness allowance at the Central Govern-
ment rates. Besides these the teachers
recruited from the mainland are given Anda-
mans special pay at the rates applicable; and
then free un-furnished residential accommo-
dation and free sca passage for self and
family once a year while proceeding on or
returning from leave.

Shri S. C. Samanta: May I know
whether the Education Committee that
visited the Andaman and Nicobar Islands
recently have submitted their reports and
whether the reports have been considered
by the Government ?
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- Dr. M. M. Das: The Committec
visited the Audamans in April-May, 1955.
The report of the Committee s still
awaited:

Oil Exploration in Naharkatiya

*2273. Shri Gidwani: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether any agreement has been
reached with the Assam Qil Company for
undertaking operations for oil explorations
in the Naharkatiya area in Assam;

(b) if so, the proposed share of Govern-
ment in that undertaking; and

(¢) whether Indians will be associated
with the operations of explorations ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Government has no share in this
undertaking but the agreement provides
that the Assam Oil Company will form a
rupee company to work the mining lease
that may subsequently be granted and that
Indian capital will be associated with the
rupee company to the extent of 25 per cent
of its share capital.

(c) Yes Sir; to the extent agreed to
between the company and Government.

Shri Gidwani: What is the extent 10
which the agreement has been arrived at ?

Dr. K. L. Shrimali: The clause
with regard to the employment of Indian
citizens is that the licensee shall employ
Indian citizens at all levels in its organisation
to such extent as may be agreed upon be-
tween it and the Assam Government on the
advice of the Central Government, and shall
also arrange for their training in India and
abroad to enable them to hold these appoint-

ments.

Shri Gidwani: What is the total
capital of the company?

Dr. K. L. Shrimali: [ shall require
notice for that.

Shri Joachim Alva: Did Govern-
ment make a claim to contributc at least
fifty per cent of the capital, and was that
claim accepted or rejected by the com-

pany ?

Dr. K. L. Shrimali: Government had
no intention to have their shares in this

undertaking at that stage.

Shri S. C. Deb: May I know whether
the Government is satisfied that the Indian
personnel that will be associated there will
be given due facility on the technical side of
arpgvr:rion of oil , and oil refinery etc, ¢
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Dr. K. L. Shrimali: Yes, Sir. The
agreement says that Indians will be associa-
ted at all stages with the organisation and
arrangements will 'also be made for the
training of technical personnel.

Reserve Bank of India

_*2275. Shri 8. N. Das: Will the
Minister of Finance be pleased to state:

(a) whether any decision of making
the Department of Banking of the Reserve
Bank of India its permanent featurc has
been taken; and

(b) whether the strength and scope of this
Dcpartment have been expanded ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) Yes, Sir. The Department of Banking
Development of the Reserve Bank of India
has been made permanent recently,

(b) Arrangements for expanding the
strength and scope of this Department are
under way.

Shri S. N. Das: May I know what
will now be the scope of this Departinent
with regard to the functioning of Rural
Credit Organisations and the various
branches of the State Bank of India?

Shri A. C. Guha: The recommenda-
tion of Rural Credit Survey to strengthen
this department is primarily on account of
the expected work of the State Bank and
the operation of rural credit work, Its
main work will be to help rural credit work
and also the State Bank in extending banking
facilities to rural areas and semi-urban
arcas.

Shri S. N. Das: May I know whether
this department has drawn up any pro-
gramme, or 1|:. it likelf)]r.l o drayvhup a pro-
gramme in the near future with regard to
the opening of branches of State Banks in
rural areas, and if so, what are the important
features ?

Shri A. C. Guha: The programme
has already been stated in this House.
400 branches are to be opened in the next
5 years. I do not know what further progra-
mme the hon. Member wants. It would be
mainly the function of the State Bank to
select the places and decide when the
branches w:ﬁ start. The Reserve Bank
will always keep contact with the State Bank.

Shri S. N. Das: Maiy I know whether
it will be one of the functions of this depart-
ment to co-ordinate the activities of the
State Bank and the rural credit organisa-
tions in the country?

Shri A.C. Guha: If the hon. Member
would like, I shall read out the functions as
put in the recommendations. I think that
work will come if not directly, at least in-
directly. Its main functions will be to help
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State Bank in expanding its activities
z}dpmvi' banking &Icl:fliﬁutomal
sreas as also in the matter of rural finance.
That would be the main function. So that
Co-ordination would come indirectly at
least, if not directly.

Shri Matthen: May I know if the
) t a practical banker as
tggdammemmdnotmum-chlir
banker as they used to?

Shri A. C. Guha: It is a suggestion
for action.

Mr. Speaker: In a sense, it is.

EChromite Ore Reserves

*2276, Shri R.N. S. Deo: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that the Orissa
Chamber of Commerce have estimated the
Chromite Ore Reserves of the country at
200 million tons; and

(b) if 80, the action proposed to be taken
by Governmeant in this connection ?

The ty Minister of Education
(Dr. K. L. Shrimall) (a) Yes, Sir.

(b) * The matter is under investigation,

Shri R. N. 8. Deo : May I know what
action has been taken on the recommenda-
tion of the First Five Year Plan to have
mapping and drilling the other areas for
estimating the chromite ore reserves ?

Dr. K. L. Shrimali : Investigations
could not be carried on under the
Pirst Five Year Plan. But. provision has
besn made in the Second Five Year Plan
and top priority will be given to survey.

Shri R.N.S. Deo : May I know
whether it is a fact that only 800 acres out
of an estimated area of 1000 square miles
have so far been surveyed by the N.S.g.R.
Minist1y ?

Dr. K. L. Shrimali : I could not
cxactlv «av how far that information is
correct. But the estimates which were
given to us by the Orissa Chamber of Com-
merce seem to be 200 million tons where as
our estimates was only 1-3 million tons.
From the information that is available ar
the piesent moment, there does not secem
to be any justification to belicve that they
are of the measure of 200 million tons.

Shri R. N. S. Deo : The hon. Minis-
ter just now said that the N.R.S.R, Mini-
stry's estimate is 1+ 3 million tons while the
dav before vesterday the Commerce and
Industry Ministry replied to  the supple-
mentary saving that it was 1* million tons
and the First Five Year Plan has given the
figure as 6,02.000 tons.  Mav T know which
it the correct figure ?
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Dr.K.L. Shrimali : The figure which
has been given by me, vis., 1°3 million tons
is correct according to my information.

Baroda Kala Bhawan Technical
Institute

*2278. Shri R. N. Singh : Will the
Minister of Education be plcased 1o
state®

(a) whether  Government recognize
Diplomas of Aichitecture awarded by the
Board Kala Bhawan Technical Institute:

(b) if so, since what time ; and

(c) the number of diploma holders
of the above Institute who have been
employed by Government ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das) :
(a) to (c). A statement is laid on the Table
g;’ thagl-]louse. [See Appendix XI. annexure

0. 38,

st amee Qe fag . o F A
w & 9 g § f5 @ fafash
7 miwewe fewimme fofa & fa=
.To wrée  mTfo To WX WTo wTEe
ﬂ'o‘l{o fmmﬁ@iﬁ! o @
o) T oag o W E e Cowan
fafret & @ mfeewax gonfz =
feeraT s et fommmewr &< w1
wfgwre 7

_ Dr. M. M. Das : So far as qualifica-
tions in professional and technical matiers
are concerned, it is the Education Ministry
that deals with this particular matter. 1 do
not know whether the Home Ministry has
specificd the qualifications. Before 1949
the different Ministries had their own speci-
fications regarding these qualifications.
After 1949, the Educstion Ministty has
been given the responsibility of finding out
what should be the qualifications for
Government employment.  Since 1953, the
matter is being dealt with by an Assessment
Board which has been set upin the Ministry
of Education in associstion with the U.P.
S.C. under the zegis of the All India
Council of Tcchnical Education,

st wree QAo foy: w7 & 9w
are g T aforae qafers afaw stugs
w3t wfawrc # fr ag fewiw a1 fft
Y AT T 7 7

Dr. M. M. Das : The Union Public
Service Commissior is not responsible for
determining what should be the qualifica-
tions. Thet responsibility has been given
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to the Ministry of Education, The U.P.S.C.
is guided by the decision taken by the
Ministry of Education. For facility of
work, we have established an Assessment
Board in which the Union Public Service
Commissionisrepresented.

st WTCe THo fag . *1 TogHTA
fafredt 7 o waw fectar ®t 3F-
arew scfaar g ?

Dr. M. M.Das : This has been ans-
wered in detail in the statement. We have
not only recognised the diplomas of the
Kala Bhawan, but already many people
with these diplomas have been appointed
in Government service.

Shri R. S. Diwan : Bcfore the com-
mencement of the Delhi Polytechnic. the
diplomas of the J. J. School of Arts, Bom-
bay, were recognised for appearing before
the Union Public Service Commission.
But since the commencement of the Dethi
Polytechnic. those diplomas are not recog-
nised even though the courses are the same
and the knowledge that the srudents get is
the same.

Dr. M. M. Das : We¢ have got no in-
formation about this. So far as we koow.
the diploma of the J. ]. School of Arts is
recognised.

Shrimati Jayashri : I would like 1o
know whether itis a fact that the Kala
Bhawan is a part of the Shri Maharaja Sayaji
Rao University of Baroda ?

Dr. M. M. Das: Formerly this
Kala Bhawan was a Government Instirution
of the Baroda State. When the Baroda
University was sct up, it gave affiliation
to this institution and it is now affiliated
to the Batcda University.

Mr. Speaker : Next question,

si Shri R. N. Singh : Onc question,
ir.

Mr. Speaker : | have already allowed
5 questions,

Military Camps

*2280. Thakur Jugal Kishore Sinha:
Will the Minister of Defence bc pleased
to siate:

(a} the number of improvised military
camps crected during the last war in
Bibar;

(b) the number of camps  still in
use ;

(c) the number of camps with their
10‘:;:1011 gbandoned by the military;
an
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(d) the manner in which the aben
doned camps are or have been ditposed
or are being madc use of ?

The Deputy Minister of defence
(Sardar Majithia): (a) 192,

(b) Twenty.

(c) and (d) 172 camps have been  aban-
doned by the army., Their locations are
shown in the statement laid on the Table
of the House, [See Appendix XI, annexure
No. 39]. The mannerin which the camps
have been disposed of or are being used
is also indicated in the statement.

ST v fwaie Ty« 7 WA
WA 7g T qud & fF I aw ®
qaTA § e &=t gan ar ?

wEqN WG . AT FYF T Sl
® A F AT AR § 7

st gue feme fay: foew off
77 fagx & a9 9, 37 ga 9% fvaan
as vy ?

Sardar Majithia : I have not got
the figures of what was spent on these

192 camps. They were mostly temporary
buildings put up during the war.

Dr. Ram Subhag Singh : May I
know whether the land on which the
camps were erected has been returned to
the original owners ?

Sardar Majithia : If the hon. mem-
ber only sces the statement in reply to the

question, he will find in it that he
wants.

Dr. Ram Subhag Singh : I know
that.......

Mr. Speaker: Order, order.

Shri G. P. Sinha : May [ know
whether the Government of Bihar have
demanded some of these camps for public
purposes ?

Sardar Majithia: As the statement
shows, quite a lot of these camps have
been taken over by the Bihar Government
and they have been handed over to them.

Shri G. P. Sinha: May I know. ...

Mr. Speaker : It is better 10 go
through the statement,

Land in Cantonment Areas

*2281. Shrl H. G. Vaishnav: Wil
the Minister of Defence bc pleased ta
state:

(a) the nature of rights and title of
the agricultural land owned and poasess-
ed by the land-holders since long in the
Cantonment areas; and
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(b whether  these rights wvary in
different Cantonments ?

The Deputy Minister of Defence
(Sndp- Maji ) t(a) Whereve, any
land is owned and possessed by a land-
holder in a Cantonment, he enjoys full
proprietary rights, .

(b) These rights are governed by the

laws of the respective States in which
the Cantonments are situated.

Shri H. G. Vaishnav : May 1 know
whether in some of the cantonments now
these owners are turned into tenants and
their rights are curtailed ?

Sardar Majithia : As I said, they
are governed by the State laws.

. Shri H. G. Vaishnav : May I know
if there is some litigation also in this
respect and people arc fighting and a
representation has been made to the
Defence Ministry that the rights of owner-
ship should not be changed into tenancies ?

Sardar Majithia : Naturally, when
the conditions are changed, people do
fight, but they have to conform to the laws
of the State which arc on a socialistic

basis.

Nymaia Moz aa i fr
wafrt & faaw § 9w g
F A 7 HE 7Y 7 fa=rre o v 7@
3, W ;1 F I g g omfEd
BHATZNT F S0 /YT o W o ?

Sardar Majithia : Not so far as the
agricultural land is concerned. Probably
the Member is referring to the other land
to which the question does not refer.

W g e ® foaun
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(&) afz gr. @ 39 Fa% 97 F0
AN SR :
The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) No, Sir.
It was designed at the Fuel Research

Institute, Jealgora, and was fabricated at
the National Physical Laboratory.

(b) Rs. 5,000/- approximately.

() and (d) Yes, Sir. Plants of the
same capacity working on similar principle
but using different  water-softening
materials can be obtained from foreign
firms for about Rs. 20,000/- each.

st Wo "o a¥fyar : T FaAT A
wrasaear 9 IO A gedy & 7

o ® o THe sATHY © TAH 7
uF q27d e & faad arET 1 gewr
faaT wmaT 21

st o AYe m¥fEmy . T ET AAW
FT ATEEIFAT I F T IR K A

TTo ®Wo UHo Wrelto: T T,
% TEEI § TAAT qTATAEAT TEA
g

Shri P. C. Bose: May | know what
is the recurring cost ?cr year of this plant
for softening water

Dr. K. L. Shrimali : I am afraid I
cannot give the information. I shall need
notice for it,

Shri S. C. Samanta : May 1 know
whether it is a fact that this Fuel Research
Institute has manufactured a chemicm
complex which will lessen the cost, so
that there will be no necessity for this
plant ?

Dr. K. L. Shrimali: They have
developed a material known as “Carbion™
and it is being used for softening water.

Army Service
*2283. Shri P, L. Kureel : Will the

Minister of Defence be pleased to
state:

(a) whether it is a fact ‘that the Army

Service is not drawing type of
candidates to its fold, as 1t ﬂoes not offer
a suitable career;

(b) if so, the steps proposed to be
taken to attract snd retain capable career
personnel;
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(c) whether Government have seen
the “Womble Committee Report”; and

d) if ;o, the nature of the action
p

The Deputy Minister of Defence
(Sardar Majithia) : (a) Government
have no reason to think that the Army
service is not drawing the proper tvpe of
candidates.

(b) Does not arise.

(c) Yes, Sir.

(d) No action is considered necessary.

Shri P. L. Kureel : May 1 know
whether it is due to the fact that the pay
scales and allowances of the men and
officers in the Armed Forces have consi-
derably gone down after partition; that
a great ?crccnmgc of the officers is badly
in debt?

Mr. Speaker : [ could not understand
the last part of the question.

Shri P. L. Kureel : Is it not a fact

that a great number of these officers are
badly in debt?

The Minister of Defence (Dr.
Katju) : I do not think so. I think my
hon. friend is misinformed.

Shri P. L. Kureel : Do Government
propose to appoint a commission to
enquire into this question which is very
important ?

Dr. Katju: I do not think it is neces-
sary.

Shri Nambiar : May I know whether
the Government are proposing to increasc
the pay scale of the O.Rs. which at present
is considered to be very low ?

Dr. Katju : The question will be
considered.

Shri Nambiar: [ want to know
whether the Government are proposing
to increase the pay scale of the O.Rs.,
that is, other ranks, which at present is
considered to be very low.

Dr. Katju : The question has been
raised. I would lke to have notice of
this question, for the present.

Welfare Extension Project

*2286. Shri Sanganna : Will the
Minister of Education be pleased to
state:

(a) Whether it is a fact that the
Central Social Welfare Board has  re-
establish an Pmngindependmt organisation
to cvaluate the working of its Welfare
Extension Projects; and

(b) if s0, how the matter stands ?
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The Paliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Yes, Sir.

(b) The Planning Commission has
accepted the proposal of the Central
Social Welfare Board and details are being
worked out by them.

Shri : May I know whether
the Social Welfare Board has made this
suggestion because it is not able to cope
with the increased work in the social
welfare activity ?

Dr. M. M. Das : In the ninth meeting
of the Central Social Welfare Board, the
Chairman  herself emphasized the need
for an independent evaluation of the wel-
fare extension projects already functioning
80 as to assess the measureTof success that
has been achieved so far. So, unanimously
the proposal was adopted to request the
Planning Commission to set up an organisa-
tion or a committee or something like that
which will take up this cvaluation work.

Shri Sanganna : May I know whe-
ther the Adarsh Grameen Mahijla Sanghy
recently formed with jts headquarters in
New Delhj, has made any suggestion for
the improvement in the working of the
Social Welfare Board ?

Dr. M. M. Das : We have no informa-
tjon.

[ ]

Shri S. N. Das : Before this new
organjsation is set up, what is the present
arrangement to  supervise the work
that js being done in varjous parts of the
country with the funds given by the
Central Board ?

Dr. M. M. Das : These extensjon
projects are implemented by implementing
committees. en, there are State Board
which keep an eye over this implementa-
tion, and then the Central Board is there.
There are inspectors appojnted who
occasionally go to the place and examine
the work on the spot.

Ordnance Officers (Civilians)

*2287. Shri Ramchandra Reddi :
Will the Minister of Defence be pleased
to state :

@) Whether it is a fact that many
Ordnance Officers (Civilians) working
in varjous Ordnance Depots have been
retrenched or are likely to be retrenched
in 1955-56;

(b) whether in view of the expansion
and reorganisation of Ordnance Factories.
the question of their retrenchment has
been reconsidered; and

(c) the reasons for creating 4 cate-
gories for retrenchment in rdnance
Officers (Civilians) whereas only 3 catego-
ries were provided for retrenchment by



5201 Oral Answers

the Ministry of Home Affajrs and in
the Army Instruction 107 of 19507

The uty Minister of Defence
(Sardar jithia) : (a) No Ordnance
Officer (Civilian) has sofar been retrenched
during the year 1955 and it is hoped that
none will have to be retrenched during the
year 1955-56. )

(b) Does not arjse.

(c) The four  categories  are ;
“Outstanding”, “Above  Average”,
“Average” and “Below Average (not fit
for permanent retention)”. ose gra-
ded “Above Average” & “Average” to-
gether fall in the category “Not outstand-
ing but fit for permanent retentjon’
provided in the retrenchment jnstructions.
The number of officers who were “Not
outstanding but fit for permanent reten-
tion” was large; and they were, therefore
sub-divided jnto two broad categories on
the basis of merit for purposes of confirma-
tion,

Price ’of Ammunitions

*2289. Shri Bhagwat Jha Azad:
Will the Minjster of Defence be plcased
Lo state ‘9

(a) whether attempts are being
made to reduce the cost of ammunijtion
which are made available for sale to
the public; and

(b) the difference between cost price
and sale price of such ammunijtions ?

The Dmuty Minister of Defence
(Sardar jithia) : (a) and (b) No
ammunition produced ‘at present jn Orde-
nance Factories is being offerd for salc
to the public. Production of a few types
of ammunijtion for the civil market is
under development and due care will be
taken to fix the price of these types at as
low a figure as possible having regard to
the market price of similar types of im-
ported ammunjtjons and our  production
costs.

Shri Bhagwat Jha Azad: May I
know whether Government have called
for the annual requirements of the non-
official organjsations which are promoting
rifle training in India, and do Government
propose to supply their annual require-
ments ?

Sardar Majithia : As T said, so far
we have not been in a position to put oul
ammunijtion on the market, but we are
developing that ammunijtion, and when
it is developed we certainly will go in for
the civil market, and that question wijll
arise only when we are in a position to
put the ammunjtion on the market.
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Shri B t Azad : Can
Government tell us what is the cost price
at present as computed of the ammunjtjon
22 bore produced in our ordnance factorjes
and may I know if it is not a fact that the
price of such ammunition js more than
300 per cent of the cost of ammunitjon that
is imported from outside,

Sardar Majithia : As I said, our
production costis being worked out. I
presume the hon. Member is correct
that jtjs a bit higher than what the imported
stuff costs.

Shri Bhagwat Jha Azad: Would
Government consider the question of
not banning the import of cheap ammun;j-
tions from outside, until the price of the
ammunitions produced in our ordnance
factories, which is at present about 300
per cent hjgher, is reasonably reduced ?

The Minister of Defence (Dr. Katju):
I do not think the facts are quijte correct.
But I should like to have notice about the
question of banning the jmport.

Part ‘C’ States

*2290. Shri Radha Raman : Will
the Minister of Home Affairs be pleased
1o state :

(a) whether it is a fact that Delhi’s
Chief Minister has recently submitted
a memorandum to Government on be-
lsml.f of Chief Minister of all the Part ‘C’

tates;

(b) if so, whether it demands enhanced
powers or changes in present procedures
and rules applicable to Part ‘C’ States;
and

(c) what arc the other points made
in the Memorandum and what action
has been taken thereon ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) to (c) A letter;
has been received from the Chief Minister,
Delhi, on behalf of the Chief Ministers
of Part ‘C’ States. This letter contains
proposals for the delegation of enhanced
financial and other power on the Part ‘C’
State Goternments. It is now being
examined by the Government of India.

Shri Radha Raman : May I know
the number of memoranda or letters so
far received by the former States Ministry
or the nt Home Ministry from the
Chief Ministres of Part ‘C’ States, and the
points which trey referred to and which
have previously been acceded to, but other
than those that have been mentioned by
the hon. Minister just now ?

Shri Datar : Yes. On a previous
occasion, 1.e., last year, certain amendments
were made in the Government of Part
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“C’ States Act itself, in answer to the requests
made by the various State Governments.
The last memorandum that we have recei-
ved later on contains a number of other
points as well,

Shri Radha Raman : May I know
whether in view of the genuine difficul-
ties pointed out by the Chief Ministers, in
their previous memoranda as well as in the
letter which is just now before the Home
Ministry, Government have made certain
concessions to them on the basis of these
ljncr;toranda. and if so, what their nature
is

Shri Datar : At present, Govern-
ment are considering very carefully the
suggestions contained in this letter.

Canteen Stores Department

*2291. Shri Ram Dass : Will the
Minister of Defence be pleased to
refer to the answer given to a supplemen-
tary question to Starred Questions No.
1953 on the sth April, 1955 and lay on the
Table of the House a statement showing
classwise the number of those employees
of the Canteen Stores Department whose
salaries have been increased or decreased
on account of the introduction of new
scale of pay ?

The uty Minister of Defence
(Sardar Majithia) : A statement is laid
on the Table of the Lok Sabha. [See Appen-
dix XI, annexure No. 40.]

it T AW I " § "
grar @ f &Y fvem & sifisrsr § foraly
qAEATE F W= FAT AT gE & 1w
# o wFan g v ag A 9 o wo 2
g AR wfoaT § 79 7§ 7f ¢,
TEET T FTI00 87

Sardar Majithia : The statement
says thatin the case of the cashiers,
who are two in number, and in the case
of the P, A, to the chairman, who is one
in number, the pay-scales have been
reduced; this had to be done, taking
into consideration the pay scale of their
counterparts in other departments.

ot o W ®& A I AwaT g
fF fogw a0 & feaq d997 taETge
fou 1o 9, 397 F fFaw agT 7 fom
T AR feaw w1 feardde § 7 &
arEy & v

Sardar Majithia : I require notice
for that question.

28 SEPTEMBER 1855

Oral Answers 5204

Shri Gidwani : What is the average
profit per year from the running of these
departments ?

Sardar Majithia : It is difficult for
me to give that figure offhand, but I think
that information was given in reply to one
of the questions earlier.

oft W T FT & A T g
fop g Y AT T B ITAT T XEE
§ faer &< a7 so W% IEs fag
o1 g faam sroem, wet 7 77 T
s ¢

qAT wwsar - St g, 8T A
?,¥0,000 mﬁ‘ﬁﬂ'&i‘“l

Tobacco

*2295. Shri T. B. Vittal Rao : Will
the Minister of Finance be pleased to
state :

(a) the decision taken on the re-
commendation of the Indian Central
Tobacco Committee to abolish the pro-
duction of various certificates by the
producers for transporting tobacco to
godowns; and

(b) the steps taken to minimise the
hardships caused to tobacco growers in this
regard ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha): .
(a) Government have not received any such
recommendation from the Indian tral
Tobacco Committee.

(b) Does not arise.

I should like to add that the suggestion
made in this question i8 not quite correct
factually. The producers are not required
to carry s0 many certificates they have
to carry only one certificate,

Pay of J.C. Os. and O.Rs.

*23 Shri H. N. Mukerjee : Wil
the Mx’n‘i;ter of Defence bc pleased to
state :

(a) the scale of pay of J.C.Os. and
other Ranks ; and

(b) whether it is a fact that a J.C.O.
gets three increments and an O. R. one
increment during the entire period of
service ?

The Deputy Minister of Defence
(Sardar Majithis) : (a) A statment is
laid on the Table of the Lok Sabha.
[See Appendix XI, annexure No. 41.]
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(b) As indicated in the statement,
]J.C.Os. are either on fixed basic pay or on

y-scales with three or five increments;
while Other Ranks get two increments for
length of service and also get higher pay
on advancement to higher class after
acquiring technical skill and experience.
On promotion as Naik and Havildar,
they also become eligible for further in-
crements by way of good service pay.

Shri H. N. Mukerjee : May I know
whether the hon. Minister is aware of the
dissatisfaction in the Army on account of
the substantial difference in emoluments
between the O.R.’s and the lower division
clerks in civilian service, or between the
J.C.Os. and the upper division clerks
in civilian service, even though the cilvilian
service people are not very well paid either,
and if so,what steps he contemplates in this
direction ?

Sardar Majithia : 1 am not aware of
the dissatisfaction, because the O.R.’s get
quite a lot of other benefits which the
civilians do not get in their service.

Shri H. N. Mukerjec : May [ know
whether it is a fact that there have been
instances where the Defence Ministry was
ready for additional expenditure on welfare
of Army personnel in order to supplement
their meagre earnings, but the Finance
Ministry came in the way ?

Sardar Majithia: Not to our knowledge,
Shri Nambiar : May I know whether
the recent pension rules would apply satis-

factorily to the O.R.’s or they will be against
their previous pension rates ?

Sardar Majithia: No. The new
pension rules are generally beneficial to
these employees. But they were given the

tion ; in case they thought that the
old rules were beneficial , they could opt
for the old rules. And they were treated
accordingly.

Shri Nambiar : May I know whether
there has been any  request for reconsider-
ation of the pension rules of O.R.’s?

Sardar Majithia : No.

woAy & ward
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Dr. M. M. Das : There are several

mounds in the Kurukshetra and Thancsar
areas, which have been excavated more
than once. The archaeological speci-
mens that have been found show that this
place was occupied not earlier (by the
Kushans) than the 2nd century B.C.

it T80 U0 AW . FAT & A qwdAT
g % 99 o avg & wgAqw W
9T T § AT A7 weOr § fF owdy §
W FTAEY F77 FT a7 T8 Ay
e’

Dr. M. M. Das : The excavations will
be taken up in due time. There are more
important sites to be excavated in Punjab
itself, which relate to as far back as 2000
and 3000 B.C. And since on several
occasions excavations have been done in
these areas, for the time being, there is no
programme with the Archaeological De-
partment to carry out excavation work in
these areas.

qRTR A HUETHT
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1 oy oY a7 qard Y Fo o
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fn w9 & sn-afew (310 TWo
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Dr. M. M. Das : There is the Jardine
Museum which contains several thousands
of specimens which were strewn around
the ruined temples. Since there was no
roof over this Museum, the idols there were
subjected to rain and sun. Now, they
are being treated chemically, and satis-
factory results have becn obtained. Now,

there is a programme for providing a roof
over half of the Museum.

Shri H. N. Mukerjee: May [ know
what steps have been taken to make access
to Khajuraho and stay near the temple-
site less difficult than it is at present?

Dr. M. M. Das: I think that question
should be addressed to the hon. Minister
of Transport.

Seizure of Gold

*2299. Shri Janardhan Reddy : Will
the Minister of Finance be pleased to
srate :

{(a) whether it is a fact that Bombay
Customs secized large quantities of gold
from a Danish sailor and two Muslim
pilgrims on the 7th September, 1955;
and

(b) if so, the tguanmy and value of
the gold so seized

The Minister of Revenue and
Defence Edpenditure (Shri A. C,
Guha) : (2) and (b) Gold weighing 1253
tolas 44 grains and valued at Rs. 1,19,062
was seized by the Bombay Customs De-

B e T Rl
pilgrims.

off JmTEw Ty w@T F I
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Shri S. N. Das : May I know the cir-
cumstances in which this gold was being
taken out by these people?

Shri A. C. Guha: The Danish smug-
gler came in a steamer. 1 think the
steamer was coming from Hong Kong.
From him, 6 packets containing 63 bars
of bullion weighing 1010 tolas and 60
grains were scized. The marking on the
gold indicates that it was smuggled from
Hong Kong. The two Muslim pilgrims
reached Bombay on the same day but by
another steamer. Some gold was found
in a thermos flask and a bigger quantity
was concealed in the rearside of a
wooden box of the pilgrims  which
formed part of their baggage.

Shri M. L. Dwivedi : | want to know
whether the facts revealed by the hon.
Minister include an incident in which the
film star, Nascem, was smuggling gold and
some jewellery.

Shri A. C. Guha : No, Sir, that was
another incident. The name of this pil-
fnm steamer was Is/lami which started from

C

dda and reached Bombay on the 6th
September.

Shri M. L. Dwivedi : My question was
different. He has not followed my ques-
tion.

Mr. Speaker: Order. order. It sj
not of importance.

Awards and Decorations

*a2300. Shri Kamath: Will the
Minister of Home Affairs be pleased to
smte the various categories or descriptions
of awards and decorations that are con-
ferred by the President on Indian Citizens ?

The Deputy Minister of Home
Affairs (Shri Datar) : The various
categories of civilian decorations that are
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conferred by the President on Indian
Citizens are ‘Bharat Rama’, ‘Padma
Vibhushan’, ‘Padma Bhl.llh.ll'l Padma
Shri’, and ‘Ashoka Chakra’ Classes I,
II, and III

Shri Kamath: In conferring these
awards and decorations, including the high-
est, Bharat Ratna’, of which the Prime
Minister was humel.f happily, a recipient
the other day, does the President act on the
advice of the Council of Ministers or
does he act in his own discretion and
judgement ?

Shri Datar : Except in the case of the
‘Bharat Ratna’ which was conferred on
the Prime Minister, the President Acts on
our advice.

Shri Kamath : Considering that for
nearly three years after the promulgation of
the Constitution no such awards and de-
corations were confcrred by the President,
may [ know what circamstances or con-
siderations influenced Government to
change their decision and resume the old
British imperialist  tradition, which is
against the spirit—if not the letter
as well of article 18 of the Constitution ?
What exactly is the dividing line between
those titles referred to in article 18 and these
awards and decorations ?

Shri Datar: Government consider
that good services, either in the field of arts,
science or literature, as well as humani-
tarian services or meritorious public ser-
vice, should be recognised, and therefore,
they have instituted these decorations.

Shri Kamath: Is it a fact that last year
two or three ‘might-have been’ recipients
of these awards returned these award
to the President ? If so, what unds
did they communicate to the President for
refusing such awards or rcturning such
awards ?

Shri Datar: I should like to have
notice. I am not aware of any decorations
having been returned.

Shri Kamath: He wants notice.

Shri S. N. Das: May In know whether,
before a decision was taken with regard to
the nomenclature of these awards and de-
corations, any Sub-Committee was sct up
to suggest names? If so, who were the
members of the Committee ?

Shri Datar : Government considered
the matter fully for nearly two years and
then they came to this conclusion.

Shri H. N. Mukerjee: In the first year
of the award, we were told that the award
was being given in three classes; Pshila
Varg, Dusra Varg, Tisra Varg and so on
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and so forth. Now, we have three different

nomenclatures ; Padma Vidbhushan,
Padma Bhushan and Padma Shri. Do
we take it that the classification remains ?
And do we take it, therefore, that reci-
pients who objected to the principle of
classification are still being subjected to
ﬁth; :mposmon of this principle of classi-

tion ?

Shri Datar : There is no question of
classification. Services of different kinds
are to be recognised by the award of any
one or the other. So far as the classes are
concerned, they are attached only to
Ashoka Chakra.

Degrees Conferred by National
Institutions

*2303. Shri B. K. Das: Will the
Minister of Home Affairs be pleased to
state

(a) whether for the purpose of eli-
gibility to Government services at the
Centre and in «the States, the degrees
conferred by National Institutions such
as the Bihar Vidyapith, Kashi Vidya-
pith, Guijrat Vidyapith during the British
regime when they d no Government
m:iogmnnn have been or will be recognised;
an

(b) if so, what have been or will be
their positions vis-a-vis the  equivalent
degrees conferred by the Government
recognised universitics ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) and (b) The
degrees and diplomas referred to have been
recognised as equivalent to Matriculation,
Intermediate and B.A. of recognised
Universities from the dates mentioned in
the Office Memoranda dated the 18th
September, 1951 and 1sth March, 1952
Copies of thesc Memoranda are l&ocd
the Table of the House [See Appendut XI,
annexure Nothcpii o The uestamn of
recognising plomas egrees
granted on the dates carlier than those
mentioned in the Memorands is still under
Government’s consideration,

The Memoranda refer to the decisions
taken by the Government of India. It is
for the State Governments to issue appro-
priate lorders regarding services under their
control.

Sll.l'i B. K. Das: May | know whether
appointment has under the
Government on the basis of this

deusum ?

Shri Datar : That means whether
these degrees had actually been recognised
in making appointments ?

Shri B. K. Das : Yes.
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Shri Datar : I have not got any in-
formation on that point, Inasmuch as
they have been recognised, there is no bar
as such.

Shri S.N. Das : What are the reasons
why the Government are taking so much
time to come to a decision with regard to
the degrees granted before the date which
has been accepted by Government?

Shr Datar : Government have to find
out in what way these Universities were
functioning before certain dates, namely
1948 or 1946. After all the information
has been received and the reactions of the
State Governments are known, Govern-
ment would extend it to even carlier degrees
of carlier dates,
_ Shri H.N. Mukerjee: Is there any
intentien on the part of Government to
develop these institutions with a kind of
patriotic tradition into Universities of a
special type? I ask this because the

ucaion Minister also happens to be here
at the moment.

Shri Datar: It is for thc Education
Ministry to answer that.
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[The Minister of Education and
Natural Resources and Scientific Res-
earch (Maulana Azad): What answer
can be made to this question ?

Social We{ﬁrg Courses for

- N

*2305. Dr. Ram Subhag Singh : Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government pro]pho: to
introduce training in social we in
the curricula of 1.A.S. LF.S,, and LP.,S,
trainces; and

(b) if so, when this will be intro-
duced ?

The Dﬁty Minister of Home
Affairs (S| Datar): (a) and ).
Government are considering in consulta-
tion with the Advisory Board of Social
Welfare the desirabilityof introducing a short
course in social welfare in the training of
Indian Administrative Service and Indi
Poreign Service Probationers. The Ade-
visory Board’s recommendations in this
regard areaw aited.
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Dr. Ram t?;bh'lhs : Is there
any I:vropoul ore the ernment to
introduce some sort of test to see that
the I.A.S. and L.P.S. candidates— especi-
ally the IP.S. candidates are also tested
in subjects which may enable the U.P.S.C.
to find out whether they can di
their duties well even if they are alone
may not feel nervous at the sight of any
and everything?

Shri Datar: The hon. Member is
possibly making a confusion. This is after
# the probationers have been accepted and
while they undergo training in the LA.S.
Training School here, Government have
every intention of introducing a short course
in social welfare.

Shri S.N. Das : May 1 know whether
it is a fact that there was an ad hoc committee
which suggested that this course should be
included in the course of the 1.A.S. trainees
and, if so, why Government has taken so
much time and why it has been reforred
to another committee for its opinion?

Shri Datar : It has not been referred
to another committee at all. The Advisory
Board on Social Welfare prepared an ex-
tensive syllabus extending over two years.
It was not possible for(Government to spare
so much time so far as this training was
concerned. Therefore, Government re-
quested them to Erepare a shorter course
extending over1oo hours during the training,
We have not yet received that course.

Shri L.N. Mishra: I want to know
whether the curriculum of studies for the
LP.S. and I.A.S. is the same as was there
for the I.P.S. and I.C.S. if not , what new
subjects have been introduced.

Shri Datar : The courses of study are
before the House. They are modelled
more or less, on the basis of the former
training for 1.C.S. and I.P.S. officers; but
there are some material departures.

Diamond Mines at Panna

*2306. Shri Telkikar : Will the
M nister of Natural Resources and
Scientific Research be pleased to
state whetheritisa fact thatthe Diamond
mines at Panna have potentialitics to inc-
crease the annual production by ten crores ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): Some prelimnary
investigations have been made, but actual
reserves have vet to be investigated. It j»
too early to say what the actual potentiali-
ties are.

Shri Telkikar : May I know whethe
the higher import duty has made the
smugglers thrive and thus  hamperc !
the progress of the mining industry?

Dr. K. L. Shrimali :
follow the question.

I could n«
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Shri Telkikar : May I know whether
it is a fact  that the higher import duty
has made the smugglers thrive and thus
hampered the progress of the mining
industry ?

Dr. K. L. Shrimali : There has been
some smuggling and it has been responsibe
for hampering the proper development of
this  industry.

Shri Telkikar : May I know whether
there are cases of diamond smuggling by
foreigners who are immune from scarch’
by customs officials ?

Dr. K. L. Shrimali: I shall require
notice for this quesuion.

Shri Telkikar : May I know whether
the Minister will state the various other
methods by which diamonds are smuggled
from this country ?

Dr. K. L. Shrimali: I am afraid [
cannut answer there are various methods
of smuggling.

Radio Research Committee

Mr. Speaker : Now, we shall *take up
that Question of Shri Krishnacharya joshi—
Question No. 2266.

Shri Krishnacharya Joshi : From the
statement, it appears that the representative
of the National Physical Laboratory has .
already drawn up a detailed programme.
May T know whether the work on this
has started and, if so, what is the progress
of the work?

Dr. K. L, Shrimali : The actual work
has not started.

Shri Krishnacharya Joshi : May I
know what are the various problems and
radio materials under study at present in
the National Physical Laboratory?

Dr. K. L. Shrimali: The main
problem before this committce was how
to  develop the following selected
materials, that is, electrically made graph
paper, press bent transformer, tissuemade
permanent magnet, mica products, special
lass for vacuum tubes, sleeper, aluminium
oil, melting powder, HFC ceramics for
bases, dust cores electrical contact materials
and various others.

Union Public Service Commission

*2307. Shri Viswanatha Reddy:
Will the Minister of Home Affairs be
pleased to refer 1o Starred Question
No. 1682 answered on the 12th Sep-
tember, 1955, regarding appointment
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of persons 1o Class 1 and Class II
Services without reference to the
Union Public Service Commission
and state whether there is a Selection
Committee to select persons on a temporary
basis ?

The Deputy Minister of Home
Affairs (Shri Datar): Temporary ap-
pointments not expected to last for more
than one ycar which have to be urgently
made can be made without the approval of
the Union Public Service Commission. No.
particular method has been prescribed for
the selection of persons for such appoint-
ments and the appointing authority is
free to use whatever method is most suitable
in the circumstances ot each case.

Shri Viswanatha Reddy : May |
know whether it is a fact that there are an
increasing number of cases inwhich officers
are appointed in temporary posts and then
confirmed by a process of what is called
regularisation ?

Shri Datar: That cannot be done
For example, if there is an irregularity,
the matter is brought to our notice and the
U.P.S.C. have also to be informed. We
have made certain changes in the rules-
according to which when Minisiries or  de-
partments make such temporary appoint-
ments they have to be brought to the notice
of the U.P.S.C. That is a check for what the
hon. Member apprehends.

Shri Viswanatha Reddy : May 1
know whether it is proposed to enlarge the
strength of the U.P.S.C. in order to cope
with the increased amount of work that
they are called upon to do?

Shrl Datar: That is not considered
necessary. _

Shri Raghavachari: Is it a fuct that
when later on these posts are made per-
manent and applications are called for,
the very fact that they have been temporarily
appointed goes in their favour for the
choice ?

Shri Datar : In other words, dol
understand the hon. Member 1o mean that
when there is an accomplished fact it
becomes difficult to upset 1t?

Shri R vachari : My point is this.
Without reference to other applicants you
appoint a person temporarily. Latter on
when some permanent incumbent is to be
chosen for the post, the very fact that he is
already working is an imporiant circums
tance in his favour and he is chosen fina

Shri Datar: It necd not e so; 1t might
-en work the other way. .

‘—Cémir;;.\;l— from Column No. 5278,
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LLP.S. Officers

_*2308. Sardar Iqbal Singh : Will the
Minister of Home Affairs be pleased
0 state:

(a) whether the provisions of rule
5(2) of the Indian Police Service {Re-
cruitment) Rules regarding  disquali-
fication of person who have more than one
wife living, for appointment to the Service
are strictly followed;

(b) the number of LP.S. aofficers
who have been given ecxemption from
the operation of this rule so far; and

(c) the reasons for these exemptions ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) Nil.
1c) Does not arisc.

Sardar Igbal Singh: May I  know
whether it is a fact that according to these
rules officers who have more than one wife
will not be eligible for promotion and may
I know the number of cases where there
have been promotions to the higher rank
after the application of these rules?

Shri Datar: If any government
servant or officer who has already more
than on: wife before these rules were
framed, that fact cannot be considered as a
a disqualification.

Flood Relief for Assam

*3311, Shri Amjad All : Will the
Minister of Home Affairs be pleased to
state the amount given to Assam for
providing relief to flood-victims of 1954 in
the shape of (i) loans. (ii) gratuitous relief,
(iii) medicines (iv) and other necessaries?

The Deputy Minister of Home
Affairs (Shri Datar) : A statement giving
the required informarion is placed on the
Table of the House [See Appendix XI,
annexure No. 43.]

Shri Amjad All : In view of the fact
that thousands of houses were pulled down
by the floods, may I know why there was no
sum earmarked for housing ?

Shri Datar : This is help that has been
given at the request of the State Govern-
m:m and we have tried to accommodate
the ~ishes of the State Government to the
fullest extent possible.

Shri Amjad Ali : Is it a fact that no
loan was sanctioned for flood relief and
whether it was not thought necessary
or whether the State Government did not
ask for it?
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Shr Datar: Whatever the State
Government asked  was fully taken into
account before the grant of this aid.

Scheduled Castes and Scheduled
Tribes

*2312. Shri B.S. Murthy : Will the
Minister of Home Affairs hc pleased
10 state

.a) the amount allotted during 1954~
55 and 1955-56 to Andhra State towards
the welfare work for Scheduled Castes
und Scheduled Tribes respectively with a
break-up for different items; and

‘b) the amount spent so far?

The Deputy Minister of Home
Affairs (Shri Datar ): (a) A statement
islaidon the Table of the Housc [See
Appendix X1, annexure No. 44]

(b) The State Government have spent
sums of Rs. 1.89 and 889 lakhs out of the
Central grants sanctioned during 1954-55
for the welfare of Scheduled Castes
{Removal of Untouchability) and the wel-
fare of Scheduled Tribes respectively,

Shri B.S. Murthy : May I know the
reasons for non-utilisation of grants fully
by the States?

-

Shri Datar : In some cases the schemes:
had not come here in time. The schemes
have to come with full details and if they
did not come here in time or if some
further information has to be asked forand.
obtained , some delay occurs and, in some
cascs, this is responsible for not spending
the grants.

Shri B.S. Murthy : Is it a fact that
grants are made after scrutinising the
schemes forwarded by the State Govern-
ments and after having got the grant, why
has the money not been spent?

Shri Datar : Thar is for the Siate
(GGovernments to say; sometimes they might
have certain difficulties of which I am
not aware at this moment.

Short Notice Question and Answer

Mr.Speaker : Short Notice Question
No. 12.

Shri M.L. Dwivedi: Beforc putting
the question, may I ask your permission
ro correct it ? In part (a) it is said that
that book has been published in America
whereas the corrcct information is that
it was printed in Great Britain by Messrs
Butler and Tanner Ltd., london, and
Published by Chatto and Windus, London.

Mr. Speaker : It may be corrected.
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“Rama Retold”

S. N. Q. No. 12. Shri M. L. Dwivedi :

Will the Minister of Home Affairs be
pleased to state:

. (a) whether it is a fact that an insinua-

ting publication entitled “Rama Retold”
by Shri Aubrey Menon has been printed
in  Great Britain by Messrs. Butler and
Tanner Ltd,, London and published by
chatto and Windus, London and is selling
in India;

. (b) whether Government have examined
1t

. '(c) whether the contents of book
injure the feelings of a large section of the
people of this country;

(d) whether any steps have been taken
by Government to stop further sale of this

book in India or to proscribe this publica-
tion; and

(c) whether the attention of the Govern-
ment of U.S.A. has been drawn towards this
publication ?

The Deputy Minister of Home Af-
fairs (Shri Datar): (a) to (d). The im-
port into India of this book has been pro-
hibited by a notification of the Finance
Ministry dated the 19th July 1955 and its
sale and circulation in India has also been
prohibited by a notification dated the 27th
July 1955 issued by the Delhi State Govern-
ment.

(&) No.

Shri M. L. Dwivedi: In view of the
fact that the contents of the book has been
found to be very inciting, and so much so
the Government has proscribed it, has the
attention of the Government been drawn
to the fact that an Indian publication,
Caravan, in its issue of May 1955, reviewed
this book euologising it? May I know
whether any action has been taken against
the reviewer and, if not, why not?

Shri Datar: What the hon. Member
has stated has come to our notice but it may
be difficult to take action against a reviewer
while we can take action against the sale of
that book

Shri M. L. Dwivedi: May I know
if any correspondence has been entered
into with the Government of the country
in which it was printed and published and
if any attempt has been made so that further
s:lalc ?cef this book may be proscribed there
also

Shri Datar: In such cascs, it is not the
practice to take up this question with the
Government of the country where the books
are published. It is more than sufficient
and effective if action is taken against the
imporat or the publication of this book in
India itgelf.
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Shrimati Ammu Swaminahan: Is
the Government aware that this particular
book has been recognised by the Book
Society and can the Government take any
action on that?

Shri Datar: Unfortunately it is so.
But so far as the Government of India are
concerned, how can they take any action
;gainstg the Book Society of the United

tates ?

Shri Joachim Alva: Is Government
aware that Shri Aubrey Menon who has
maligned India . . . .

Shri Datar: It is not Menon, Sir;
it is Menen.

Shri Joachim Alva: I am sorry, this
gentleman whilein Indiasported his name
as Menon and I have known him at
gatherings. Excuse me.

Is the Government aware that Shri Aubrey
Menon who has maligned India enjoyed
considerable hospitality at the hands of the
All India Radio once and do the Home
Ministry propose to recommend to the
Education Ministry, in order to counteract
such propaganda, that they should under-
take the publication of great and mnoble
clgssics lil:('c Ramayana and Mahabharatha
in English as had been done by the former
Governor-General, Shri Rajagopalachari ?

Shri Datar: [ would recommend
this very laudable suggestion to my collea-
gue, the hon, Deputy Minister of Education
here.

WRITTEN ANSWERS TO QUESTIONS

Hindi

*2265. Shri D. C. Sharma: Wil
the Minister of Education be pleased to
state the steps taken so far to introduce
Hindi in the Various Branches of his
Ministry ?

The Parliamentay Secretary to the
Minister of Education (Dr. M. M. Das):
A statement is placed on the Table of the
Lok Sabha. [See Appendix XI, annexure
No. 4s.]

Kolar Gold Mines

*2269. Shri Keshavalengar: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that the Mysore
Government have consulted the Govern-
ment of India with regard to enhance-
ment of rate of royalty in respect of Kolar
Gold Mines; and

(b) if so, with what result ?
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The Deputy Minister of Education
{Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Tha matter is under consideration.

Military Personnel in Jammu
and Kashmir

*2271. Shri Keshavaiengar: Will
the Minister of Defence be pleased to
state: -

(a) whether any additional allow-
ances are paid to the military personnel
serving in Jammu and Kashmir; and

(b) if not, the reasons therefor?

The Deputy Minister of Defence
{Sardar Majithia) : (a) Junior Commis-
sioned Officers, other Ranks and Non-
Combatants (Enrolled) serving in Jammu
and Kashmir are granted Special Compen-
satory allowance as under:—

Junior Commissioned Officers Rs. 15 p.m.
Non-Commissioned Officers Rs. 10 p.m.
Sepoys. Rs. 8 p.m.
Non-Combatants (Enrolled) Rs. 6 p.m.

. Various concessions have been sanc-
tioned to all military personnel serving in
Jammu and Kashmir.

. (b) The concessions were sanctioned
in January 1948 on the ground that some
of the concessions applicable to troops on
active service should be granted to troops
on duty in Kashmir.

Settlement of Tribals

_*2274. Shri Biren Dutt: Will the
Minister of Home Affairs be pleased
o state:

(a) how many petitions of the tri-
bal people of Tripura for settlement of
land arc pending with Government;

(b) how many have been given land
upto July, 1955; and

(c) what are the difficulties in the
way of their disposal ?

The Deputy Minister of Home Affairs
(Shri Datar) : (a) 647.

(b) 22 families.

(c) Applications for settlement of land
have to be locally enquired into and land
surveyed. This requires some time for
completion. Most of the areas in the
interior are not easi'v accessible, especially
during monsoon.

Riflec Shooting

*2277. Shri wat: Will the
Minister of Defence pleased to state:

(a) whether the National Rifle Associa-
tion of India have submitted a scheme
for popularising rifle shooting in the
country;

331 LSD—2
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(b) if so, the nature of the scheme;

(c) whether the Association has urged
for the constitution of a Board for promouoa
of rifle practice in India; and

(d) if so, on what lines ?

The uty Minister of Defence
(Sardar jithim): (a) and (b). A
draft plan was received some time ago but
this is not the final plan. The Governing
Body of the National Rifle Association has
referred it to a Sub-Committee and it is
still under consideration with the Sub-
Committee. The question of determining
the help which the Planning Commsision
should give will be known only when the
final scheme is drawn up.

() and (d). The draft scheme has
recommended setting up of a National
Board under the Ministry of Defence but
has not given detils of its constitution
etc.

Sangeet Natak Akademi

*2279. Shrl V. P. Nayar: Will the
Minister of Education be pleased to
state:

(a) whether the Sangeet Natak Akadami
has a well-equipped library to enable
intending students of Research in Classical
dancing and music to carry on their work;

(b) if so, the size of the library; and

(c) the steps so far taken to get classical
works on subjects in dancing and music
in the various Indian ges translated
into English or Hindi?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

(a) No, Sir.
(b) Does not arise.
(c) Nil.
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The Parllamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) There are 24 temples. They represent
a brilliant phase in Indo-Aryan Style of
temple architecture.

(b) No, Sir.

(c) The date of their construction ran

from B, C. 950 to 1050 A. D. and
wereguilt by the Chandela Rulers of Bundel-

(d) No, Sir.

Reservation of Posts for Hill
Tribes

*2285. Shri Rishang Keishing: Will
the Minister of Home Affairs be ple-
ased to refer to the reply given to Starred
Question No. 1412 on the 28th September
1954 and state the latest position in regard
to the question of reservation of posts
for the hill tribes of Manipur in the State
Government Services ?

The Depu%- Minister of Home
Affairs (Shri tar): The reservation
in the Manipur State services is as follows:

Class I and s per cent (for Scheduled
Tribes

Class II posts )
Class IIl and 20 per cent (Combined for
Class IV posts Scheduled
Tribes and
Scheduled
Castes),

Registered Ayurvedic Practitiomers

*2288. Dr. Satyawadi : Will the
Minister of Home Affairs te pleased to
state !

(a) whether it is a fact that in case
of c:rtzin evegories of  Government
employees. the  Medical Certificates
issted by the Registered Avurvedic
Practitioners are not recognised by Govein-
mert 3

(b if so, the rcasons therefor ;

(¢) whether  anv  represeniation  has
heen made by the Vaids in this regard
and

(d) if so, the decision 1aken in the
matter ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) and (b, Medical
certificates granted by Ayurvedic, Unani
or Homeopathic medical practitioners are
accepted in support of applications for
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leave on medival grounds made by non-
gazetted Government servants under
Supplementary Rule 229}3); they are also
accepted as certificates of fitness to return
to duty from medical leave under Sup-
plementary Rule 212. This is, however,
subject to the condition that the certificates
are accepted for similar purposes by the
Government of the State in which the
employee falls ill or to which Qe proceeds
for treatment. A copy of the instructions
issued in this conncction is placed on the
Table. [S¢e Appendix XI. annexure No.
4€.)] These instructicns apply equally to
all categories of cmployees to whom the
rules meontioned apply.

(c) No.
(d) Docs not arice.

Military Officials

_*2292. Shri Natesan: Will the
Minister of Defence be pleased 1o srate ©

(a) whether it is a fact that 1wo top-
ranking Military officials walked our of
the Indepirndece Dav celebrations on the
15th August, last in Bangalore ; and

(bY it so. the reasons therefore ?

The Deputy Minister of Defence
(Sardar Majithia) : (a) No, Sir.

(b)Y Does not arice,

Manning of Squadrons

*32293. Shri V. Muniswamy: Wilk
the Minister of Defence be pleased to
state :

fa) whether it is a fact that since the
15th August, 1947 the manning of 1§
squadrons could not be completed ;

fb) if so, the reasons therefor ; and

{c) whether there is a proposal  of
withdiawing extension of service to
airmen ?

The Deputy Minister of Defence
(Sardar Majithia): (a)and (b) It is
not in the pullic interest to disclose the
state of development of the Air Foice
or future plan. 1 may however add that
no difficulty has bheen  experienced ime
finding the rcquisite perscnnel,

(c) Nao.

Historic Finds in Farrukhabad
District

*2294. Shri Bishwa Nath Roy : Wilr
the Minister of Education be pleased
to state whether it is a fact that some
materials of histotic imporierce, were
discovered recently in Farru khata
district (U.P.) ?
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The Parliamentary Secreuﬁ to
the Minister of Education (Dz. M.
Das): This Ministry have no information
in the matter.

Social Sciences Research Centre

_*a30o1. Shri K. K. Das: Will the
Minister of Education be pleased to
state :

(a) whether it #s a fact that a new
research centre for social sciences is
proposed to be established in Calcutta
jointly sponsored by UNESCO and the
the Government of India ;

(b) if so, the details of the scheme ;

(c) the contribution made, if any
by the Government of West Bengal ;
and

(d) the total expenditure and the
proportion of it to be borne by (i)
UNESCO (ii) the Government of India
and (iii) the Government of West Bengal ?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das)t:(a) 10 (¢). A Statement is laid on
the Table of the House, [See Appendix
X1, annexure No. 47.]

Kunzru Committee’s Report

"Shri Dhulekar.
*2302.1 Shri Radhelal Vyas:

Will the Minister of Defence be
pleased to refer to the reply givgn to
Starred Question No. 1274 on the 3ist
August, 1955 and supplementaries
raised thereon and state whether the
Kunziu Committee’s report  will be
citculated amorg the Members of
Parliament or placed on the Table of
the Hcuse ?

The Deputy Minister of Defence
(Sardar Majithia): Ir will not be in
the public intetest to do so.

Settlement ‘of Displaced Persons
in Andaman Islands

*2304. Shrimati Ila Palchoudhury:
Will the Minister cf Home Aflairs Ue
pleased to state ©

(a) whether the Government of
India have received any refrescntation
from an association in the Andamen
Islands known as ‘Andamanian Asso-
ciation’ in regard to the settlement of
displaced persons from East Pakistan
in the Andaman Islands ; and

(t) if so. nawure of the representa-
tion ?
Thé Deputy Minister of Home

Affairs (Shri Datar) : (a) and (b) Some
gen:ril reptesentations have been received
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fiom the Asscciation recenily containing
among other things the request that in
settling displaced persons from the main-
land, regard should be paid to the require-
ments of the local people and land should
be reserved for them in South Andamens.

Works Committee

*2309. Shri A. K. Gopalan: Will
the Minister of Natural Resources
and Scientific Research be pleased
to state :

(a) whether Works Committee has
been constituted under the Survey of
India as required ty the Industrial Dis-
putes Act, 1947 ; and

(b) if so, whether the Survey of India
Karamchari Class IV Union was consuhed ?

The Deputy Minister of Educatioa
(Dr. K. L. Shrimall): (a) Yes, Sir,

(b) No, Sir.
Inter-University Youth Festival

*2310. Shri M. lslamuddin: Will
the Minister of Education be pleased
to state !

a) whether  Government  propose
holding an  inter-University Youth
Festival this year also in Delhi ;

(b) if s0, when it will be held ; and

(c) the estimated  expenditure to
be incurred this year as compared to
the last year ?

The Parlismentary Secuu;y te
the Minister of Education (Dr. M. M.
Das): (2) Yos.

(b) From 23rd to 3oth Qctober, 1955.

(c) An expenditure of abcut Rs. 1-3§
lakhs was incuricd last year. Sanction of
Rs. 2- 7 lakhs has been made for the coming
Festival.

Dramatic Art in Schools

*3313. Shri M. D. Joshi: Will the
Minjster of Education be pleased to
State

\a) whether it is a fact that instructjons
have been sent to the State Government
that dramatic performances showd be
staged by students in Secondary Schools
as a part of school activjties ;

(b) if so, when these instructions
were 1ssued ; and

(¢) the amount of grants if any,
sanctioned for this purpose to each State?

The Parliamentary to
the Minister of Education (Dr. M.
Das) 1 (aj Yes, Sir.
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(b) In April, 1955.
(c) Nil.

Floods

*2314. Shri Gadilingana Gowd:
Will the Minister of Home Affairs be
pleased to state ;

(a) whether jt is a fact that owing
to heavy rains in Andhra and Hyderabad
States the river Godavary is in floods
and has rendered many people homeless
and damaged crops ;

(b) whether it is also a fact that one
village Bapuram in Allur Taluk of Kurnool
Distrjct inAndhra State has been compl ztely
washed off on account of the breach in
the Tungabhadra Project Channel and
thousands of people have been rendered
homeless ;

\¢) whether it is also a fact that 1,500
houses in Latpur in Hyderabad State
have collapsed ; and

(d) what actjon Government have taken
giving reljef ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (d) A
statement contajining such informatjon
as has been recejved from the State Govern-
ments js laid on the Table of the House
[Yee Appendix XI, annexure No. 48.]

Indian Students Overseas

*2315. Shri D. C. Sharma : Will the
Minijster of Education be pleased 10
state ;

(a) the number of Indjan  students
in West Germany ;

(b) whether any conditions are im-
posed upon them by the West German
authorijtjes ; and

(¢} what are the subjects of their
study there ?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (R) 129 on 1-1-1955.

(b} None so far as we are aware.

(¢? Humanjues, Sciences, Engineering,
Technology and Medicine.

Scheduled Castes and Scheduled
ribes

*2316. [ Shri Ibrahim.
Shri Naval Prabhakar :

Will the Minister of Home Affairs
be pleased to state the total expendj-
ture jncurred on Scheduled Tribes out
of the grants-in-ajd sanctioned by the
Central Government during 1954-55 ?
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The Deputy Minister of Home
Affairs (Shri Datar): A statement
showing the informatjon in respect of the
States for which it is avajlable s placed
on the Table of the House [See Appendix
XI, Annexure No. 49). nformatjon in
respect of other States will be laid on the
Table of the House in due course.

Burma Debt

*2317. Shri Gidwani: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 127 on the 17th November, 1954 and
state the amount of debt outstanding
aganjst the Government of Burma at
present ?

The Minister of Finance
(Shri C. D. Deshmukh) : The amount
now is Rs, 4-56 crores.
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2
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) Rs. 7s5,000/- have been provided
both for promotion of education and
Hindi.

(c) Rs. 13,140/- have been sanctjoned
so far.

&.‘.e) A statement is lajd on the Tible
of House [See Appendix XI, annexur
No. 50]. ¢
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India’s Flora and Fauna

*2319. Shri V. P. Nayar: Will the
Minjster of Natural Resources and

Sclentific Research be pleased to
state :
(a) whether Government have any

proposal to publish a comprehensive
account of Indja’s flora and fauna in the
near future ; and

(b) if so, what are the broad details
of the proposal ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Yes, Sir,
during the period of the second Five Year
Plan.

(b) The broad detajls are : (1) Fauna
of Indja is to be published as monographs
on particular groups of anjmals.

(2) Flore of Indja will be revised accor-
ding to the families of plants and published
as and when the revision is complete. The
floras of varjous States will also be revised
for publjcatjon.

Indiscipline among Civillan Staff

*3320. Shri Ramachandra Reddi:
Will the Minjster of Defence be pleased
to state :

(a) the number of cases of indiscip-

line and defiance shown to their jmme-
diate superjors by the Civilians paid

from the Defence Services Estimates
wh'ch were reported to  Government
or the Heads of Departments after

Independence ; and

(b) whether suitable action was taken
by the authorities concerned ?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). The
informatjon is being collected and will
be laid on the Table of the House.

Rifle Associations

*1321. Shri B at Jha Azad:
Will the Minjster of Home Affairs be

pleased to state :

(a) whether jt is a fact that Rijfle
Associations have asked for financial
assistance from the States and Central
Government ; and

b) if so, what js the total amount
given by the States and the Centre in
the curient year ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) Rs. 10,300/-, Bhopal Rs. 6,000/-,
Assam Rs. 3,500 and West Bengal Rs. 800/-,
The Central Government and the remaining
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State Governments who have been appros
ched in the matter are stjll considering th
requests for such assjstance.

Explosion in Connaught Place

*2322. Shri Radha Raman : Wil
the Minjster of Defence be pleased to
state :

(a) whether jt js a fact that a charge
was exploded in Connaught Place, New
Delhi in August, 1955 ; and

\b) if so, the nature and cause of the
explosjon ?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) An experiment was carried out by
exploding a small charge in order to
determine jts utility as a time signal for
observing two minutes silence on certaja
occasjons.

Voting Facilities

*2323. Shri Krishnacharya Joshi :
Will the Minister of Law be pleased
to state : )

(a) the total number of Indian

voters who are abroad ;

(b) the facilities given to them to
vote at the time of the last general elections;
and
revision of the list of

(¢) whether
the coming

voters has been made for
general elections ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Not known.
It is not sible to find out readily how
many Indian voters are abroad ata given
time.

(b) Facility of postal ballot was given
to the persons employed under the Gov-
ernment of India in posts outside India
and to their wives,

(c) Electoral rolls are revised every year.
The last revision before the next general
elections will be made in the year preceding
the one in which the elections are held.

National Income

*2334. Shri S. N. Das: Will the
Minister of Finance be pleased to refer
to the reply given to starred question
No. 1108 on the 20th Scptember, 1954
and state :

(a) the outcome of the steps taken
to ascertain the position from the non-
official institutions and universities with
regard to the research work on National
Income ;

4
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(b) whether any scheme and programme
in this respect have been formulated
by Government ; and

(c) if so, the salient features thereof ?

The Minister of Finance (Shri
C. D. Deshmukh) (a) to (c). Replies
have since been received from most of the
35 universities and institutions ehich
were addressed in the matter by the
Central Statistical Organisation. As many
as ten of them have reported to be doing er
have done some research work directly
or indirectly related to national income.
Three more have expressed their willing-
ness to start similar work if Government
grants are forthcoming. In view of the
encouraging nature of the replies, it is
now proposed to convene, as carly as
possible, a National Income Conference
on the lines recommended by the National
Income Committee with a view to finalising
a programme of research. = Necessary
preliminaries are being worked out in
this connection.

Buddhist Relics at Salihundam

*“2326. Shri Sanganna: Will the
Minister of Education be pleased to
state as to where the relics of the Buddhist
Culture recently found at Salihundam
in the Srikakulam District of Andhra
State are being kept ?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : At Nagarjunakonda,

U. 8. Research Projects

*3326. Shri H. N. Mukerjee : Will
the inister of Home Affairs be
pleased to state :

(a) whether the attention of Gov=-
ernment has been drawn to the pub-
lished opinion of distinguished socialogists
in Uttar Pradesh regarding the dangers
of certain United States research projects
in India ; and

(b) if so, what action they propose
to take in the matter ?

Deputy Minister of Home
Aﬂ'nl.n (Shri Datar) : (a) Yes, from the
booklet furnished by the Hon’ble Member,

(b) the matter is under investigation.
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Commonwealth Army Chiefs
Conference

*2328. Shri Janardhan Reddy?®
Will the Minister of Defence be pleased to
refer to the reply given to Starred Question
No. 1418 on the 3rd September, 1955
and state :

(a) whether the Report on the Com-
monwealth Army Chiefs Conference has
been received ; and

if so, whether a copy of it will
be&?:lontﬁe'l‘ublcofthel-loule!
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The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). No.
rnment do not expect to receive
any formal report as these Conferences
generally discuss matters only of profes-
sio..al interest,

Rescue Operations by Defence Forces

*2329. Shri K. K. Das: Will the
Minister of Defence be pleased to lay
on the Table of the House a statement
giving:

(i) the details of rescue work carried
out by the Defence Forces during
the recent floods in different parts
of India;

(ii) the extra expenditure incurred,
in carrying out these rescue opera-
tions;

(iii) the number of people benefited
thereby ?

The Deputy Minister of Defence
(Sardar Majithia): A statement is laid on
the Table of the House. [See Appendix
XI, annexure No 51.]

Recruitment to LA.S. and LP.S.

*2330. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to statc:

(a) whether a Special Board for re-
cruitment to the [LA.S. and the LP.S.
Cadres for PEPSU was formed recently;

(b) the composition of the Board;

(c) the number of persons who appca-
red before the Board; and

(d) the number of persons who were
taken in these Services on the recom-
mendation of this Board?

The uty Minister of Home Af-
Fairs (Shri Datar): (a) No Special Board
for recruitment to the Indian Administra-
tive Service and the Indian Police Service
in Patiala and East Punjab States Union
was formed recently. However, in accor-
dance with regulation 3 of the Indian
Administrative Service/Indian Police
Service (Appointment by Promotion)
Regulations, 1955, Committees for selec-
ton of State Civil/Police Service Officers
for promotion to the Indian Administra-
tive Service/Indian Police Service against

promotion  quota vacancies in the
State Cadre were convened in Patiala and
East Punjab States Union recently.

(b) The composition of these Com-
mittees is given in the Schedules to the
Indian Administrative Service/Indian
Police Service (Appointment by 0=
ﬁon? Regulations, 1955, which have been
published in June 195s.
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(c) The Indian Administrative Service/
Indian Police Service Promotion Reguls-
tions do not prescribe interview by the
Selection Committee before drawing up a
select panel. Where the Committee so
desires it can interview all or a few of the
eligible officers. In the case of Patiala and
Bast Punjab States Union, interview was
not considered necessary., However the
cases of all eligible officers were considered
by these Committees on the basis of the
service records of the officers.

(d) The recommendations are under
consideration.
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Lord Buddha’s Monument in New
Delhi

Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to erect a monument of Lord Buddha
in New Delhi;

(b) if so, whether the site of that
monument has been selected;

(c) the estimated cost of constructing
it; and

(d) how and when the design of that
monument will be selected ?

‘The Parliamen Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) There is a proposal to erect a
monument in commemoration of the 2500th

" year of Buddhism,

(b) Yes, a site has been sclected pro-
visionally.

(c) The cost of the monument will be
estimated after the design has been deci-
ded.

(d) The matter is under considera-
tion,

Kolar Gold Fields

N? 33. Shri T. B. Vittal Rao : Will
thc :rmter of Natural Reummu and
fic Research be pleased to state:

(a) whether it is a fact that a Research
Team from the Centre has been deputed
to Kolar Gold Fields:

(b) if so, the names of its personnel
and terms of reference; and
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(c) whether any time limit has beem
fixed for the submission of its report?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) to (c). A state-
ment giving the required information iz
laid on the Table of the House. [See
Appendix XI, annexure No. 52].

Scholarships for the Blind

*2334. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) the number of post-school scholar-
ships given or proposed to be given to the
blind students during 1955-56; and

(b) by what time all these scholarships
will actually be awarded?

The Parliamentary Secretary to the
Minister of Education (Dr. M.
Das): (a) About 15.

(b) Six to eight weeks,

All-India Co-operative Insurance
Societies’ Conference

*2335. Thakur Jugal Kishore Sinha:
Will the Minister of Finance be pleased
to state whether any decision has been
taken on the Resolution adopted by the
All India Co-operative Insurance Societies
Conference held on the 26th and 27th
August, 1955 at New Delhi with regard to.
relief frem income-tax ?

The Mtnin;:l; 1;(' bl;.wénnse h::;l CiNvi.l-

Expenditure (Shr . 0,
Sir. The representatives of the All India
Co-operative Insurance Socicties were
asked to furnish specific facts and figures
to show how co-operative Insurance So-
cieties are adversely affected and their
further representation in this behalf is.
awaited.

Accounting and Treasury Reforms

*2336. Shri S. N. Das @ Will the
Minister of Finance be pleased to state:

(a) whether the officers deputed on
Special Duty by the Comptroller and
Auditor General to examine the system
of Exchequer lssues and Control and
other allied reforms in the existing ac-
counting and treasury procedure have
submitted their report;

(b) if so, the nature of the recom-
mendations made by them; and

(c) the action taken to implement
them ?

The Parliamentary Secretary to the
Minister of Finance (Shri B, R. Bhagat):
(a) to (c). The officers d ted on Special

Duty were to report to t Comptroller
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and Auditor General and not to the Govern-
ment, The ptroller and Auditor
General has, however, been in consultation
with the Government and the main con-
clusions arrived at are as follows:—

(i) The introduction of a complete sys-
tem of Exchequer Control involves
drastic changes in the present treasury
and accounting system and is bound
to take some time. Meanwhile the
Comptroller and Auditor General
and the Government are agreed that
the separation of audit from accounts
contains the essential features of
Exchequer Control which should be
extended to as wide an area and as
soon as possible.

(ii) Till such time as separate Pay and
Accounts Offices are established
for all departments, the transac-
tions that have to be adjusted through
exchange accounts. which delay the
closing of accounts and make the
control of expenditure against appro-
priation difficult should be reduced
as far as possible.

(iii) With the setting u[% of separate
Pay and Accounts Offices for each
department, adjustments through ex-
change accounts should be climinated
and all payments made by cheques
‘or bank drafts. This would enable
the Pay and Accounts Officer to
ensure that no payment is made in
cxcess of appropriation.

Football Stadium

*2337. Shri H. N. Mukerjee: Will
the Minister of Defence be pleased to
state:

(a) whether there is a certain regu-
lation banning the construction of perma-
nent structures on the Calcutta maidan
on account of contiguity to Fort William;
and

(b) whether it is a fact that for the
reasons noted above, the West Bengal
Government have been asked by the
Central Government not to  construct
a football stadium anywhere on the Calcutta
maidan and within a certain distance of
Fort William ?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes. The cons-
truction of buildings within a distance of
2,000 yards of the Defence Zone Area of
Fort \%’illiam is at present restricted under
the Indian Works of the Defence Act,

1903.

(b) No. A proposal regarding cons-
truction of a football stadium of an arca
which falls within this prohibited zone
has recently been received from the West
Bengal Government and is under examina-
pation of the Government of India.
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Nickel Coinage

1216. Shri Ibrahim: Will the Minis~
ter of Finance be pleased to state:

. (@) whether India is self-sufficient
in nickel for coinage purposes;

(b) if not, the countries from which
the nickel is imported; and

(c) the quantity and value of import
of ;uch nickel during 1953-54 and 1954~
55¢

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) No, Sir, as there is no indigenous
supply of nickel in India.

(b) Nickel is imported from England
through the Director General, India Srores
Department, London.

(c) The quantity and wvalue of nickel
imported during the periods are as be-
low:

" "Year Quantity Value
(tons) (Rs.)

1953-54 . . 217 14.33,174
1954-55% . Nil. ‘Nil.
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Joint Stock Companies

1217. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Rajpura
Biscuit Factory (PEPSU) and the
:Starch Chemical Works Rajpura (PEPSU)
issued notices to their shareholders for
-woluntary winding up of the two companies
dn 19533 FY

(b) whether the shareholders of the
.above two companies have sent represen-
-tations to the Central Government for
.investigation into the affairs of these com-
-panies; and

(c) if so, the steps taken thereon ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) to
(c). A mccting of the RAJPURA BISCUIT
MANUFACTURERS LIMITED was
held on the 11th September, 1953 for
considering the cfucstion of winding up
the company voluntarily but it was ad-
journed for want of detailed information
asked for by the shareholders, and the
.company has now been carrying on business
as usual. A representation was also made
2o the Central Government by some share-
‘holders for holding an investigation into the
-affairs of the company and the preliminary
.enquiries in that respect are now being
carried on by the Registrar of Companies,
Pepsu. A final decision in the martter will
be taken on receipt of the Registrar's
‘Report.

A notice for holding an extraordinary ge-
neral meeting of the PATIALIA STAR!
AND CHEMICAL WORKS LIMITED
.on the 318t October, 1953 was served
son the shareholders for considering the
question of winding up the company volun-
tarily. The meeting was held and it was
.decided at the meeting to run the company
by raising a debenture loan for Rs. 10 lakhs.
‘The resolution for winding up was dropped.
A representation was made by some
sharcholders to the Government of Pepsu
for an investigation into the affairs of the
company. The Registrar held a prelimi-
nary enquiry into the matter and his
.report is under consideration.

Juvenile Delinquency in Delhi

1218. Shri Kamath: Will the Minis-
.ter of Home Affairs be pleased to state:

(a) whether juvenile delinquency
and crime in Delhi has aggravated in
1954-55 as compared w0 the preceding
-year;

(b) if so, the causes thercof; and
(c) the measures taken or proposed

10 be taken by Government to check
ithe evil?
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The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) and (c). Do not arise.
Double Taxation Relief

1219, Shri B. S. Murthy: Will the
Minister of Finance be pleased to state:

(a) the arrangements made so far to
avoid double taxation of the income of
Indian merchants in Burma;

(b) the nature of representation, if
any, received from the Indian merchant
community of Burma?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
The Government of Indian are negotiating
with the Government of Burma for con-
cluding a double taxation avoidance
agreement. Meanwhile, instructions have
been issued to Income-tax authorities in
India to stay the recovery of a part of the
tax duc on Burma income, doubly taxed
in the two countrics,

(b) A representation was received in
1953 from certain Indian mcrchants in
Burma. A copy of the Central Board of
Revenue's letter No. 25(40)-1.T./53, dated
the oth September, 1953, which contains
both the points raised in the representation
and the replies thereto, has already been
placed on the table of the House in connec-
tion with the reply to Starred Question
No. 1342 for the 16th Scptember, 1953.

Upper Division Clerks

1220. Shri Kamath: Will the Minis-
ter of Defence be pleased to state:

(a) the total number of Upper Division
Clerks under the Directorate of Ordnance
Services as on the 315t August, 1955;

(b) the number among them, of those
that belong to Scheduled Castes and
Scheduled Tribes on the same date;
and

(c) how many of those referred to in
part (b) above are direct rccruits to that
grade ?

The Deputy Minister of Defence
(Sardar Majithia): (a) 1239.

(b) Three.
(c) Nil.

Customs Collectorate Bombay

123X. Shri Kamath: Will the Minis~
ter of Finance be pleased to refer to
the reply given to Starred Question
No. 554 on the 4th March, 1955 and
state:

(a) whether the question of granting
of exemption from passing the depart-
mental examination in the case of displaced
Government servants employed in Customs
Collectorate, Bombay has been considered;
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(b) if so, whether orders have been
passed and implemented; and

(c) if not, reasons therefor?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) The matter is still under examination
as a varicty of cases have to be provided
for but in the meantime concessions in the
shape of exemptions from and additional
chances to appear in Departmental Exami-
nations are being granted in deserving cascs.

(b) As explained above no general
orders have yel becn passed.

(c) The delay has been due to a detailed
examination of the nature of the cases and
the extent to which these could be classi-
fied for different kinds of concessions. It
is hoped orders will be passed soon now.

Estate Duty

Shri D. C. Sharma:
1232 Shri S. C. Samanta:
* 1 Shri Tulsi Das:
| Shri Jethalal Josni:

Will the Minister of Finance be
pleased to state:

(a) the number of cases of Estate
Duty registered during the period January-
July, 1953; and

(b) the number of cases disposed
of and the revenue realized during the
samec period ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah:) (a)
2149 estate duty cases were registered during
the period from 1st January to 31st July,
1955.

(b) 1374 cascs were disposed of and an
amount of Rs. 78,96,510 ‘'was collected
during-the same period towards payment
of estate duty.
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Working of Supreme Court &
High Courts

1225. Shri Ibrahim: Will the Minis-
ter of Home Affairs be pleased to state
the number of days the Supreme Court
of India and the various High Courts worked
during 1953 and 19547

The Deputy Minister of Home Af-
fairs (Shri Datar): A statcment is laid on
the Table of the House. [See Appendix
XI, annexure No. s54].

Income-Tax

1226. Shri Sivamurthi Swami: Will
the Minister of Finance be pleased to
state:

(a) the number of income-tax cases
pending in Hyderabad State; and

(b) the amount involved in those cases ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
The number of income-tax cases pending
in Hyderabad State on 1st April 1955 was
11,395.

(b) The approximate amount of tax

involved in these cascs is about Rs. 76
lakhs.

Tribals in Manipur

1227. Shri Ris Keishing : Will
the Minister of Home airs be pleased
to state :

(a) the number of villages mainly
inhabited by the’ Scheduled Tribes in
Manipur ; and

(b) the nature of the development
schemes implemented during 1954-55
for the tribal people in Manipur ?

The Deputy Minister of Home
Affairs (Shri tar) : () 127I.

(b) The main schemes implemented
during 1954-55 were (—
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(i) Construction of school buildings
and supply of school furniture,

(ii) Improvement of water supply and
free distribution of medicines,

(iii) Construction of roads and bridle-
paths,

(iv) Construction of irrigation channels
for terrace cultivation,

(v) Fruit farm at Ukhrul,
(vi) Training in'weaving and ‘carpentry;
and

(vii) Construction of Tribal Rest Camp
at Imphal.

Ex-SERVICEMEN

1228. Shri Biren Dutt : Will the
Minister of Defence be pleased to state:

(a) the number of ex-servicemen of
Tripura who applied to Government
for rchabilitation in 1955

(b) the number of those who ap-
lied for employment ; and

(c) the number of such persons re-
habilitated or re-employed ?

The Deputy Minister of Defence
(Sardar Majithia) : (a) 217

(b) Eighty-nine.

(c) Nineteen.

Teachers’ Training School, Imphal

1229. Shri Rishang Keis : Will
the Minister of Education be pleased to
state:

(a) whether all the teachers of the
Teachers' Training Institute, Imphal are
trained graduates;

(b) if so, whether the scale of pay now
paid to them is the same as that of the trained
graduates employed in Government High
Schools; and

(c) if not, the reasons therefor?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a) Yes.

(b) No.

(c) The rates of pay of the Instructors
at the Teachers’ Training Institute, Imphal,
were fixed on the basis of the rates pres-
cribed by the Assam Primary Education
Board for the Primary School Teachers’
Training School in Assam, as the Institute
when started in 1952 was intended to train
Primary School teachers.

28 SEPTEMBER 1955

Written Answers 5332

Konarak Temple

1230. Shri Sanganna : Will the Min-
ister of Education be pleased to state:

(a) whether repairs to the Konarak
Temple in Orissa have been completed;

(b) if so, when; and
(c) the expenditure incurred on it?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das) : (a) No, Sir.

(b) Does not arise.
() Rs. 43,140.

Foreign Students in Delhi

1231. Shri M. Islamuddin : Will the
Minister of Education be pleased to
state:

(a) the number of foreign students
(males and females) studying in each
college of Delhi University; and

(b) the number among them who
are getting scholarships under the Cul-
tural Scholarships Scheme?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a) and (b). A statement is laid on
the Table of the House. [See Appendix
XI, annexure No. 5s.]

Scholarships to Manipur Students

1232. Shri Rishang Keishing : Will
the Minister of Education be pleased to
state:

(a) the number of scholarships award-
ed by the Government of Manipur to
students belonging to the plains for post-
matric and post-graduate studies during
1955-56; and

(b) the amount of each scholarship?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a)eand (b). A statement is
laid on the Table of the House. [See
Appendix XI, annexure No. $6.]

Scholarships to Manipur Students

1233. Shri Rishang Keishing : Will
the Minister of Educatiom be pleased
to state :

(a) the comparative figure of the scho-
larships awarded 1o the tribal students
by the State Government of Manipur
before and after the integration of the States
with the Indian Union for their education
in high schools; and

(b) the basis on which and the manner
in which the scholarships are awarded?
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The Parliamentary Secretary to
the Minister of Education (Dr. M.
M. Das) : (a) and (b). The requisite
information has been called for from the
Manipur Government and will be placed
on the Table of the House when received.

Closure of Public Roads

Shri C. D. Pande :
"“{sm M. L. Dwivedi :

Will the Minister of Defence be pleased
10 state:

wa) whether it is a fact that a number
of public and District Board roads and
other paths between Ranikhet and Chili-
yanakla have been closed for use by the public
with effect from the 24th August, 1955
by the Cantonment and military autho-
rities;

(b) if so, [the reasons’ therefor; and

(c) whether steps are being taken to
reopen them?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). No
District Board road has been closed between
Ranikhet and Chiliyanakla. However,
& tract running over the Alma Rifle Range
which was unauthorisedly used by the pub-
lic and the bus service was closed from the
24th to 26th August 1955.

(c) The unauthorised use of the tract
running over the Alma Rifle Range has been
permitted on the understanding that al-
ternative Communication to  Chiliyanakla
Village will be completed within  two
months.

Trappingjof Nacoit Man Singh

Shri Amar Singh Damar:
Shri B. S. Murthy:

Will the Minister of Home Affairs
be pleised to state:

{Shrl B. N. Mishra:
1238.

. (a) the names of the States that were
d:rjclly In action to trap dacoit man Singh;
an

(b) how many years it took for the State

vernments to bring this campaign to
a successful end and what has been the
total expenditure till this day?

The D eputy M fair
(Shri Datar) : (a
Pradesh, Uwtar Pradesh nd Mad va
Bharat.

(b} Rajasthan and Vindhya Pradesh
were involved for short periods when Man
Singh's gang was known to have entered
their territories. Uttar Pradesh and
Madhya Bharat were directly in action
from :1¢¢2 when a joint command
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of these States was established. It is
not possible to give the cost of the cam-
paign against Man Singh as anti-dacoity
operations were not directed against his
gang lone.

High Court Judges

1236. Shri Wodeyar : Will the Mi-
nister of Home Affairs be pleased to state
the sanctioned slrcn%th of judges for the
Mysore High Court

The Deputy Minister of Home Af-
fairs (Shri Datar) : Five.

Ex-Servicemen's Rehabilitation

1237. Shrimati Kamlendu Mati
Shah : Will the Minister of Defence
be pleased to state:

(a) whether Ex-Servicemen have been
rehabilitated in the hilly districts of Uta:
Pradesh ; and

(b) if not, whether Goverrment con-
templite to do so?

The Deputy Minister of Defence
(Sardar If&jithlu} t (a) Yes.

(b) Does not arise.

Flags

1238, Thakur Jugal Kishore Sinha :
Will the Minister of Home Affairs be
Eleased to state the reasons and signi-

cance of having three kinds of flags namely
National Flar, President’s¥lagand Govern-
nor's Flag?

The Deputy Minister of Home
Affairs., (Shri Datar) : Nativnal Flag
represents the country as a whole. The
President, as the Head of the State, has
his own distinctive personal flag as is the
case in some other democratic countries.
Similarly, Governors as Heads of their
States have their own distinctive flags
which they can fly within their respective
States.  This makes for administrative
convenience.

German Team's Research on
Fauna and Flora

1239. Shri S. N. Das : Will the Mi-
nister of Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether any German team of ex-
perts has been allowed to work in India
to carry on research on rare Indian fauna
and flora for German Museums and Scienti-
fic Institutes ; and’

_ (b) if so, whether any terms and con-
ditions have been sertled?

The Deguty Minister of Education
(Dr. . . hrimaiil) : (a) and (b). Ye

Sir.
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Practical Industrial Training
1240, Dr. Satyawadi : Will the Mi-
nister of Education be pleased to state:

(a) number of engineering students
selected subject-wise for practical indus-
trial training in various factories at the
Government expenses for the year 1955-56;

(b) the names of the centres where
thuse students will be sent for training;

(c) the total amount to be paid as sti-
pends to those students; and

(d) the number of Scheduled Castes
students, if any, among them?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) t (a) to (d). A statement giving the
required information is laid on the Table
of the House [See Appendix XI annexure
No. s7].
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Life in a test Tube

1243, Shri M. L. Agrawal : Will the
Minister of Natural Resources and Sclen-
tific Rescarch be pleased to siate whether
any research has been made in India for
creating simple form of life in a test tube?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : No, Sir.

Kolar Gold Fields

1343. Shri T. B. Vittal Rao : Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether Government of Mysore have
approached the Central Government for
financial aid for nationalising the Kolar
God
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The Deputy Minister of Education

(Dr. K, L. Shrimali) : No, Sir.

Cost Accountants Diplomas

1344. Shri P. Ramaswamy : Wil
the Minister of Education be pleased to
state:

(a) whether the Diplomas given by the
Incorporated Association of Cost Accoun-
tants, Sydney (Australia) are recognised
by Government; and

(b) whether it is a fact that the In-
dian Federal (now Union) Public Servie-
Coummission gave an assurance on the
subject to the High Commissioner of Aus-
tralia in India?

The Parliamentary Secretary to
the Minister of Education (Dr. M.
M. Das): (a) The Diplomas are not recog-
nised by Government.

(b) No, Sir.

Army School of Education,
Pachmarhi

124%. Shri Kamath: Will the Minis-
ter of Defence be pleased to state :

(a) the monthly wages of sweepers,
men and women separately at the Army
School of Education, Pachmarhi, Madhya
Pradesh ; and

(b) the reasons for disparity, if any?

The Deputy Minister of Defence
(Sardar Majithia) : (a) There is no insti-
tution called the Army School of Education,
Pachmarhi. Presumablr, the reference is to
the Army Educational Corps Centre and
School, Pachmarhi. No female swee
are employed in that school. The scale of
pay prescribed for sweepers (both men and
women) under the-Civilians in Defence
Services (Revision of Pay) Rules, 1947 in
all Defence establishments (including the
Army Educational Corps Centre and School,
Pachmarhi) is Rs. 30-§-35. In addition,
they are eligible for dearness allowance at
Rs. 40/- per month, half of which is treated
as pay. The sweepers cmployed in Pach-
marhi in the above-mentioned scale of pay
are also entitled to house rent and com-
pensatory (city) allowances at the following
rates subject to the fulfilment of the pres-
cribed conditions :—

Compensatory House

(City) Rent
allowance allowance
Re.  Rs
Below Rs. s5 . 3 5
Rs. s5—60 - SO
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N.B. For purposes of the grant of the
above allowances, half of dearness allowance
viz., Rs. 20/- in this case, is treated as pay.

(b) Does not arise.
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Glossary of Indian Medicinal
Plant

1247. Dr. Satyawadi: Will the Minis-
ter of Natural Resources and Scientific
Rescarch be pleased to state whether the
book entitled “Glossary of Indian Medicinal
Plant” has since been published ?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : Not yet.

Central Secretariat

1248, Shri Achuthan :
Pandit C. N. Malviya :

Will the Minister of Home Affairs be
pleased to state :

(a) whether sanction of the Ministry
of Home Affairs is necessary for inter-
ministerial appointments ;

(b)_if so, whether this rule is also appli-
cable in the case of peons who are tem-
porary hands ; and

(c) the general criterion for giving such
sanctions ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) I presume the
Hon’ble Member has in mind the transfers
of different classes of officers from one
Ministry to another. These do not require
the sanction of the Ministry of Home Affairs
except where the person concerned belongs
to & service controlled by the Ministry of
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Home Affairs and it is proposed to transfer
him from that service to some other service'
or to & post not included in the service te
which the officer belongs.

(b) and (c). Class IV employees are
wholly under the control of the Ministries
in which they are employed and the Ministry
of Home Affairs would not ordinarily be
concerned with transfers of such employees
from one Ministry to another, However,
in Igg? the standards of Class IV staff ad-
missible were revised and several Ministries
had a surplus of such personnel on their
hands. In order to prevent hardship which
might be caused by their immediate retrench-
ment, a special order was issued banning
recruitment of Class IV staff in all the
Ministries until eixsting surplus employees
had been accomnmodated in the existing and:
future vacancies. All Ministries requiring
Class IV personnel to fill such vacancies
were required to ascertain from the Home
Ministry whether any surplus Class IV
employees in any other Ministry were still.
available. All surplus staff of this category
has since becn absorbed in this manner and’
since July 1955 the Ministries have beenr
free to make their own appointment of Class:
IV staff up to the prescribed standards with-
out prior reference to the Ministry of
Home Affairs.

Companies

Shri Sankarapandian :
*1349. {sm R. S. Diwan :

Will the Minister of Finance be pleased
to lay on the Table of the House statement
showing the names of the companies whose:
managements have changed since the en-
forcement of the Companies Amendment
Act of 1951, also giving the names of per-
sons to whom the management has been.
transferred ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): The
hon. Member presumably requires informa-
tion regarding the companies, the Manag-
ing Agencies of which have been trans-
ferred with the approval of the Central
Government under Section B87B(c) of the
Indian Companies Act, 1913. A statement
giving the required information is placed
on the Table of the House. [See Appendix
XI, annexure No. 59.]

Officers on Special Duty

12¢0. 4 Shri R. N. Singh:
50- 4 Shri Sinhasan Singh:

Will the Minister of Home Affairs be
pleased to state :

(a) how many Officers on Special Duty
and Advisers to the different Ministries
were appointed in 1954-55 and what are
their respecflve ualifications and age at the
time of appointment; and
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(b) whether the Advisers so appointed
were recruited directly or through the Union
Public Service Commission ?

The Deputy Minister of Home
Affalrs (Shri Datar): (a) and (b). In-
formation is being collected and will be
placed on the Table of the House as soon as
available.

Hindi Teachers

1351. Shri Radha Raman : Will the
Minister of Education be pleased to state :

(a) whether it is a fact that Government
have decided to provide non-Hindi speak-
ing areas of the country with Hindi teachers
at the cost of Central Government ; and

(b) if so, the names of those areas and the
numbers of teachers for each such area ?

The Parliamentary Secre to the
Minister of Education (Dr, M. M. Das) :
(a) and (b). The matter is under considera-
faon,

Gandhian Philosophy

_1253. Shri Radha Raman : Will the
Minister of Education be pleased to state:

_(a) whether it is a fact that a com-
mittee has been set up by Government for
examining the question of introducing
Gandhian Philosophy in schools and that it

hc‘ljd its meetings in Delhi in August, 1955;
an

(b) if so, its recommendations if any ?

The Parliamentary Secreta;{ to the
Minister of Education (Dr. M. M. Das) :
(a) Yes, Sir.

(b) The proceedings of the Committee
have yet to be finalised.

Bhopal Apex Bank

1254. Pandit C. N. Malviya: Will
the Minister of Finance be pleased to state :

(a) whether the Reserve Bank of India
granted any amount for establishing an
Apex Bank in the Bhopal State ; and

(b) if so, how much and when it was
given ?

The Minister -of Revenue and Civil
Expenditure (Shri A, C. Guhs) : (a) and
{b). It is not permissible for the Reserve
Bank to give any monetary assistance direct
to an apex co-operative bank for its estab-
lishment and only recently they have been
empowered to lend to the State Govern-
ments for subscribing directly or indirectly
to the share capital of Co-operative Inst-
tutions. The State Government of Bhopal

has not asked for any such loan from the
Reecrve Bank.
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Survey of India Class IV Employees

1355, Shri T. B. Vittal Rao : Will the
Minister of Natural Resources and
Scientific Research be pleased to state :

(a) whether the Surveyor General of
India has issued any order prohibiting class
IV employees from sending copies of their
representations to their registered Trade
Union ; and

(b) if so, reasons therefor ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): () No, Sir.

(b) Does not arise.
Survey of India Employees

1286. Shri T. B. Vittal Rao: Will
the Minister of Naturul Resources and
Scientific Research be pleased to state :

(a) whether it is a fact that certain
categorics of stafl in the Reproduction
Sections of the Survey of India have recently
been classified as ‘War Reserve'; and

(b) if so, the reasons for doing so in
1955 ?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : (a) and (b) An
office order to this effect was erroneously
issued recently by a subordinate official
in the Map Publication Directorate. This
order has since been cancelled.

Survey of India Class IV Employees

Shri T. B. Vittal Rao:
1257.4 Dr. Rama Rao :

Will the Minister of Natural Resour-
ces and Scientific Research be pleased to
state :

(a) whether it is a fact that Class IV
staff of Survey of India, Eastern Circle
stationed at Shillong were paid Rs. 3/- as
temporary increase in lieu of Assam Com-
pensatory Allowance prior to May, 1954 ;

(b) whether it is a fact that the tem-
porary increase paid after the Ist January,
1947 1s being recovered from their pay while
the Assam Compensatory Allowance at
old rates of Rs. 10/8/- has not so far been
paid to them ; and

(¢) if so, the reasons therefor ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) 10 (c). A
statement giving the required information
is attached. [See Appendix XI, annexure
No. 60.]

Directorate of Map Publication
Employees

1258. Dr. Rama Rao : Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state whether the
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staff paid from centingencies of the Direc-
torate of Map Publication, Survey of India,
prior to the 15th August, 1947 who have
been  brought on  to the Regular
Establishment, have been paid the enhanced
rate of Dearness Allowance with effect
from the Ist January, 1947 ?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : Orders for pay-
ment are  expected to be issued shortly.

Survey of India Karamchari Class
IV Union

1259. Shrimati Renu Chakravartty:

Will the Minister of Natural Resources

_and Scientific Research be pleased to
state :

(a) whether a copy of the resolution and
charter of demands passed at  the sixth
Annual Conterence of the Survey of India
Karamchari Class IV Union has been
received and _

(b) if so the action taken thereon?

The Deputy Minister of Education
(Dr. K. L. Shrimati): (a) and (b). Al-
though the Survey of India Karamchari
Class 1V Union is not a body recognised by
Government, the resolution and charter
of demands passed at its sixth Annual
Confercnce heid in January, 1955, were
examined by Government, but no action
was considered necessary.

Survey of India Class IV Employees

1260. Shrimati Renu Chakravartty:
Will the Minister of Natural Resources
and Sclentific Research be pleased to
state ;

() whether it is a fact that Class IV
staff of India, Easter Circle, Shillong, have
to perform guard duty at night after regular
8 hours duty in office during the day ;

(b) if so, whether it 18 in accordance
with the Rules, and
() if not, reasons therefor ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) No, Sir,

(b} and (¢). Do not arise.
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Taxstion Exemption

1360 Shri Ramschsndra - Reddy:
Will the Minister of Finance be pleased
to state:

(8) the total amount drawn' by the
Ministers and officers of the Central Govern-
ment towards their salaries, when they
were on tour outsige India during the
years, 1953-54, 1954-55 and 1955-36,

80 lar,

(b) whether such amounts are ex-
empted from taxation; and

(c) if so, the loss of income to the
Central exchequer by such an exemp-
tion ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (1)
The information regarding the total amount
drawn by the Ministers and officers of
the Central Government when on tour
outside India is being collected and will
be laid on the Table of the House when
available.

(b) The question whether the amounts
drawn by the Ministers and officers of the
Central Government while on tour out-
side India arc exempt from taxation or
not will on their residential status determined
with reference to Section 4A and 4B of
the Indian Income Tax Act. If the Minis-
ter or the officer is not resident in India,
he will not be liable 1o tax in respect of the
salarics for the period of tour unless they
are received in India. If he is resident
but not ordinarily resident, he will not
be liable to tax on such salaries unless
they are reccived in or brought into India.
If, however, he is resident and ordinarily
resident, he will be liable to pay tax on his
world income (i.e. including salaries for
the period of tour received outside Indiz)
subject to a maximum deduction of Rs.

500 in respect of income earned outside
indh but not brought into India,
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12y Information regarding loss of in-
co s o tae Central exchequer is not avail-
abis and cannot be compiled without a
sorainy ul cach case with reference to the
residential status of the Ministers or officers
she ameaats received in or outside India,
rherr to.al income and total woild income,’
wlhucn will take such time and labour as
will nol be commensurate with the  result,

Diamonds

i253. Shri Lakshmayya: Will the
Miier of Natural Resources and
Scicntidic Research be pleased to state:

co whisther any geological survey has
e mole or diamonds in the village
of Vijrakaror. and its surroundings in
An atapar District, Andhra State; and

(b) if so, with what result?

The Deputy Minister of Education
Dz K. L. Shrimali): (a) and (b). A
sttt giving the required information
is Bturched. [See Appendix XI, annexure
No. b1},

Natiocal Mining Research Institute

i264. Shri C. R. Narasimhan: will
the Aluuster of Natyral Resources and
Scizntitic Research be pleascd to state:

W) whether it is a fact that Govern-
ment propose to establish a National
Mining Research Institute; and

(4) if so, what arc the main features
of the proposal ?

"The Deputy Minister of Education
(Dr. K. L. Shrimalil: (a) Yes, Sir.
The Council of Scientific and Industrial
Rescarch propose to set up & Mining
Rescarch Station at Dhanbad.

(by Th: main functions of the Research
Station will be :

(i) to carry out research in the mining
of coal and other minerals in
India with a view to effec
improvements in respect O

safety, health and efficiency; and

(i) to investigate problems of explo-
sions, - fires, spontaneous com-
bustions, ventilation and lighting,
roof, supports, behaviour of the
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Strata, rock drills, blasting,
winding, haulage and dust
suppression with reference to
both danger to health and the
danger from explosions and to

. provide for testing and improving

equipm.nt used in mines.

The work of the S:tion will cover all types
of mines and mining in India,

A Governing Body has been constituted
for the proposed Mining Research Station
consisting of rcprescntatives of the Coal
Board and the Council of Sceintific and
Industrial Rescarch and other interests
<o that full coordination may be achieved
and duplication and overlapping in work
may be‘ avoided. The establishment of
the Station is estimated to involve an ex-
penditure of Rs. 40 lakhs non-recurring
and Rs. 27 lakhs recurring spread over a
period of § years,

Youth Hostels

1285, Thakur Jugal Kishore Sinha:
Will the Minister of Education be pleased
to state the responsibility of Government
in runmng the youth hostels?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
The Youth Hostels are run by a non-official
organisanon the Youth Hostels Association
of India and Government have no respon-
sibility 1n this matter,

00 erative Banks

_1266. Thakur Jugal Kishore Sinha:
gnll the Minister of Finance be pleased
state:

(a) the amount that has been advanced
to the various State Cooperative Banks
by the Rescrve Bank of Ind a in 1954-55,
; Smate-wise; and

(b) the rate of interest ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a)
and (b). A statemcnt is attached showing§
the loans and advances made by the Reserve
Bank of India to State Ceoperative  Banks
during Igﬂ-ss for various purposes and
the rate of interest charged thereon. [Ses
Apn 7 exure No. 62.
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LOK SAEBHA
Wednesday, 28th September, 1955

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12-04 p.M.
PAPERS LAID ON THE TABLE

SEVENTH ANNUAL REPORT WITH STATE-
MENT OF ACCOUNTS OF INDUSTRIAL
Fimnance CORPORATION

The Minister of Revenue and Def-
ence Expenditure (Shri A. C. Guha):
I beg to lay on the Table, under sub-
section (3) of section 35 of the Indus-
trial Finance Corporation Act, 1948, a
copy of the Seventh Annual Report
of the Board of Directors of the Indus-
trial Finance Corporation of India for
the year ended 30th June 1955, along
with a Statement showing the assets
and liabilities and Profit and Loss
Account of the Corporation for the
year. [Placed in Library. See No. 5
347/55.]

Shri T. B. Vittal Rao (Khammam):
Immediately a statement is laid on the
Table, it should be sent to the Library
for reference. Sometimes it takes a
day or two. Last time it happened i
the same case, viz. the balance-sheet
of the Industrial Finance Corporation.

Mr. Speaker: I do not know exactly
what is happening; I will examine the
procedure. But I know one thing.
When a request is made for a state-
ment, speech or other thing laid on
the Table of the House, they are cir-
culated to the Members the very next

367 LSD.
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day if so desired by Members. So,
we will examine the procedure now.
and see.

SPIRITUOUS PREPARATIONS
(INTER-STATE TRADE AND
COMMERCE) CONTROL BILL.

Mr. Speaker: The House will now
resume further consideration of Rajya
Sabha amendment to the Spirituous
Preparations (Inter-State Trade and
Commerce) Control Bill, 1955, for
which half an hour has been allotted.
The House will, thereafter, take up
the consideration of the motion
regarding Floeds Control Projects
which will continue upto 3-30 P
when the discussion on the Railway
Transport Situation will be taken up.
Mr. Kamath.

Shri G. H. Deshpande (Nasik Cen-
tral): Yesterday, when this amend-
ment was placed before the House,
then itself, I wanted to raise some
questions.

Mr. Speaker: ] cguld not hear.

Shri G. H. Deshpande: When the
hon. Minister placed this amendment
from the Rajya Sabha before this
House, I wanted to make certain guer-
ries and I was told that I could do so

today. =
Y
Mr. Speaker: Then that position
stands. T

Shri G. H. Deshpande: That is why
I have risen.

Mr. Speaker: The hon. Member will
see that I have already called Shri
Kamath under the impression that he
had begun yesterday. I have called
him and hé will be as short as pos-
sible and {fake five minutes and then
I shall call the hon. Member,
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Shri Eamath (Hoshangabad): The
Chairman said that he would call me
today.

Shri Punnoose (Alleppey): How
much more time remains?

Mr. Speaker: I have already anno-
unced it.

Shri Eamath: The Bill has come
back from the Rajya Sabha with this
amendment. In this House also a
number of my colleagues and myself
made this suggestion that certain
safeguards should be provided to
obviate or alleviate the hardships that
might ensure as a result of passing of
this Bill as regards medicinal and
toilet and such like preparations. But
unfortunately, the Minister, Shri
Kanungo, who piloted the Bill was
very allergic to our suggestions of that
character and the Bill was passed
without such modification or amend-
ment. I am glad that thiz new clause
has been inserted by the Rajya Sabha
and I seek to further modify it so that
all loopholes that might harass inno-
cent citizens who may carry such
things with them from one State to
another may not be there; so that
when they go from one State to an-
other where Prohibition is in force,
such hardship or harassment may be
obviated or avoided. The first amend-
ment seeks to include toilet prepara-
tions along with medicinal prepa-
rations.

Here is a the Supreme Court’s
Judgment—SCR 1851 on pages T16-
7.

[Mr, DerUTY-SPEAKER in the Chairl

It was a case—State of Bombay and
another versus Bulsara. The Supreme
Court held in that case thus:

“Therefore, we hold that to the
extent to which the Prohibition
Act prevents the possession, use
and consumption of non-beverages
and medicinal and toilet prepara-

- tions containing alcohol for legiti-
mate purposes the provisions (of
the Bombay Act) are void as
offending against article 19(1) of
the Constitution even if they may

(Inter-State Trade 15534
and Commerce)
Control Bill
be within the legislative compe-
tence of the Provincial Legisla-
ture.”

You will find from the judgment of
the Supreme Court, the highest judi-
cial authority in the land, that it is
not sufficient if exemption is granted
only to medicinal preparations. Along
with these we must have exemption
for genuine toilet preparations where-

" in there is aleohol. I will only men-

tion one or two, or only one is enough.
of such preparations. Most of us do
not use it, but there may be some, and
I suppose it is the women who use it
more than men. ‘

Mr. Deputy-Speaker: Is there any-
thing preventing men also using it?

Shri Kamath: I wonder if you use it,
but I don’t. It is Eau de Cologne. It
is pronounced ‘Ode Colon’. It is at
times mispronounced as ‘Ude Colon'—
perhaps not here, but some outside the
House mispronounce it like that. It
contains alcohol but it is a genuine
toilet preparation which is in wide use
among the educated, or what are
called the upper strata of society in
this country.

Shri U. M. Trivedi
Fashionable ladies.

Shri Eamath: If you want to put it
that way, you may do so. So also some
hair oils or lotions.

Mr. Depuiy-Speaker: Why should
the hon. Member refer to things which
he does not use?

Shri KEamath: May I, on a point of
clarification, ask you, Sir, whether we
should talk of things which we our-
selves personally know and not of
things which we have heard from
wise elders like you?

Mr. Deputy-Speaker: There are
other persons who are using them and
let them have an opportunity.

Shri Kamath: They may not be able
to speak; therefore I speak for them
lest they should not get a chance to
speak. So, I say, not merely on the
experience of several friends here and
outside but on the authority of the

(Chittor):
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Supreme Court judgment, that toilet
preparations must have no restriction
as regards use in the same way as
medicinal preparations. Medicines and
toilet are clubbed or lumped—what-
ever word you prefer—together so far
as constitutional rights and privileges
are concerned. Here is SCR 1851 at
pages 1716 and 1717—Bombay State
versus Bulsara.

Coming to my second amendment, I
may, by your leave, make a slight
change—a minor verbal change—in
the amendment. Amendment No. 3
reads like this:

That in the proposed new clause
12A—add at the end:

“and such notification shall issue
on the very day on which this Act
shall come into force, in respect

Here 1 want to add the word “such”
and it will read:

R INTE—. such spirituous prepara-
tions as are already in use.”

During the debate on the Bill in
this House on the 1st of August I
believe Shri A. K. Gopalan and myself
referred to certain preparations, indi-
genous a5 well as non-indigenous,
drugs, asavas and arishias, B. G.
PHOS and other medicines which
were referred to in a Supreme Court
case. We tried to make it clear that
exemption should be given to these

drugs, asavas, arishtas and such like’

preparations which contain alcohol—
might be 4 per cent., 6 per cent. or 8
per cent—but they have been held to
be not deleterious to health. Even
the Constitution under the Directive
Principles of State Policy under Arti-
cle 47 seeks to prohibit the consump-
tion of only those intoxicating drinks
and drugs which are injurious to
health. I would say, Sir, that with-
out such a safeguard, a Bill of this
nature is contrary to the spirit and
letter of the Constitution and may be
held to be ultra vires later. I do not
like to go into that now because the
Supreme Court is there to adjudicate
upon that issue. But, I would suggest

(Inter-State Trade 15536
and Commerce)
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here that on the day the Act comes
into force, whatever that date may be,
on the same day a Gazette notification
must issue specifying or stating what
spirituous preparations—medicinal,
toilet, scientific, industrial and such
like—should be exempted under this
new clause. Otherwise what might
happen is, let us say that the Act
comes into force on the 1st of Janu-
ary, 1956, and if no notification is
issued by the Central Government or
the State Governments—there is an
amendment seeking to empower the
State Governments to issue such noti-
fications; 1 do not know whether that
will be accepted, but if that is accept-
ed, some State Governments will issue
notifications under this new clause—
on the 1st of January and instead it is
issued on the 1st of February, or, say
10 days after lst of January, then
during this interregnum of 10 days, 15
days, one month or 2 months, the
citizens who may carry these asavas,
arishtas, drugs and medicines of that
kind and spirituous preparations re-
quired for medicinal, scientifie, indus-
trial purposes, from say, Delhi to
Bombay where prohibition is in force
might be hauled up at Dadar or some
other prohibition outpost by the pro-
hibition police. They may search
these citizens and harass them which
would be against the spirit of this
law—not only against the spirit of our
Constitution but also against the spirit
of this law—because the Government
seeks to exempt certain preparations
but unfortunately because the notifi-
cation is not there in time, because
there is delay in the issue of notifica-
tion citizens are liable to be harassed.
There would also be room for corrup-
tion which we seek to avoid.

Therefore, Sir, I would only request
the hon. Minister, the House and my
hon. colleagues to appreciate the con-
tent of this amendment which is
entirely in line with the amendment
which has been made by the Rajya
Sabha. Unfortunately there is a
lacuna and due to a little forgetful-
ness or by oversight this point did not
strike the other House but this hiatus
must be made up here; because, other-
wise, without this notification being
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[Shri Kamath]

there if the Act comes into force on
a particular date, between the date of
the enforcement of the Act and the
date of the notification which may
come later, innumerable citizens may
be harassed, arrested by the police
and also detained because they carried
spirituous preparations like asavas,
arishtas and other medicines which
are not injurious to health, which are
required for medicinal purposes and
which have been sought to be exempt-
ed by this amendment. Because of
delay, because of procastination if the
notification is not issued on the same
date on which the Act comes into
force, citizens are likely to be haras-
sed and put to a great deal of trouble
and inconvenience. I, therefore, sug-
gest that on the date the Act comes
into force a notification exempting
such preparations already in use must
also issue. Subsequently, if new pre-
parations are put in the market, that
can take its own time, but with regard
to those preparations which are al-
ready in the market, which are already
in use by the people here or in any
part of India, the notification must
issue on the very day the Act comes
into force lest citizens should be
harassed, troubled, inconvenienced,
arrested and detained by the police in
those States where prohibition is in
force.

I commend my amendments to the
acceptance of the House.

Shri G. H. Deshpande: I was not
very happy to learn that in the Rajya
Sabha this amendment was accepted.
In my opinion, this amendment would
put difficulties in the way of success-
ful implementation of the prohibition
policy. I hope the hon. Minister who
has moved this has looked into the
report published by the Committee
which went into the question of pro-
hibition and which was set up by the
Planning Commission. .

I would request the hon. Minister
to take into consideration a few facts.
For instance, in Bombay there are
many cases in which under the name
of medicines so many things were im-

(Inter-State Trade 15538.
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ported. Just now my hon. friend
Shri Kamath who comes from Madhya
Pradesh spoke on the subject. I would
like to give him one information with
regard to Madhya Pradesh. In Madhya
Pradesh, very recently, a thing hap-
pened like this. The Medical Council
has removed the name of Dr. Virdi, a
leading medical practioner of Raipur
from the list of approved medical
practitioners for a period of 12 years
for the alleged sale of 12,000 pounds
of unrestricted and 6,000 pounds of
tricted tinctures.

Shri Kamath: I know it. It was not
for selling asavas and arishtas.

Shri G. H. Deshpande: These things
are going on in many States and if we
will amend the Bill to this effect then
under that pretext there will be a
great scope for mischief and it will be
a handle in the hands of those who
want to undo prohibition. I would
request the hon. Minister to make
three things clear. One is, whether
Government are prepared to under-
take that this will be allowed only in
very, very exceptional cases. The next
point is, this thing should not be
allowed to be imported into a State
when the State does not want its im-
portation. Before allowing this parti-
cular medicine to be taken over to a
particular State, the views of that
State should be taken into considera-
tion, and the views of the State con-
cerned should prevail. The third
point is, only in very, very exceptional
cases this will be done and when it s
done, it should be immediately placed
on the Table of this House. I would
like to know the reactions of the hon.
Minister to these three points.

Then, I would like to read a portion
of a letter from the Prohibition Min-
ister of Bombay. It says:

“Even now, vaids and others
who have even no knowledge of
ayurveda have been making and
importing so-called ayurvedic
medicines which contain mainly
alcohol for potable purposes with
ayurveda labels on the bottles”.
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So, this thing is going on even now
in Bombay today, and if the amend-
ment is accepted, there will be more
scope for mischiefs of this type. I
would request the hon. Minister to
take into consideration all these
aspects and see that the hands of
State Governments will be strength-
ened for the effective implementation
of prohibition and to see also that
nothing will be done which will come
in the way of prohibition.

Shri Gadgil (Poona Central): It is
the considered view of the Prohibition
Minister of Bombay that this particu-
lar power which is sought to be taken
is not necessary. I endorse that view.
Secondly, if at all the Government
thinks that such a power is absolutely
necessary, I would suggest that before
any notification is published, the State
Governments should be consulted and
a notification should be finalised only
after consultation with the State Gowv-
ernments, though not with their com-
plete approval.

Then, in giving exemptions the
Government must see that the use of
medicinal wine is not so extensive
that it ultimately becomes a medicine
to eliminate prohibition itself! If that
were to be the result of the use of
this power, then certain States which
were fighting very hard for successful

implementation of the policy of pro-

hibition will be very much handicap-
ped as was suggested by my friend
Shri G. H. Deshpande. The power,
when taken, is bound to be used, and
more often abused, and especially
when it is a power in relation to
alcohol, it is likely to go to the head
before anything else can happen. So,
I want to utter a word of caution.
The recommendations of the committee
appointed for the purpose of review-
ing the country’s position with respect
to prohibition are about to be publish-
ed. I hope that in the light of those
recommendations the wuse of this
power will be restricted in such a
manner that the taking of this power,
mstead of opening the door wider for
sabotaging the policy of prohibition,
would be a a sort of instrument of
support frr that policy of prohibitien,

(Inter-State Trade 15540
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and be used only in exceptional cases.
I am sure that the suggestions made
by Shri G. H. Deshpande and the
suggestion made by me, namely, that
the State Governments ought to be
consulted before any notification is
issued, will have the.right type of
response on the part of the Govern-
ment.

Shri M. D. Joshi (Ratnagiri South):
I have given notice of two. amend-
ments—Nos. 1 and 4. This Bill was
taken up at the fag-end—almost at the
last minute—of yesterday. So, I was
not able to move them formally, I
may be allowed to move them formal-
ly now.

Mr, Deputy-Speaker: Yes; amend-
ments 1 and 4 may be moved.

Shri M. D. Joshi: I beg to move:
(1) Page 5, line 14—
after “section 3" insert:

“or to issue notification under
section 12A".

{2) That in the proposed new clause
12A—

for “The Central Government”
substitute “The State Govern-
ment”. -

Shri Punnoose: I beg to move:

{1) That in the proposed new clause
12A—

for “The Central Government”
substitute “the State Govern-
ment"”.

(2) That in the proposed new clause
12A—

after “The Central Government”
insert “or the State Government”.

I am happy that the Rajya Sabha
has succeeded where this House has
failed, in making a wholesome amend-
ment. I think our elders have greater
influence on the Ministry than this
House. We argued on the last occa-
sion that some protection must be
given to the ayurvedic medicines. It
is not a few—three or four medicines—
but a large number of medicines that
can come under the mischief of this
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[Shri Punnoose]
Act. I am not worried that my friend
over there is unhappy about the
amendment, because I am aware that
thousands of people in my part of the
country will be happy that such an
amendment has been accepted.

Now, 1 want the Government to
come forward and really implement
the spirit of the amendment. It has
been suggested that one should pro-
ceed with very great caution in grant-
ing exepmtion. One suggestion is that
the State Government concerned must
be satisfied before an exemption is
allowed. For example, I shall mention
Delhi in regard to that suggestion. The
Delhi Ministry should be convinced
that ayurvedic medicines with me, in
my handbag, are efficacious before I
am allowed to take them into Delhi.
It is a very difficult proposition.

An hon. Member was speaking
about the so-called ayurvedic medi-
cines. I am not speaking about the
‘so-called’ ayurvedic medicines; I am
speaking about ayurvedic medicines.
It may so happen that people may fill
bottles with alcohol and label them
as ‘water’. Will the hon. Member sug-
gest that water may be prohibited
saying that you cannot take water,
because it is so-called water contain-
ing alcohol? So, such total prohibitiom
is absolutely wrong and it will not
succeed. But what we really want
to prohibit should be prohibited and
other things should be left out. There-
fore, I want to welcome the amend-
ment moved by Shri Kamath, that a
large number of medicines now being
used may be exempted altogether
from the date of the implementatiom
- of the law.

Along with that, one should com-
sider whether power should be vested
with the State Governments to give
exemption. I do not in any way want
to cry down the efficacy of the Cem-
tral Government. Really big men are
there. But it becomes a very big job.
to make them understand the difficul-
tles of a particular State or of the
people in a particular part of India.
‘Therefore, for example, the best

(Inter-State Trade 15543
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judges with regard to Travancore-
Cochin or Madras, would be the res-
pective State Governments. You lose
nothing; the efficacy of the law is not
lost, if this power is shared with the
State Governments, Therefore, either
the power to grant exemption must be
given to the State Governments or it
must be shared with the State Gov-
ernments if the spirit of the amend-
ment is to be carried out. Therefore,
1 support Shri Kamath's amendments
and also commend my own amend-
ments for the acceptance of the House.
I know that there are spurious pre-
parations, but they are not in fact
largely sponsored by ayurvedic phy-
sicians. The same report which was
referred to by an hon. Member has
said that Ministers of his party are
patronising the sale and distribution
of those drugs. So, let him find out
the thief hiding somewhere in his own
home instead of taking ecudgels
against ayurvedic medicines. '

Shri Dhulekar (Jhansi Distt.-South):
I welcome this amendment and sup-
port it wholeheartedly. In the last
session, when this Bill was before the
House, I had pleaded that certain
ayurvedic medicines such as asavas
and arishtas which contain self-gene-
rated spirit should not be taken in
large quantities to produce the results
which wine produces. 1 had alse
appealed to the Government that the
Government should prescribe the
standard which a particular medicine
—ayurvedic medicine—should attain.
So far as I know, in a medicine, the
gelf-generated spirit cannot rise above
% or 7 per cent. Therefore, I had
requested the hon. Minister previously
that the Government notification which
might exempt these medicines should
also declare that all ayurvedic prepa-
rations which contain self-generated
alcohol showld not contain more than
7 or 8 per cent., whatever their scien-
tific advisers may tell them. For
instance, some say that it should be
124 per cent. But I would not go
into that matter, because I am not a
scientist myself and therefore I leave
the matter to the scientific advisers
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mho ihould give proper advice to the
Government. If possible, it should be
Jaid down that spirit which is self-
generated and which does not go high-
er than a particular standard should
not be considered as a spirituous
liquor under this Act. With these
observations I support the suggestions
of Mr. Deshpande. I would like the
House to know that crores of people
are today having the benefit of
ayurvedic people.

If the Bombay Government has been
wise enough to ban everything, that
does not mean that the Bombay Gov-
ernment should impose its wisdom all
over the country. I have been to
Bombay where prohibition has been
extended; I have found that people
are trying to produce ayurvedic medi-
cines which are spurious, whereas in
Uttar Pradesh where there is no pro-
hibition we can find ayurvedic medi-
cines of a standard which is not found
in Bombay. You will find that several
peolpe who are good will also become
bad if you put temptations before
them. Why put temptations before
the people and say that every ayur-
vedic medicine which contains self-
generated spirit is wine? I have told
the #House before in the last session
that I would challenge anybody to
take a bottle of asav or asokarist or
any other arishta; he would find that
it cures so many diseases. Therefore,
to say that ayurvedic medicines are
wsed as liquor is wrong. Of course,
some spurious medicines under the
sover of ayurvedic medicines are there
and they should be banned.

With these observations, I whole-
heartedly support the amendment that
has been placed before the House and
I hope that my friends will not oppose
it.

The Minister of Commerce (Shri
Karmarkar) rose—

Shri M. D. Joshi: I require only twe
minutes.

.Dr. Jaisoorya (Medak) rose—

Mr. Deputy-Speaker: I cannot go on
extending the time to half an hour. I
will give 2 minutes to the hon. Mem-
Ber, Dr. Jaisoorya.
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Dr. Jaisoorya: As far as [ am con-
cerned I would like that some com-
monsense should be exercised and a
realistic view of things be taken.
Prohibition is certainly a very fine
thing. But in a certain State where
there is prohibition, one can get any
amount of alcohol if only one knows
where to buy it, how to buy it and if
one has the money. Recently a young
Raja told me that he bought very
good booze through the kind though
unofficial offices of the prohibition
police itself. We are dealing with
medicines and not wines. In medi-
cine, for instance, you cannot pre-
serve anything in liquid form unless
it has 8 to 12 per cent. of alcohol
Certain other things require a greater
percentage, but they are rare. If you
want to get drunk of medicines which
contain alcohol for preservative pur-
poses, you will have to swallow a
gallon of that medicine and you will
fall seriously ill, not due to the alco-
bol, but due to the medicine. There-
fore we must keep a certain amount
of realism in all that we do.

Shri U. M. Trivedi: What about
gallons of tinctures?

Dr. Jaisoorya: About these tinctures,
they must be allowed only in small
quantities. But now gallons of it are
manufactured and stored. Why only
tinctures? There is chloral hydrate
which is hypnotic and it is given in
hospitals to induce sleep. But tons of
it are being sold in the name of wash-
ing powder. The amount of chloral
hydrate that is being sold to give a
kich by adding to Toddy is enough to
make the entire population of India
go to sleep every night and still you
do not prohibit it.

Mr. Deputy-Speaker: Sleep during
night is normal, but the question is
about sleep during the day.

Dr. Jaisoorya: It is not for the
whole of India. What is being sold
in Hyderabad alone is so much. I am
only saying that we must use some
commonsense to see what is essential
and what is not essential. For instance,
doctors—thank goodness, I am not .
practising—have complained that they
cannot get ordinary methylated spirit
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because of so much of red-tape about
methylated spirit, which you do not
drink but which you use for stoves
for lighting fire. I am told that even
qualified surgeons experience any
amount of trouble in getting surgical
alecohol. This is not good. Mr. Pun-
noose was speaking for his State, but
I say that the Centre should have a
clear-cut scheme throughout India.
Let us adopt a clear-cut scheme. That
is what we want. Do not impose too
much of red-tape by means of laws.

Shri M. D. Joshi: As already advis-
ed by my friend, I will use only com-
monsense in this matter. 1 speak
subject to the background mentioned
by my hon. friend Shri Deshpande
and Shri Gadgil who have preceded
me. They have pointed out the dan-
gers to which the prohibition policy
would be exposed. I shall very brief-
1y quote from a letter from the Fin-
ance Minister of Bombay for the in-
formation of my friend, Shri Dhulekar.

Shri Dhulekar: Bombay Govern-
ment have committed a mistake.

=Y wiRa . 9gT OF FaT |

Shri M. D. Joshi: This is what the
Finance Minister of Bombay writes:

“Even now Vaidyas and others
who have even no knowledge of
Ayurveda have been making and
importing the so-called ayurvedic
medicines which contain mainly
alcohol for potable purposes, but
with ayurvedic labels on the
bottle. We also seized a lot of so-
called homoeopathic bottles im-
ported from Bhopal, which were
nothing but alcoholic preparations
to be used for potable purposes.”

We know, in the name of medicine,
for example, this tincture gingiberis
what an amount of havoc is done to
prohibition. If my hon. friend Shri
Dhulekar thinks that this amend-
ment is amrit for him, it is visha for
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as Kalidasa put it. What is nectar to
him is poison for me. Therefore, I

very humbly submit that the amend«
ments which I am going to move....

Mr. Deputy-Speaker: No question
of moving now. The hon. Member
has got only one chance.

Shri M. D. Joshi: On which I shall
speak afterwards.

Mr. Deputy-Speaker:
“afterwards”.

Shri M. D. Joshi: Then I request
that my amendments (Nos. 1 and 4)
may be accepted.

Shri Karmarkar: I should first like
to deal with the amendments that
have been moved both yesterday and
today. Regarding my hon. friend
Shri Kamath's amendment regarding
toilets, what are purely toilet prepa-
rations are not covered by this Act.
Unless there is an amendment, the
provisions of this Act would not
apply to them.

Mr. Deputy-Speaker:

include alecchol?

Shri KEamath: Yes, some; that is
what I have mentioned.

Mr. Deputy-Speaker: Cannot a per-
son dispense with them?

Shri Kamath: This Act applies to
them too: carrying or transporting
them to say Bombay.

Shri S. 8. More (Sholapur): This
Act applies to spirituous medicines.

Shri Earmarkar: Eau de cologne
is such a well-known preparation.
Government will give its considera-
tion to this. My hon. friend has
taken us into confidence and assured
us that he does not use any toilet pre-
paration containing spirit. If he has
any other suggestion, he may make it
to the Government and they will be
considered.

There is no

Do toilets
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Regarding the other point that he
made namely, that our notification
containing exemptions for any other
items under this Act shall issue on the
very day this Act shall come into
force, it is not practicable. Naturally,
after this Act is passed, we shall have
to frame the rules. That would re-
gquire some time. It would require
time to consider the items. They will
have to be carefully gone into so that
the very objective of this Bill may
not be vitiated.

There have been some amendments
that have been proposed by Shri Pun-
noose to substitute the State Govern-
ment for the Central Government.
Either he would like to substitute the
State Government in the place of the
Central Government or he would like
to have the State Government also.
This Bi!l has been brought to assist
the wvarious Prohibition States. More
States may take to prohibition. The
provisions of this Bill, as the House
can easily realise, are relevant only
for the Prohibition States., Therefore,
it is much more convenient to have
the power in the Central Government
rather than give it to the States. The
Central Government will be able to
consider all points of view in respect
of any exemptions to be granted under
this Act. The Central Government
will be the relevant Government to
consider as to what cases would arise
relevantly under this Act, apart from
the fact that this is a Central Act.
Therefore, it would be convenient for
us to deal with this question rather
than the States.

I do not want to take the time of
the House, any longer on these amend-
ments, I beg to oppose all of them.

Shri Rane (Bhusaval): Will the
Central Government consult the State
Governments?

Mr. Deputy-Speaker: The State
Governments will send their sugges-
tions and they will be considered.

Shri Karmarkar: In order to shorten
the time, I did not elaborate that
point. Naturally, the question arises
whether we would do anything by this
Act which in any manner places any
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impediment in the way of the Prohi-
bition States. It is at the instance of
the Prohibition States that we have
taken up this measure. It would not
be proper to do anything to impede
the progress which they want to
achieve in the matter of prohibition.
For instance, clause 15 makes it clear
that nothing in this Bill shall affect
the validity of any provincial Act or
State act for the time being in force
or any rule, regulation or order made
thereunder which imposes any res-
triction not imposed by or under
this Act or imposes a restriction grea-
ter in degree than any corresponding
restriction not imposed by or under
this Act on traffic in any spirituous
preparations within the territories of
the State. That sufficiently safeguards
the interest of the Prohibition States.
Whenever we take up any article to
be exempted under the provisions of
this Aect, it hardly needs any assur-
ance. If ‘one is necessary, I am pre-
pared to give it. We shall always con-
sult the State Governments in  the
matter. The Central Government have
no intention at all to take any deci-
sion which they are convinced would
jeopardise the effective administration
of the Prohibition Act in the States.
I think that is al]l I need say on this
point,

Shri Kamath: On a point of clari-
fication, may I ask whether the
exemption under the new clause will
come into force on the very day that
the rules come into force, if not the
Act?

Shri Karmarkar: I would not like
to bind myself in any manner, espe-
cially when Shri Kamath is concern-
ed. It is not practicable. I wish my
hon. friend appreciates that when an
Act comes into force, one of the first
things to be done is, we shall take
any representations in regard to ex-
emption into consideration, Natural-
ly, we shall have to take action as
early as possible. It is not possible;
nor is it necesary to make the two
dates, the date of the notification and
the date of the publication of the rules
concurrent. It does not matter either,

Shri Eamath: Not possible with
such a big machinery?
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Dr. Jaisoorya: I want to know whe-
ther it is the intention of the Central
Government to lay down generally
wniform laws for all the States.

Shri Karmarkar: Regarding Pro-
hibition?

Dr. Jaisoorya: About this present
Bill.

Shri Karmarkar: Regarding each
question as it arises, certainly yes.
In Delhi, my hon. friend knows that
everything is free at the moment.

Shri Eamath: The Act applies to
all spirituous preparations including
toilet preparations. He said it does

Shri Earmarkar: According to me,
such of them as do not contain......

Shri Kamath: This Bill applies to
all. Please see clause 2.

Mr. Deputy-Speaker: He has invited
the hon. Member to give his sugges-
tons.

Shri Kamath: The Minister has
misunderstood.

Mr. Deputy-Speaker: I shall put
the motion to the House.
This question is:

“That the following amendment
made by Rajya Sabha in the Bill
to make provision for the imposi-
tion in the public interest of cer-
tain restrictions on inter-State
trade and commerce in spirituous
medicinal and other preparations
and to provide for matters con-
nected therewith, be taken into
consideration:

‘New Clamse 1ZA

That at page 5, after line 16, the
following new clause be inserted,
namely: —

12A. Power to exempt: The
Central Government may, by
notification in the Official Gazette,
and subject to such conditions as
it may think fit to impose, exempt

. any spirituous preparation from
all or any of the provisions of
this Act on the ground that the
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spirituous preparation is ordinari-
ly required for medicinal, scienti-
fic, industrial or such like pur-
DOSES'-”

The motion was adopted.

Mr. Deputy-Speaker: Now, I shall
put the amendments. Amendment
No. 1.

Shri M. D. Joshi: In view of the
assurance gievn by the hon. Minister,
I do not press it.

Mr. Depuiy-Speaker: Now amend-
ment No. 2. The question is:

That in the proposed new
clause 12A—

after “medicinal” insert
“toilet”.

The motion was negatived.

Mr. Deputy-Speaker: We want
voices and not noise.

Shri Kamath: Volume.

Mr, Deputy-Speaker: Then, amend-
ment No. 3.

The question is:

That in the proposed new
clause 12A—add at the end: .
“and such notification shall
issue on the very day on which
this Act shall come into force, in
respect of such spirituous pre-
parations as are already in use.”

Shri Eamath: Aye.

Mr. Deputy-Speaker: Order, order.
He is saying “Aye” in such a loud
woice. There must be a limit to this.
It is not as if I am deaf or the hon.
Members are deaf. No hon. Member
should use such a high pitch. Does
ke go on talking in this way?

Shri Eamath: Sometimes I do. It
is Nature's gift.

Mr. Deputy-Speaker: 1 am here to
decide on the number of voices: not
on the pitch of the voices. Of course,
the pitch of the voice must be mode-
rate. Normally, whenever an hon.
Member speaks, he ought not to be
too low lest I should ignore him or
ke may fail to catch my ear. But this
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loud voice too is no good. I allowed
him once or twice. He is enthusiastic;
he is highly emotional. I won’t allow
this to be repeated riding roughshod..

Shri Kamath: This is perfectly rea-
sonable.

Mr. Deputy-Speaker: We have heard
and the House has heard the sample
—not once, but twice—of the high
voice that he can raise. Hereafter,
the number of voices count.

Shri Eamath: What the voice should
be like is not defined in the rules.

Mr. Deputy-Speaker: I am here to
regulate the decorum in this House|
I cannot allow the hon. Member to
shout, to make it impossible, and to
go on like this. It is not as if it were
impossible. ...

Shri Kamath: How did I make it
impossible?

Mr. Deputy-Speaker: Laughing
stock. This kind of noise makes this
not an assembly of any importance
where serious consideration ought to
be bestowed.

Shri EKamath: I have as much
keenness as you do with respect to the
consideration and importance. I am
sorTy to see you....

Mr. Depuiy-Speaker: What I say is
this. Let him not lose his temper like
this.

Shri Kamath: You are losing your
temper.

Mr. Deputy-Speaker: What I am
saying is only this. It is the natural-
ness of the voice when I say “Aye” or
“No”....

Shri M. L. Dwivedi (Hamirpur Dis-

trict): Mr. Deputy-Speaker, if you
tolerate such sort of behaviour on the
part of Members, then it is very
objectionable.

Mr. Deputy-Speaker: The hon.
Member knows too well that I am not
acdcustomed to tolerate too much.
What I am saying once again to the
hon. Member is this. It is enough if
the voice is of such a pitch that the
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Speaker and the other Members.of
the House catch it. It need not be
too low. But it is not on the pitch
of the voice that I will decide, and
therefore let us have serious consi-
deration of the business of the House.
I am not attributing anything wrong
to any hon. Member. I am aware
every hon. Member is serious, but
sometimes I am sitting here and I
find an hon. Member unwittingly
exceeds the normal rules, and there-
fore I just remind him of that. There-
fore, let the pitch not exceed too
much but be enough for making that
item to be noticed or that voice to be
noticed by the Speaker.

Those in favour will kindly say
"AS’E"-

Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will kindly say “No".
Some Hon. Members: No.

Mr. Depuiy-Speaker: The “Noes”
have it. The amendment is lost.

The motion was nepatived,

Nllr*. Deputy-Speaker: Amendment
0. 4.

Shri M. D. Joshi: I do not press it
Mr. Deputy-Speaker: Then, No. §.
The question is:

x'ihatinthe proposed new clause
12A—

for “The Central Government”
substitute “The State ! Govern-

ment”,
The motion was negatived,
Mr. Deputy-Speaker: The question

That in the proposed néw clause
12A—

after “The Central Govern-
ment” insert “or the State Gov-
ernment"”

The motion was negatived,
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Mr. Deputy-Speaker: The question
is:

That at page 5, after line 16,
*he following new clause be in-
serted, namely:

“12A. Power to exempt.—The
Central Government may, by
notification in the Official Gazette,
and subject to such conditions
as it may think fit to impose,
exempt any spirituous prepara-
tion from all or any of the pro-
visions of this Act on the ground
that the spirituous preparation is
ordinarily required for medicinal,
scientific, industrial or such like
purposes.”

The motion was adopted.

Mr. Deputy-Speaker: The new
clause 12A is carried. This House
also concurs with the Rajya Sabha
in making this amendment.

Shri Kamath: That should be put
to the vote.

Mr. Deputy-Speaker: The Minister
may formally move it.

Shri Karmarkar: I beg to move:

“That the amendment made by
Rajya Sabha in the Bill be agreed
to.ll

Mr. Deputy-Speaker: The question

“That the amendment made by
Rajya Sabha in the Bill be agreed
to."

Those in favour will say “Aye”.

Somé Hon. Members: Aye.

Shri Kamath: Aye.

Mr. Deputy-Speaker: Those against
will say “No”. There is none.

The motion was adopted.

Mr. Deputy-Speaker: Shri Kamath

is very often sweetly reasonable.

MOTION RE: FLOOD CONTROL
PROJECTS IN SECOND FIVE YEAR
PLAN

Mr. Deputy-Speaker: The House
will now take up discussion on the
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note on Flood Control Projects. The
discussion will continue till 3-30 to-
day. Of course, whatever remains—
five hours have been allotted to this—
will go over to tomorrow. At 3-30
the discussion on the Railway Trans-
port situation will start. Shri Nanda.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I
beg to move:

“That the note on flood control
projects for inclusion in the
Second Five Year Plan be taken
into consideration.”

This problem of floods in the coun-
try is exercising the minds of the
people of the country and of the
Members of this House. This pro-
blem has several aspects which have
great importance and interest and
could be discussed with great advan-
tage. For example, there is the ques-
tion of relief, adequacy of relief, or-
ganisation ard methods that are be-
ing employed for this purpose, the
question of enlisting better co-opera-
tion in relation to relief etec. But I
take it that this House has chosen to
concentrate its attention on issues
arising out of the note on flood con-
trol projects for inclusion in the
Second Five Year Plan. This is being
Jone in pursuance of the wishes of
this House.

We are going to consider during
these hours the programme that we
may undertake, the measures that may
adopt for the purpose of combating
the hazards of floods in the country
to the maximum extent possible.

I shall say a few words about our
recent experience in connection with
floods. It has a bearing on the ques-
tion that is now before the House,
Last year several areas in the coun-
try experienced floods of exceptional
intensity. Harrowing details of what
happened in various parts of the
country came through, and the mind
of the nation was powerfully affect-
ed. After personally witnessing the
widespread, and large-scale devasta-
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tion in the country, in Assam, Bengal,
Bihar, U.P, I came to this House and
placed a statement on the Table of
the House. I placed before the House
a programme. That programme

which I presented to the House was -

in three parts. There were three
phases of it. I am reading from that
statement of September 3, 1854: The
programme of flood control is divided
into three phases:

“Immediate: The first phase will
extend over a period of two years.
This period will be devoted to
intensive investigation and collec-
tion of data. Comprehensive
plans will also be drawn up and
designs and estimates prepared
for short-term measures of flood
protection. Some measures such
as revetments, construction of
spurs and even embankments
may be applied immediately in
selected sites.

Short-term: During the second
phase, which may be taken to
start with the second year and
would extend to the 6th or Tth
year, flood protection measures,
such as embankments and chan-
nel improvements will be under-
taken. This type of protection
will be applicable to a major por-
tion of the areas now subject to
floods.

Long-term: The third phase
will relate to selected long-term
measures such as the construc-
tion of storage reservoirs on tri-
butaries of certain rivers and ad-
ditional embankments wherever
necessary. This may take three
to five years more.”

This was the programme. And
then I acquainted the House with the
difficulties that had so far been ex-
perienced in making headway with
our flood protection programme. The
major difficulty which impeded pro-
gress was that we had not got suffi-
cient data. We had data about rain-
fall but not enough, in certain cases
not even that. But 8 much more
important, or equally important as-
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pect of it is the hydrological data
about run-off, about the discharges in
the rivers. An equally important
aspect is about the condition of chan-
nel of the rivers, about the topegra-
phy of the flood plains. Regarding all
these things which have a very inti-
mate bearing on our efforts to devise
sound co-ordinated programmes we
had not enough information. This was
hampering our progress. And I
assured the House that without any
delay steps would be taken to make
up this deficiency. I also promised
the House that an adequate organi-
sation would be set up. I come back
now to give account of what has been
done. And in all humility I may say
that although the figures so far are not
such as to make a very great effect
on the flood problem immediately,
I have the feeling that what has been
done is reassuring and heartening.

15556
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I may explain the position now in-
a few words in regard to organisation
which is a very important part of our
work. In the course of a month or
two after that statement, the Flood
Wing of the CWPC was set up. It
is a fairly comprehensive set-up. The
Central Flood Control Board and
about 11 Flood Control Boards in the
States with their technical committees
were then set up. We have in the
Flood Wing, for instance, 75 technical
officers at the Centre and about 180
in the States, besides supervisors,
draughtsmen etec. So much about
organisation.

About data, I shall give briefly a
few figures. The Survey of India
made an all-out effort. Aerial photo-
graphy to the extent of 28,000 square
miles has been done. Field levelling,
equal to normally what is being done
for all the projects in the country
otherwise has been done. This has
all been done at the level of the
Centre. The States also have been
doing some work in this connection.
Then, 200 gauge and discharge sites
have been provided. Arrangements
have been made for silt observation.
And our neighbouring Himalayan
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countries also have helped us in this
matter.. So far, 6 additional gauges
have been set up, and many more are
going to be set up in course of time.
This is the position regarding two as-
pects of the matter, namely organisa-
tion and data.

So far as the actual construction
work is concerned, I shall give a few
figures. The number of miles of
embankments completed was 335
miles in the Ganges basin, and 350
miles on the Brahmaputra and its
tributaries; the total is about 685
miles. Earthwork has been done to
the extent of 80 crores cu. ft, plus
another 20 crores cu. ft. in raising
maroonefl villages in ‘the Uttar Pra-
desh, making a total of 100 crores
cu. ft. The total number of towns pro-
tected from erosion is 12. An expen-
diture of Rs. 53 crores has been incur-
red up to about 39th June, 1955, 400
villages which are subjected to flood

. risks have been raised. Then there
is the question of designs, preliminary
and preparatory work ete. I need
not go into all those details. A good
deal of research had also to be deve-
loped, and hydraulic models used for
studying the designs in complicated
cases.

These are just a few cold figures.
But behind them there are living
facts. There is, for example,—I may
be excused for using that expression
—the romance of Dibrugarh. There
was a time in the course of the last
year when within just a few months
the work had to be completed. And
all this has been done when what had
been attempted before had been wash-
ed away, and we had doubts as to
whether it would be technically fea-
sible at all to protect that town, of
which one-sixth had heen practically
washed away in the course of a year.
It was being swallowed up inch by
inch, or I should say, foot by foot,
and there was acute apprehension
and fear as to the fate of that town.
.Then we sought the help of all who
could contribute anything towards
the solution of this problem, and all
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technical expert advice in the country
and abroad was brought in, and some-
thing was devised, some new measure

was designed. Then, we had doubts

as to whether the work would be
completed in the course of the same
season or whether the same fate
would overtake it as before; so, day
after day, we had to watch the pro-
gress of the work. And there were a
number of difficulties stones were not
being quarried in sufficient quantities
at some stage. But it is something
which warms my heart to be able to
tell the House that the town has been
saved, and that the protection works
have stood the floods very well. This
—I may express it in a few words—
is the triumph of team-work; it is a
victory of team-work. The research
people, those who designed, the engi-
neers who were placed on the spot,
the various departments and machi-
nery of Government, the railways,
and the military, all combined and
co-operated, and in the course of that
season, the object was achieved. On
this occasion, when I am dealing with
the engineers, I may say that I know
their faults; those faults are being
displayed quite prominently, and pro-
perly also; there should be nothing
hidden, if there is any drawback or
any shortcoming, let every body know
that; but their virtues, their work, and
their achievements also should be
made known to the country. On
behalf of the Irrigation and Power
Ministry, I am prepared to say on this
occasion that we should be proud of
our engineers in this country.

Then, theore was Kosi. Here also,
there was doubt whether in the course
of one season—because the season
also started wvery late—anything
would be possible. But the people
came forward. There were doubts
whether there will be any labour
available there to do the work. But
the people of that area flocked in
large numbers, and they gave us the
assurance of their help. And in large
numbers, people in the rural areas,
and peasants, not accustomed to this
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kind of labour, came forward, others
also came from all parts of Bihar
offering shramdan, they came from all
parts of Bihar at their own expense,
That was the spirit of the people.
5till, at several stages in the course
of the season, doubts were raised as
to whether we would be able to bring
those embankments to a sufficient
height to save them from being
washed away. No answer could be
given at that time except in terms of
hope. But now the answer has been
given by the behaviour of those em-
bankments during this season; and
that answer has been a very satis-
factory answer. Of course, nobody
expected that this big problem would
be solved in one season. But our re-
ports show that as a result of these
works, large areas have been freed
from inundation even in this one
season, and rich crops are being rais-
ed in those areas where Kosi used to
come and in one sweep destroy every-
thing.

The same experience was there in
regard to the Chitauni bund in Uttar
Pradesh. Already, protection has
been secured there for large areas.
In Kashmir again, I have seen the
work personally. Just in one severe
winter, the work was done; there also,
it was the people's participation, that
enabled the work to be carried
through in a very short period, This
is all about work that was done during
the last season.

For the current season, the pro-
gramme is as follows: aerial survey
to the extent of 22,000 square miles,
levelling to the extent of 11,600 miles,
further gauges to the tune of 130,
embankments to the extent of 1000
miles, town protection including com-
pletion of the areas taken up earlier,
for 16 towns, 2000 villages to be rais-
ed, and in the case of Orissa, closing
of all breaches, and raising of exist-
ing embankment levels wherever re-
quired. This will mean that about
2000 sguare miles of area will be
protected from inundation. This is
going to be the work for the current
season, i.e. before the programme for
the Second Five Year Plan starts.
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Now, I come to the programme
under consideration. I may first offer
a word of explanation. The figures
given here, and the proposals here de
not represent the decisions of the
Ministry or even the recommenda-
tions of the CWP.C. They are just
proposals of the States representing
their needs and what is their view of
the possibilities.

These normally have to go through
a procedure and a process of exan.ina-
tion. The CW.P.C. has to vet them,
to scrutinise them. They will come
to the Central Flood Control Board
Then there may be a further examina-
tion by the River Commissions, and
later on detailed designs, estimates etc.
will be prepared, These things will
have to go to the Planning Com-
mission for allocation of funds. But
why have I brought all this material
before the House now? It is because
this was the wish of the House, and
properly so. Many Members may
have to contribute something by way
of suggestion. They know the areas;
they have a vivid understanding of
some of the problems in certain plac-
es, They may vyeild very wuseful
help.

I mentioned the Planning Commis-
sion and the allocations. The cost of
the programme is: spillover—Rs. 15:2
crores and new schemes—Rs. 102
crores, making a total of Rs. 117-2
crores. Will it all be provided? I
cannot say; I cannot anticipate. But I
am quite sure, considering all that is
at stake here, that funds will not come
in the way. If anything can be done
properly, provided there is a sound
scheme which can justify itself in
terms of benefits, in terms of results—
it will not have to wait for funds.
But how much we can actually do
will depend upon various other things
—the capacity to carry out these pro-
grammes, the extent of trained per-
sonnel we are able to gather etc. Now,
our capacity has been increasing from
year to year. But we have to bear
this in mind that all this time there
are other programmes also drawing
on the same kind of resources, utilis-
ing the same kind of personnel. There
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is this entire plan of the nation which
sets limit; and priorities have to come
mnto it

'1 mentioned the amount to be spent.
I am not going to give details of all
these schemes here. Hon. Members
have got this printed material and
there has been, I am afraid, lots of it
in the course of the session circulated.
I am trying to interpret this pro-
gramme in terms of figures; I hope I
won't tire the House, I shall give
the overall position. In regard to this
amount of Rs. 117-15 crores, it is divid-
ed into about seven kinds of works.
Embankments is the major part cost-
ing Rs. 68 crores, that is, 58 per cent;
protection of towns Rs. 19 crores,
about 16 per cent; raising of villages
Rs. 4 crores—3.4 per cent; flood con-
trol reservoirs R 16 crores—nearly
14 per cent; research and investiga-
tions Rs. 6.8 crores—nearly 6 per cent;
tidal banks and drainage Rs. 1.5 cro-
res, and flood warnings and miscel-
laneous Rs. 1.86 crores—these two to-
gether make about 3 per cent. All
this involves earthwork to the extent
of 1800 crores of cubic feet. And
what will be the outcome of this pro-
gramme? Lands saved, 14,530 square
miles, crops saved, 12 lakh tons of
foodgrains. I just gave an assessment
of what will be the total effect of it.
It cannot be easily reduced to per-
centages. But we have made some
kind of an assessment and we believe
that as a result of this work, about
50 per cent of the flood damage—
losses—will have been met, This is
the short-term programme to which
1 am referring now. There is also the
long term programme. Later on, cer-
tain other works will have to be car-
ried out. They will be mostly diver-
sion works, detention reservoirs and
storages of tributaries. That will
take us further. in recovering the
menace of floods. Still a residue will
remain. As regards that residue, I
cannot promise how long it will take;
it will depend. These are the big
rivers and to tame them and to har-
ness them means storage of the excess
waters. Now, this storage is a very
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costly process. If I remember aright
—I have got a calculation made—if
the Brahmaputra excess waters are
going to be stored, it will cost about
Rs. 300 crores. Now, we may do it
some day; and will do it. It also ap-
plies to other storage works, of big
dimensions. We will do it not just
for the sake of flood protection; that
may be too costly,. We will take
this up, for the sake of irrigation, for
the sake of power, so that when irri-
gation and power and other benefits
also arise and can be secured, flood
control will be incidental. And then
this high cost alse can be justified.
Hon. Members must have seen the
question was raised about dams in
Orissa—more dams in Orissa. Now,
Hirakud itself is going to bring about
practically complete protection—com-
plete in the limited sense, if nothing
very much bigger happens later on.
But after all those dams. But unless
those dams are required for power
and other things, we have not got
the means. Thus the conflict betwegn
development versus dams comes in
like this. Flood itself comes in the
way of development; but protection
against floods in a manner which will
be out of all protection to our resou-
ces comes in the way of development.

Having said this. I have given to
the House the substance of what I
had to say for the purpose of discus-
sion. :

I may, if the House permits me,
take a little more time to explain the
background of the problem, to explain
the essential elements in it which,
make it a problem of such gravity
and complexity. I may also indicate
the lines of solution which are avail-
able. Usually many people come to
know about flood through reports of
damage which come in papers. It is
through the impact of that news that
we really become alive to this problem
—those who do not actually undergo
that experience. 1 have figures about
the losses worked out for a period of
five years 1950-54 (both inclusive).
Total damage is Rs. 176.11 crores,
houses and property, Rs. 35 crores,
cattle Rs. 2 crores, damage to crops
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Rs. 108 crores and damage to public
utilities Rs. 31 crores. Against this,
there will be some benefit of floods—
the fertilising effect. We have tried
$o calculate that. It is at the rate of
Rs. 1-4 per acre as the manure added.
But, that means about a crore of
rupees a year recovered. I think it
will possibly not be an adequate ap-
praisal of the benefit because we will
have to find out the additional value
of the new crops as compared with
the average crop which may be
grown and which may be more than
that. That does not, of course, make
any great difference to the fact that
a huge loss occurs annually. This
year's losses have been greater still
The average area affected by these
floods is 102 lakhs of acres. the average
population affected in these five years
is 30 million people. These are the
direct losses. There are indirect losses
which it is very difficult to calculate,
they are suspension of economic
activities, dislocation of communica-
tions, far-reaching and extensive
eonsequences arising therefrom.
There is the expenditure incurred,
in addition, on relief and rehabili-
tation. The total figures before me
for these years are about Rs. 25
erores, of which more than half are
loans. I think more than half of
these loans cannot be réalised and
have to be written off. If we take
all these together, it may mean a
net loss about Rs. 35 crores to 40
crores a year.

There is another aspect of it which,
at any rate, influences my mind very
greatly and that is the non-material
aspect, the intangible aspect of it
How can we render it in terms of
money? It is incapable of monetary
appraisal. The number of lives lost
is 1,100 according to the figures be-
fore me during these years, and eat-
tle lost 87,600 and Sheep 1,42,5000. I
am now touching on the intangible
aspect, not the business aspect of the
matter, the sufferings of the people,
the agonies which they undergo, the
sickness that follows, the impairment
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of health of numbers of people up-
rooted from their places and living
in a state of terror day and night.
There is no sense of security in the
minds of the people and life is dis-
located for months. If it were just
a limited problem affecting a few peo-
ple it would be different, but this is
a very extensive problem, and many
people are exposed to these risks.
The total area liable to inundation in
the entire country is about 40,000 sq.
miles or 250 lakh acres of which the
4 States in the border of the Hima-
layas account for 75 per cent. As
a general average, 14,000 sq. miles
are affected annually. The total po-
pulation living in these areas of floods
and subject to inundation is 40 mil-
lion people of whom more than 75 per
cent. are subjected to frequent and

repeated floods.
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I have said enough to convey the
idea that it is a very serious prob-
lem. But it is not a simple and easy
problem. It is a very complex prob-
lem, exceptionally difficult. The fac-
tors that operate in the causation of
the floods are so uncertain. For exam-
ple, the channels are capable of
dealing with a certain wvolume of
flood water normally but if suddenly
very high floods come, we can visualize
the consequences. This happens be-
cause the rainfall has no evenness
about jt; there is no normal uniform
pattern about it.

Shri Algu Rai Shastri (Azamgarh
Distt—East cum Ballia Distt. —West)
No planning about it.

Shri Nanda: Nature has its own
planning and we cannot try to pry
into its ways. What happens? In
certain places, if you compare the
actual rainfal]l with the average rain-
fall, the rainfall in one season may
be two, three, four or even six times.
I had collected figures to show that
as against 2 inches of average rain-
fall it was 6, 8 or even 10 inches. You
will find this information in some of
the pamphlets that have been circulat-
ed. These extraordinary variations
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mean mal-distribution of rain, If there
were more even distribution, people
would have adjusted themselves to
the situation. This is one part of it.

If it were only one portion of the
catchment area which is subject to
this excessive precipitation it would
not be a serious matter. Sometimes
when misfortune dogs the steps of
people, and when the whole catch-
ment area is subjected to this kind
of excessive rain, and all the rivers
jn that region swell, it becomes im-
possible for the channels to carry that
water. The surplus water spills out.
This is what happens because of ex-
cessive rainfall.

Then, the character of the rivers
themselves becomes another problem.
The character of the river changes
and places where there have been no
floods, where there has been no in-
undation becomes in the course of
years exposed to flooding. Rivers
change their course. Take the Kosi
for example. It has travelled 75
miles. They say it will travel back
it we do not come in its way. I think
we will effectively come in its way
and stop its unwanted travel.

Man makes his own contribution to
the problem. There is the man-made
intensity of floods. We interfere with
Nature. Any extra water has to find
its way. But we come in its way and
settle ourselves in its way by build-
ing structures and buildings. For all
that “we cannot blame the rivers.
What we are doing we are not doing
wisely. We are constructing embank-
ments, roads and bridges, in a hapha-
zard way.

An Hon. Member: Railways.

Shri Nanda: Railway too. We have
not looked at the problem in that
way. Adequate waterways, enough
culverts have to be provided. These
émbankments and structures do un-
doubtedly interfere with the flow of
water and aggravate the problem.
That is a problem which is equally
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important and which will have to be
dealt with also with the same sease
of urgency.

Then there is the technical aspect
of it. It is not enough to have an
embankment. My friend Dr. Satya
Narayan Sinha is not here. He has
been telling me that embankments
built in one place have led to a
worsening of the situation in another
place. That is no solution. There
should be a co-ordinated scheme. Par-
ticularly where there are many small
rivers, the repercussion of a paticular
measure on related areas has to be

‘taken into account and that means a

great deal of study, investigation and
very careful planning. We may have
a solution in general terms but there
may be difficulties for specific
schemes. We know that we can deal
with the problem of flood waters in
rivers coming from the Himalayas.
But we cannot locate those reservoirs;
they cannot be in our area. The loca-
fion depends on many other factors.
We are going to grapple with the
problem as vigorously as possible, but
let us not forget that it has got enor-
mous complexities which will have teo
be dealt with,

Then, the question of maintenance.
What is the use of embankments?
Greater trouble comes if these em-
bankments are not properly looked
after. People are lulled into security.
One day there is a breach and then
the losses are unimaginable. The reser-
voirs too may silt up. So, the compli-
cations are numerous.

1 have given some idea of what we
are up against. What is the solution
for this? Other countries have also
made efforts. We have their expe-
rience: we have our own experience.
Protection is the wvery first thing
that will occur, We must put a wall
make embankments so that water
does not spill over. These are cal-
led marginal embankments or dykes.
This is the direct means of flood pro-
tection. All the drawbacks of the



15567 Motion re:

dykes are there and yet no country
which has once started erecting em-
bankments had done away with them.
embankments may go on higher and
higher; still they have been there.
Revetments etc. present erosion. That
is the second part of it. We may
raise the level of the villages in order
that they may escape from the effects
of these floods. These are protective
measures,

Then, secondly, control—measures
for control of flood. Protection means
that the water comes, the flood is not
being checked but you are going to
protect yourself against the floods,
against the effects. In the other case
we try to control the flow of water so
that the level does not rise too
high. This may be achieved by
storage reservoirs. There is another
way which have been tried in China
very much and in some other parts
also. This is construction of deten-
tion basins for storage for a short
time. Fairly large areas are taken
up and some little bit of a bank is
raised; it is just for the time because
these floods except under certain ex-
ceptional circumstances come and go
in the course of a few hours a day
or two or three days. If we have
managed to store that water tem-
porarily for two or three days in one
place then as we find that more water
is not coming, we take it out and let
it flow. After it is so let out, people
can go in and cultivate those lands
in those places. But they have to
vacate that place immediately it is
necessary for the purpose of starage.

We divert wster into diversion
channels. Take for instance, Kosi. A
part of the water we are going to di-
vert into old channels also; that will
reduce the quantity of discharge and
flow. But in actual fact it is not just
one measure which will be sufficient.
It is to be a combination of all these
according to the circumstances. Both
storage and embankments and also
detention basins. These are the two
types of measures,
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The third is prevention. As was
pointed out, we wish we could do
something to prevent the excess of
nature. I do not think that so far
we have found the means of calling
a halt to the flight of clouds and di-
verting them from one part to ano-
ther. May be, human ingenuity and
science may come to our rescue there
also but today it is not so. But there
is a way for better land use. We
know that the aggravation of the
flood risk arises "because of the large
amount of silt which comes along
with the water, along with the cur-
rent, raising the bed of the rivers.
The situation has worsened today be-
cause of deforestation. Therefore,
one preventive measure will be the
proper conservation of the soil and
proper schemes of afforestation.

15568

There are other ways also e.g.,
enlargement of discharge capacity of
the river by widening and deepening
it. Then it will have greater capacity
to accommodate more water, to carry
more water.

Then, the third method of preven-
tion is which 1 mentioned before;
keeping and guarding the flood plain
from all encroachments so that all
these other complications do not arise.
These things have not been attended
to. It is not possible to have all these
things in a year or two. Meanwhile,
flood risks have to be faced. The
way to do that is to face them bra-
vely and along with courage to have.
proper ingenuity in dealing with it.
Therein comes the question of flood
prediction flood forecasting a flood
warning system on the one side and
on the other side, a proper organisa-
tion afoot, which will start functioning
immediately the situation arises so
that people know in advance and pre-
pare themselves and vacate the places
if necessary. In the present circum-
stances this is more important than
other things because if we are warned
in time, we can organise ourselves and
I think a good deal of damage can be
avoided. For this purpose, so far as
we are concerned in our Ministry, this
system of forecast and warning is
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being developed. It will mean pos-
sibly—it actually does mean—not ordi-
nary ways of transmission of messages
but radio, wireless and various other
" devices; they will have fo be pressed
into service. This flood warning sys-
tem and safety organisation is an
important part of the work and we
have to develop it quickly. Finally,
what comes out of all this? Our
approach to this problem is this. I
must make it very clear that in this
approach we are adopting, we have a
very clear recognition of the limits of
our action—the limitations of the
effectiveness of the works that we are
andertaking. Let there be no mis-
conception created that with all
these things—anything—that we do,
within a year two or even five or
ten years, absolute immunity from
flood risk is going to be created; that
is not possible.

Take the experience of other cuunt-
ries. Take, for instance, America
where hundreds of millions of dollars
are being spent every year. Take
China, of which we hear so much. Last
year, there were floods there; this year
there were floods in America and
damage to lives and properties was
caysed on a very large scale. So, the
point is this. Even if we have gone to
the utmost limits and provided against
all possible floods of the dimensions
that we know from our past experi-
ence hitherto, next year the floods

. may break all the records. This year
it may be that a flood has broken all
records. We cannot expect that since
this year it has broken all records
next year it is going to be a bit mil-
der. It may be a flood which may not
have come for a century or for a
thousand years. One cannot antici-
pate. We may have provided to the
fullest extent for all risks on the basis
of our past experience. But next year
it may be something which may be
incomparable with any of the floods
for the past so many years. This
makes it 30 uncertain and so there is
no absolute immunity. Therefore, all
the time we are to be ready to take
other measures of safety against the
actual occurrence of floods.
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I have humbly explained that there
is no tall claim being made but we are
certainly going to do all that is possi-
ble. All the investigations and col-
lection of data which would be the
basis of our programmes is going to
be most energetically pursued. There
is data scattered in the States, All of
them will be integrated. All those
things which can be done quickly,
will be done without any loss of time
and in the meanwhile this full co-
ordinated programme is being deve-
loped and will be -carried through.
There, the co-operation of many peo-
ple in the various States comes in.
I may here pay my tribute to our
neighbours who are co-operating in a
measure that does require recognition
and appreciation from us—Nepal, Sik-
kim, Bhutan, Tibet. They are setting
up river gauges, rain gauges and wire-
less stations.

At the end I may only just express
this hope that while we are engaged
in this work in the next few years
nature will be kind to us and give us
breathing time.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the note on flood control
. projects for inclusion in the Se-
cond Five Year Plan be taken into
consideration.”

There is an amendment by Shri
S. N. Das.

Shri S, N. Das (Darbhanga Cent-
ral): I beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the note on flood control projects
for inclusion in the Second Five
Year Plan, while appreciating the
efforts of the Central Government
for having set up an organisation
at the Centre to deal with flood
control measures, recommends.
that all possible steps be taken to
help the State Governments con-
cerned in the matter.”
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Mr. Deputy-Speaker:

moved:

Amendment

That for the original motion the
following be substituted:

“This House having considered
the note on flood control projects
for inclusion in the Second Five
Year Plan, while appreciating the
efforts of the Central Government
for having set up an organisation
at the Centre to deal with flood
control measures, recommends that
all possible steps be taken to help
the State Governments concerned
in the matter.”

Now, the point is, we will have to
begin the other item at 3-30 p.m. and
possibly we have 13 hours today for
discussion. This is in the nature of
a resolution and, therefore, 15 minutes
will be normally allowed to hon.
Members except when they stray
awav—of course, this is flood and no-
body can control—the time allowed
will be 20 minutes at the most.

Shri S. L. Saksena (Gorakhpur
Distt.—North): It must be half an
hour.

Mr. Deputy-Speaker: No 1 can't
give half an hour. I can't extend the
time, Normally it will be 15 minutes
and I cannot make any exception ex-
cept that when Members stray away
I will give at the most 20 minutes.

Now, I have received s many as
18 chits. I have tried to put them
down in some order. I do not know
how to begin. I am thinking of start-
ing like this: Assam, Orissa, Bihar,
‘West Bengal, Andhra and so on. Shall
I start in the order of the occurrence
of floods. Bihar started first and then
Orissa came, Uttar Pradesh also will
come in. Therefore, I will start with
Assam. After Assam we will go to
Orissa and then to Bihar. Then we
go to West Bengal, Andhra and then
Madhya Pradesh or Uttar Pradesh.

Shri U. M. Trivedi: Sir, I would re-
quest you to bear in mind-—these are
places where there are floods and I
have my own sympathies for them—
that the present position in Rajasthan
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is that the Government is trying te
bring about floods in that State.

Mr. Deputy-Speaker: 1 would like
to have some floods in Rayalaseema;
I have no objection. Now, I will call
hon. Members one after the other.

Shri Lakshmayya (Anantapur):
Will Andhra be taken last, Sir?

Mr, Deputy-Speaker: Andhra will
come up first because it is ‘A’

Now, we start with Assam. There
are a number of Members ecoming
from the same area. Therefore, I
will start with one Member from each
State and then call another group of
Members. Members from areas which
are not affected by floods will also be
called.

=it fastfr foem (T @ wwTA) -
¥ o @ FT T g | IO fawe
¥ g9E g § sed W fad 7
et foret ST Y W der @1
grufe g e § o o& s
F e &1 AT foar @

Mr. Deputy-Speaker: I think Shri
Hathi also would like to speak.

The Depaty Minister of Irrigation
and Power (Shri Hathi): Yes, Sir. I
might intervene if you could give me
some time, say 15 minutes or so, today.

Mr. Deputy-Speaker: All right. I
will call him before 3-30 p.m., say at
about quarter past three o'clock.

Shri K. P. Tripathi (Darrang): I
join my voice withthe hon. Minister
in congratulating the Ministry as well
as the engineers who fought very hard
indeed and saved Dibrugarh. As a
matter of fact it was a race against
time because it was quite clear that
if it could not be done in one season
it could not be done at all. At that
time there was to be co-ordination
between transport, railways, labour,
schools, colleges, Government of India,
State Governments and all this was
possible to be brought about.

Shri Velayndhan (Quilon cum
Mavelikkara  Reserved-Sch-Castes):
What about the military?
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Shri K. P. Tripathi: Even the mili-
iary was marshalled at some time and
the result was that although it seemed
for some time that the battle was al-
most lost it was not actually lost and
we did succeed indeed in preventing
Dibrugarh from being flooded away.
You have heard, Sir, that this year the
water level in Dibrugarh rose higher
than last year and yet Dibrugarh was
saved. The reason was that, in the
meantime the Government had suc-
ceeded in putting up spurs which real-
ly diverted the real current away
from the town for more than 300 feet
so that although the water runs
through the town the speed is not
enough to wash it away. Therefore,
the town has stood, and we, the people
of Assam, have felt a great deal of
gratification and gratitude to the Gov-
ernment of India and the engineers.

But, the problem before us seems
to be staggering indeed because the
hon. Minister himself said that 75 per
cent. of the flood occurs in the north
and that is due to the rains which
fall in the Himalayas. If you see the
map of India you will find that Hima-
layas spread on the west from Uttar
Pradesh to Assam on the east. All this
is rain belt and if you compare the
rains of the entire world you will find
that the maximum rain falls in Assam.
It is for this reason that the rivers of
Assamn are of a peculiar nature unlike
anywhere alse.in the world. I had
the chance of visiting the Tennessee
Valley and I had also the chance of
visiting some of the flood embankment
works in China. I tell you, the rivers
of Assam do not compare with the
rivers at other places in the same way.
The reason is that in Assam during
the rains there is hardly any rivulet—
which dries up in winter—which does
not become as full and flooded as you
can imagine. The smallest rivulet in
Assam becomes a river and the space
which it has to traverse before it goes
and finds its level in Brahmaputra is
very short. From a very high level
it goes to the level of Brahmaputra.
It has tremendous speed and if it finds
the bank in its way like a razor it
cuts away the bank and there is no
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way of preventing it. It is due to this
that from time immemorial all these
rivers have been cuting the edges of
the banks and it is not possible to pre-
vent erosion. Therefore, in Assam
flood is connected with the phenome-
non of erosion. Everywhere there is
erosion and flood together and it is
for these reasons that anybody who
wants to tackle the flood problem in
Aszam will have to tackle both these
problems, resulting in high cost.

The Government of India have come
forward with a scheme of 400 miles
long embankment of the Brahmaputra.
How this will succeed I do not know.
We are hopeful that our engineers
would be able to find a solution. But,
may I tell this House that I am rather
sceptical about it because , of what
happened in the meantime due to the
last earthquake. What happened was
a great deal of silt was brought down
by the tributaries of Brahmaputra and
Brahmaputra has been silted. There
are places in Brahmaputra where
more than 8 feet or even 16 feet of
silt has been deposited inside the belt.
The result has been that the amount
of water which has to be carried by
Brahmaputra can no more be carried.
Therefore, with the slightest volume
of rain the flood comes in. Then, all
the tributaries are held back so that
there is flood in the tributaries also.
This pushing back of the tributaries
is a new phenomenon and it is very
interesting that the tributaries hawve
also silted. Take, for instance, the
Subansari river. It is like a river
floating on earth. It has no bed, no
banks, so that whenever the water
comes, it swings like a rope from one
side to the other. I was told about the
Kosi that it was like a machine in
which water goes on swinging from
one side to the other, and then swings
back again. It is the same thing with
the Assam rivers, and the situation has
become more acute after the last
earthquake, so that most of the rivers
have become shallow. How this pro-
blem is to be solved, I do not know.
Sometimes we think of dredgers. It
is said that dredging is also a terrible
problem, because if you dredge in one
place, it may take only a few seconds
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for the other part to get filled up. So,
there is the terrible volume of silt
which is carried by this river. There
was a dam formed by this silt just
after the last earthguake, when large
quantities of silt were carried by the
river, and even fish died in millions.
There was also so much of wood car-
ried or wafted down by the river
that you could walk from one end of
the river to the other, across the river,
on the wood. The river at places is
seven miles wide when flooded. So,
that is the terrible position. I think
those people who have been there
have also seen it. I agree with the
Minister when he says that there is
not only one solution for this problem.
There have to be combinations of
solutions. What has happened? There
has been jhooming in the hills, and a
shifting of cultivation. So, the defor-
estation which has occurred has made
it possible for all water, as soon as it
falls, to come down sliding on to the
plains. Therefore, the intensity of
floods has grown. So, I agree that
the first scheme is afforestation of the
hills where the waters come in. I am
told that the capacity of the forests
to hold back the water is very great
indeed.

The second problem, of course, is
one of holding back water. I do not
know whether the water detention
reservoirs would be a success. I feel
water detention reservoirs may be a
success so far as thé fording of rivers
or crossing them is concerned. You
may then regulate water so that too
much water may not come. But I do
not think it would be possible to cont-
rol floods by mere water detention
reservoirs cxcept for a few hours or
a few days. When I look at the map
of North India, I find that it is a very
big omission that not a single water
detention reservoir or dam was built
up for north India, but, obviously it
is not possible because I do not find
storage sites. Recently, the river
Bharoli was investigated and I was
told that it would be controlled. It
has been under examination of the
Government for the last eight or nine
years, but now, it is said that there
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is no storage place. If we go up a lit-
tle higher into the plateaus of the
Himalayas, I am sure you will find
very fine places. There are finer
places on the Himalayas than most
of the hill stations we have elsewhere.
There is a place called, Rupa, where
there is a perpetual spring. There is
not much rain there but yet all the
flowers and blossoms last all the year
round. There are very good places,
beautiful and spacious lawns, where
it is possible to have dams. If we
just look at the place where the plains
join the hills, there, of course, we
cannot get suitable places for dams,
because there is a steep rise there, but
beyond the rise, if you go along, I am
sure you will be able to locate places
where you can dam the waters. 1If
you do not have some sort of dam-
ming, I am quite sure that the prob-
lem of floods in north India will never
be solved. We are told that the
amount of money which will be ne-
cessary would be very great indeed.
I can speak from my own experience
of the Tennessee Valley, but the
problem is different here. Here, the
tributaries have also to be controlled
as a first step. I agree that Rs. 300
crores are necessary for the Brahma-
putra to be dammed, but if you con-
trol three or four tributaries of the
Brahmaputra, I have no doubt that
the volume of water rushing in would
be much reduced, and to that extent,
it will be possible to have less flood.
The Minister himself has said that
there is no radical remedy for the
floods, but less flood is better than
more flood and we want to be in a
region where there is less flood.
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I may tell you that in collecting the
figures of the national income in
Assam, it was discovered that the per
capita national income in Assam went
down instead of increasing, in spite
of the first Plan. So, what is the use
of the Plan for us if we are to float
and swim in the floods? True, we
must have a scheme and it must be
adequate. You have only a short-
term scheme, namely, flood control,
and embankment. The embankment
merely raises the level of the water
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of the Brahmaputra. If you raise the
level, what happens to the tributa-
ries? The tributaries will be swell-
ing behind and there will be flood on
the other side. The other day, we
had a discussion with the Department
and we were told that the embank-
ments will run through the tributa-
ries to some extent. In that case, the
tributaries would be forced to fiow
through that construction and the
speed would be considerable, and
therafore, there would be good silting
at the mouth. It may be possible to
prevent the water, but I do not know
how far it would be successful, be-
cause, we are told that the capacity of
water to carry silt is in direct propor-
tion to its speed. If that be so,
wherever the tributary meets the
Brahmaputra, its speed will be less
than the speed of the Brahmaputra.
Therefore, there is bound to be some
accumulation of silt If silt is accu-
mulating there, how would you pre-
vent it? If you cannot 13revent it,
then obviously the mouth would be
closed, and therefore. the river tends
to by-pass in either way. The dam,
thus, will be in danger. Unless there
is some control of the discharge of
water through the tributaries of the
river, it is not possible to deal with
the matter satisfactorily. It is no use
merely having a dam and saying that
this dam will prevent us from the
floods. I, therefore, request the Gov-
ernment to reconsider this question.
They have neglected north India so
far as flood control is concerned and
dams are concerned. They now think
that it may be possible, perhaps
merely by embankments, without any
dams, to control these huge floods. I
tell you that you are dealing with the
most rainy belt in the world, and you
cannot have a half-way house. The
problem requires a solution unlike
that in America where there is less
rain. What is done, for instance, in
America cannot be a solution for
India where you are dealing with the
highest rainfall in the world. There-
fore, I request you again to reconsider
the question. Even in the second
Plan, it is for you to determine how it

28 SEPTEMBER 193%

Flood Control
Projects in Second
Five Year Plan

15578

ms %0 be done. You may that tie
State Governmaents should do it. How
can the State Governments do it? It is
a problem of such magnitude that
even the Centre is finding it difficult,
and if you say that the State Gov-
ernments will have to do it, then
obviously it would be beyond the
capacity of the State Governments.
They have no funds, no personnel and
technique. Even the Government of
India, with all its resources, has only
a few experts in the line, and so, how
can the State Governments do it?
Therefore, it must be dealt ‘with on
a national basis. Dibrugarh was saved
only because it was taken as on a
national basis. Similarly, unless and
until the flood control measures are
taken on a national basis, so. that all
the resources might be marshalled
together by the Centre and the State
Governments, simultaneously, I have
no doubt that it will never be con-
trolled at all. :

2 pMm.

The only scheme which I find is
being considered in regard to the
dams in Assam is about the Kapili
river which is in the south. Though
that place is also rainy, there is no
problem of erosion, but there is the
problem of floods. In the north, all
the rivers have both the problems,
and the Government have not been
able to deal with them and they have
not been able to get the data. I feel
that they have not had that urgency
which should be there. I have no
doubt that if Government takes into
account the sense of wurgency that
they showed in the case of Dibrugarh,
they would be able to find some solu-
tion. In Assam, one-fourth of the
land area, excluding the hills, gets
into floods every year. So, you can
find out what amount of damage is
done. After all, in Assam, the main
income is from agriculture, and 50 per
cent of the production of India is
from the agricultural sector. I have
no doubt that it will be 60 per cent
If every year 25 per cent. of this 60
per cent is wiped out, or is in danger,
we can find out how we can advance
and how the national income can rise.
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_Therefore, I would request the hon.
Minister to bring some urgency into
the matter and take this entire prob-
lem as a whole and not take it piece-
meal. Don’t say “we are building
embankments and that would be
sufficient”. I would request you to
use all the methods which you have
suggested, namely, detention reser-
voirs, dams, afforestation and even
dredging, particularly near the
mouths of rivers. Only if you take
all these measures, it will be possible
for us to become somewhat prospe-
rous, along with the other parts of
India. We have a feeling that we have
gone back, rather than gone forward,
after the first Five Year Plan. This
is an unfortunate situation and it
needs all your care and attention,
particularly the attention of the Plan-
ning Commission as well as this Min-
istry, so that this feeling may be
wiped out. The only way in which
it can be wiped out is to bring a sense
of urgency both in itself as well as
in the provincial Governments with
all its technical personnel and
finances. The Government say that
so far as dams which have been built
in middle India, South India and West
India are concerned, they are suffi-
cient. Obviously we were thinking
that dams would be our lot also. If
it is said that so far as the earlier
parts are concerned, they have got
dams already and so far as the new
parts are concerned, we need not
bother about it, then we must say it
is not fair distribution. It is unfair
distribution. When dams were built
in one part of India, we agreed to it
because we felt that a time would
come when dams would be built in
our part of the country also. But we
are told, “There is no need for dams
in your part of the country; you do
not deserve it”. Therefore, I would
request again the hon. Minister to
give serious consideration to this
matter, so that real flood control mea-
sures may be taken. I have no doubt,
after my experience in China, Ameri-
ca and other parts of the world, that
the real flood control measure is only
through dams. If these dams are not
built in Assam, I am quite sure that
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there is no power on earth which can
tell us, ‘“you are safe from floods
here”. There are rivers in Assam
which change their courses in one
hour. At this time it may be a docile
river, but the very next heur it is im
floods and you cannot cross it. If
there is a detention reservoir, the
result will be that you will be retain-
ing a volume of water so that the
crossing might be easy; but detention
measures cannot prevent floods be-
cause in Assam three major floods
occur in one year. Therefore, it will
not be possible for you to control the
floods by mere detention measures,
unless they are real dams which can

store a large quantity of water.
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Mr. Deputy-Speaker: The hon

Member’s time is up.

Shri K. P. Tripathi: I would rather
suggest that your dealing with the
problem should be on the basis of
catchment areas. You have to map
out the entire catchment area and
find out what is the amount of water
which flows; then you should be able
to find out how much can be stored
and how much is to go down: I agree
with the hon. Minister when he says
that when the railways and roads
were built, no proper care was taken
to find out what was the total dis-
charge in those areas. This is one of
the major reasons why these floods
occur. Therefore, you have to find
out what is the discharge necessary
in one catchment area; you have to
map it out and find out the amount
of culverts necessary. This has never
been done. I am glad that the rail-
ways are now taking some steps to
find out the amount of discharge ne-
cessary annually, so that they might
increase the size and number of the
bridges and also the culverts. If
these were done with regard to the
roads also, it will be nice. There-
fore, I request that when you find out
the amount of discharge, you will
have to study the catchment area and
find out what is the actual amount of
water which flows down that catch-
ment area. It would not be beyond
human ingenuity......
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Mr. Deputy-Speaker: The hon.
Member must resume Hhis seat now;
I have given him sufficient time.

Shri K. P. Tripathi: Thank you.
With these words, I resume my seat.

Shri Lokenath Mishra (Puri): 1
will straightaway come to the subject.
I come from a constituency which has
been very recently stricken by flood
and I can say from personal expe-
rience what a flood means. The House
knows that Orissa is a poor State; its
poverty is proverbial, mainly due to
floods. At the same time, I can say
that our floods do not present as
grave a problem as the floods in
Assam. In fact, the vagaries of nature
and the uncertainties of the Himala-
van rains are so tremendous that any
planning against floods in Assam is a
measure which is bevond human
intellect.

An Hon. Member: It is not correct.

Shri Lokenath Mishra: So far as
my State, Orissa, is concerned, the
floods are not so much due to the
cruelty of nature as to the cruelty of
man.

I will now illustrate my point by
saying what happened in the recent
floods. This time, of course, the
' floods came and they ceuld not be
controlled. But it was due to the
Hirakud Dam that people were care-
less about the floods; because of that
carelessness Government did not take
care of the embankments and they
were not watchful about the danger
points. So the floods came. The most
devastating area centres round a
place called Dalaighai, which is
.situated in a protected area. The
people were careless because they
were in a protected area. To my
mind, the rains that come down the
plains and cause floods are not an
unmixed evil We know that floods
are given by nature and they have
their good side as well as bad side.
Yet, we have to protect ourselves
against the floods. But what we did
was this. By our own intelligence
and in our over-anxiety, we have in-
aulted nature, which it does not
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brook. Therefore, when we start con-
trolling floods, we must have some
humility and we must realise that in
spite of our efforts, there will be
dangers which must be braved by
brave men. With that background 1
should say that first of all we must
see that the rain waters are ‘socialis-
ed’. What I mean is this. We should
see that the rainsewhich come down
to the plains are distributed all over
the country as much as possible; it
should be widespread. That is to say,
we must make the best use of the
rains. This we are not doing at

present.
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I am not against embankments, but
having got the embankments, we
must be watchful. In Dalaighai what
happened was that the water level
was raising, but nobody took care of
it. The people were prosperous and
they did not care. So, Nature came;
the floods came and there was devas-
tation. Therefore, even when we re-
sort to embankments we must not
too much bank on them and yet we
must take care to see that they are
properly maintained. Now, I will
come to my own constituency itself.
There were two breaches in my con-
stituency. 1 made enquiries; they
should not have suffered from these
breaches. The people knew where
the weak points were. They brought
the matter to the notice of the P.W.D.
authorities. But the experts in their
expert knowledge, said, we are sure
there will be no breaches. But, two
days later, the breaches occurred and
the people were helpless.

Whenever we go to a flood-stricken
area, the most distressing thing that
touches us, or at least touched me, is,
how poor these people are that they
cannot stand this distress for even 2,
3 or 4 days.

Mr. Depaty-Speaker: Have there
been similar discussions in the wari-
ous State Assemblies?

Shri Lokenath Mishra: I do not
know.

Shrl 8. L. SBaksena: In UP. there
has been.
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Shri B, C. Das (Ganjam South):
Not in the Orissa Assembly.

Shri Lokenath Mishra: Floods, to
some extent, big or small must come.
But, how poor the people are that
they cannot even bear the distress
for 3 or 4 days.

The second point is, how badly the
villages are located. As soon as the
floods come, all the houses break.
From the reports, the Government
should have seen that in my consti-
tuency, though there have been no
cgsualties of men and animals, houses
have collapsed. Houses are built on
low lands and as soon as flood water
comes, all the houses are broken: not
only the houses of the poor Harijans,
but also the houses of the so-called
high middle class people. That shows
that we must take great care about
the location of villages and re-
arrangement of villages. This has
another merit which has to be con-
sidered. In our parts, there are some
big villages and round about each,
there are patches of small villages,
with about 10 or 20 houses or even
5 or 6 houses. If they are Harijans,
there are 2 or 3 families living. When
the floods come, first the Harijans are
washed away, because they live in
one or two houses and they are locat-
ed in the worst part. Therefore, my
first point is, before we plan any pro-
tection works for floods, we must see
where the villages should be located
and how they should be re-arranged.
That should be the first consideration
in connection with flood protection.
If that is done, people will be pro-
tected in their houses, and will be
safe.  They do not worry very much

when the lands and fields are flood-

ed; when their houses are washed
away, they become helpless.

There are only three items for
Orissa included in the Second Five
Year Plan for execution. The hon.
Minister has said that there is one
dam at Hirakud and no other dam
either at Tikarpara or Narj is neces-
sary. I wus a Member of the
Assembly, when the Hirakud dam
was discussed, I speak subject to cor-
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rection, these three dams were dis-
cussed together. We heard that not
only this one dam at Hirakud, but
two more dams are to be built.
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Shri Narda: May I interrupt the
hon. Member for a moment? I never
said or meant to say, at any rate, that
there would be no more dams con-
structed there. What I wanted to con-
vey was that construction of costly
dams will have to be based not only
on the consillerations of flood protec-
tion, but it will also be subject to the
consideration of other points. The
moment they become ripe, certainly
they will be included also.

Shri Lokenath Mishra: I did not
say this as a matter of complaint. We
are very grateful to this Ministry and
the Government of India that they
have given so much fraternal and
anxious care when we are in trouble.

Shri B. C. Das: Question.

Shri Lokenath Mishra: Once we
take up construction of dams, they all
go together. We are now having a
dam at Hirakud, which will be com-
pleted next year. We are told that
that dam would save us a great deal.
But down below the tributaries have
brought down so much of water that
we had the floods. This is a pointer
that the Hirakud dam alone cannot
give complete flood protection. We
want dams below. That is a relevant
point to consider. Simply for the sake
of flood protection, we cannot have
the luxury of two more dams. That
is true. But, once we put our hands
to dams, unless we build all the
dams, the Hirakud dam itself may be
in danger, because it will be over-
loaded. If it once gives way, the
whole of Orissa will go into the sea.
The point that I want to bring home
to the hon. Minister is, although we
are very grateful for having that dam
at Hirakud, we expect that the con-
struction of two more dams below
will be considered seriously. They
will not only be useful for flood pro-
tection, but also for other purposes.
s}mh as generating power and irriga-
tt_on. etc. These two dams will also
yield the necessary results in terms of -
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economy. In this Mahanadi belt, 1
am sure the Hirakud dam will go a
long way in protecting floods. But, it
would not be complete unless and
until these two dams at -Narj and
Tikarpara are built.

Then, I should like to say that the
problems of the coastal regions will
not be solved by this. I belong to a
coastal District. Unless there is an
arrangement for draining out the
flood waters or any water, for that
matter, during the rains, there will
always be floods in those areas. I
would like to bring one matter to the
attention of the hon. Minister. I have
read it said in the books supplied by
the Ministry and by the Parliamen-
tary Secretariat that for flood protec-
tion, we must take advantage of
places where there are natural de-
pressions or natural reservoirs of
water. There is one such in the Puri
District, the Chilka lake. That lake
receives a major portion of the flood
waters of the Mahanadi. What has
thappened to that? It has become
gilted. It has become shallow. During
these floods, what happened was, the
little water that went into it made it
overflow to such an extent that on
the other bank of Chilka lake there
was another flood. That nteans that
the Chilka lake is not able to receive
all the water. We have to see what
could be done to improve the position
in the Chilka lake.

There are declared channels. In our
greeds, we are closing down all the
declared channels for growing food
The Government does not care to see
that the declared channels are left
open. So far as the Mahanadi basin
iz concerned, the Hirakud dam must
be completed. These two other dams
also must be completed as far as pos-
gible. There must be a regular drain-
age system particularly into the
Chilka lake. The lake must be dredg-
ed or dug deep to receive as much
water as possible. Unless all these
things are done, we .cannot be safe
from the floods in the Mahanadi basin.
“There are other parts of Balasore,
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the river Baitarani, and Brahmami
ete. Nothing has been said about them
in the report of the Government.
There is no plan about them. My hon.
friend coming from Ganjam said that
he had no flood. Today, I saw in the
papers that there was also flood g
Ganjam, and in Keonjhar and some
other places. There has also been a
cyclone. Taking all these things
together, I submit that we must take
all the other rivers together, Baita-
rani, Brahmani, etc. I am told that
another dam is necessary somewhere
in Keonjhar. I am not quite sure
about the place. Since we have taken
to dams as a flood protection mea-
sure, as these dams have raised hopes
in terms of prosperity and industria-
lisation, we cannot give them up. It
is a question of money. I submit, the
Ministry has been good enough,—and
we are grateful for that—to take up
this problem so seriously. They must
give the country a complete picture
as to what they are doing,—it may be
five, ten or 15 years—and by that
process we can develop a mentality
to stand against the ravages of nature
and to bear the brunt of floods as and
when they come, the human part
having been done. We must ask the
people, and the people will be ready
by themselves to stand for these les-
sons that come from nature.

Mr. Deputy-Speaker: I would like
to know who are all the hon Mem-
bers coming from North Bihar.

Pandit D. N. Tiwary (Saran South):
I come from North Bihar.

Shri L. N, Mishra (Darbhanga cum
Bhagalpur): I come from North Bihar.

An Hon. Member: Eastern U. P. is
the most affected.

Shri Barman (North Bengal—Re-
served—Sch. Castes): West Bengal is
there.

Mr. Deputy-Speaker: After Bihar,
Bengal and then UP.

Shri Sivamurthi Swami (Kushtagi):
In the South there are some flsods.
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An Hon. Member rose—

Mr. Deputy-Speaker: Orissa I have
salled. I am toming to Members of
all the States.

Shri Raghavachari (Penukonda): In
the South also there have been floods.

Mr. Deputy-Speaker: In the South,
the difficulty is want of water.

Shri Raghavachari: Overflow also.

Shri Lakshmayya: Water difficulty
i only for Rayalseema, not for
Andhra.

Mr. Deputy-Speaker: Dr. Sinha.

Dr. S. N. Sinha (Saran East): The
floods in our country especially in the
north-eastern region have become
gradually, during the last few years,
more and more devastating. Con-
cretely speaking, they have thrown a
challenge to our economic resources,
to our organising capacity, and to
some extent also to our human feel-
ings. As we have seen, a few days
apgo reports from Orissa indicated that
there was loss of human life also due
to starvation. I think it is an insult
to our intellect that in this second
half of the twentieth century we
could not reach any remote area
where people had been isolated due
to the floods.

Of course, this challenge has been
taken very seriously by the Central
Government, and on behalf of the
Government by our hon. Minister
Nandaji. He is handling the situation
correctly and with great tact, for
which we coming from North Bihar
especially, are very much grateful to
him. :

This fight against the floods needs
a good deal of skill, besides bravery
and’ expenditure. So far as the func-
tions of our Central Government are

concerned, I have no complaint, but

we cannot pay the same compliment
to the same extent to some of the
State Governments. What has sur-
prised me most is an observation
which I have seen in this booklet
“Floods in India—Problems and
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Remedies” which we received yester-
day. On Page 18 we read about
Samastipur, about which our hon.
Minister has also mentioned a few
words, but I will elaborate it because
it throws some light on a very intri-
cate problem. By the way, that is
the constituency of our hon. Minister
for Parliamentary Affairs which has
suffered most during the last few
weeks, and since he is not going to
speak and tackle their problem, I will
represent his constituency also here,
« so far as the floods are concerned.

So, here we read on page 18:

“Samastipur, a town considered
to be safe from floods, has also
been badly inundated this year
due mainly to the sustained
flooding in the Burhi Gandak for
16 days against the maximum of
7 days last year, the heavy spill
of the Bagmati entering the
Burhi Gandak and the incomplete
construction of the embankment
on the right side of the Burhi
Gandak.

Crops over an area of about 13
lakh acres have been damaged.
About 38 lakh persons have been
affected and the number of
houses damaged is over 30,000.
There has been no loss of human
or cattle life™
What I could not understand in this

report is about this incomplete con-
struction of the embankment. So far
as we know—and I have verified this
point also during my last visit to the
place only last week—two embank-
ments were built, one from the side
of Muzzafarpur towards Pusa and
another from Khagaria to Angarghat,
and in . between a gap was left of
about 30 miles which has become
something like a bowl in this region.
Naturally, the engineers of the Cen-
tral Government warned the State
that it would be a wrong thing to
begin the embankment from the
western side towards the east and
that it could not be completed in one
season, and if it was not completed,
it would have devastating results on
Samastipur. In spite of this warning
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that embankment was built, and also
from the eastern side due to some
political influences. It is a very bad
thing that for political reasons some
embankments are being built in spite
of the warnings given by the Central
Government.

Shri Lokenath Mishra: In your
State?

Dr. S5. N. Sinha: Yes, in my State
it has been built in the district of
Muzaffarpur which has affected the
constituency of our hon. Minister for.
Parliamentary Affairs. That is why
we say, and justly the people of that
area say, that this flood is a man-
made flood. Nature has not to be
blamed for that because we knew it
beforehand that if that embankment
was built this would happen. The
warning was there in writing by
expert engineers. In spite of this that
embankment was built, and due to
that the devastating results have oc-
curred in the Samastipur area and a
large number of people have suffer-
ed. They say, and rightly say, that
it is a man-made calamity and not
made by nature. So, we have to take
a lesson from this.

Why was it done? It was done be-
cause there were two influential peo-
ple on both gides, and in between our
Minister for Parliamentary Affairs
was absent from his constituency and
he did not know what had been hap-
pening there, and for that reason
these plans could not reach him in
time. EKnowing the problem of North
Bihar, I will emphasize this point
still more. If it can happen to the
<constituency of the Minister for Par-
liamentary Affairs, what will be the
position of  back-benchers like
myself?

Shri Nanda: I am sorry I have not
studied the-political aspects of floods
in detail.

Dr. 8. N. Shnha: I am pointing out
that it should be studied, and as far
as possible poblitical considerations
should be eliminated if they are
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taking place anywhere. That was my
point No. 1.

Mr. Deputy-Speaker: Are floods used
as instruments of oppression or ins-
truments of attack? Are they divert-
ed?

Dr. S. N. Sinha: Yes, they have
been diverted elsewhere. If embank-
ments are wrongly built in a place,
then the flood waters inundate the
places which are further up.

Mr. Depuiy-Speaker: The political
idea is to inundate the place?

Dr. 8. N. Sinha: Not political areas,
but due to the political influences of
certain people this embankment was
built from both sides and in between
a bowl was created where this water
reached. Otherwise, there is mno
question of water reaching the Samas-
tipur area. So, what I was going to
emphasize——the other point—
was that from the States we have not
very much hope, at least in this area
of North Bihar. We have much more
hope in the Central Government.

That is why I will put forward as a
backbencher another question alsa,
and that is about the erosion on the
banks of the Ganges between Chupra"
and Sonepur. Here are two rivers,
as you will see in the map. One is
the Sarayu which falls into the
Ganges, and the other one is the Gan-
dak, which also falls into the Ganges
after about 22 miles. The central
point is Dighwara. A lot of erosion
has taken place here. Land was very
fertile in this area, very good land,
but it has not been put in this Second
Five Year Plan. I have not seen it
at least. I have seen about Chupra,
a little, but not making Dighwara as
the centre because there it is the main
problem of erosion which can be eli-
minated with very little cost, and it
will bring much more gain to the peo-
ple in that area. So, that is the
second point about this erosion, and
if the Central Government takes up
that task also, it will be done in &
much better way.
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Speaking about the whole of North
Bihar, I can say that there are very
few people who have studied this
question so thoroughly as one engi-
neer, Shri Chatterjee. He has lived in
that area for quite a long time: now,
he has retired no doubt. He has gone
back to Calcutta but any time his
services would be available to our
Government free of charge even. He
+has lived in that area for many years

.and whatever he has written about it

after close observation has occurred. I
knew him from my childhood, because
he was building one embankment at
a place very near my home. I have
seen with what great interest he built
that embankment which is useful even
today. He was the one man who
‘warned that in North Bihar if em-
bankments were built in certain
places, they would go against the in-
terests of the people. We raised this
question once in Patna. That engi-
neer was called, a meeting took place
with the present engineers of the
State Government, but in order to
discredit him, they did not follow any
-of his advice.

This is a matter which should now
be considered by the Central Govern-
ment. Some engineer might have
built the Sukkur Barrage. 1 have no
.doubt about its usefulness and I am
proud of it. But he may not be able
to build another embankment in
North Bihar, and even if he does it,
‘he may build it at a wrong place. Just
a8 in medicine, if you consult some
more engineers as you do with doc-
‘tors it does not do any harm; rather
it does some good. Shri Chatterjee
-gave a few lectures on this subject
sometime back in Patna. Typewritten
«opies of them are available and that
‘will give a correct picture of the
‘whole of North Bihar and also show
-what benefit one can derive by fol-
‘lowing the correct procedure about
"building of embankments.

I do not wish to take much time of
-the House. But in the Second Five
“Year Plan some provision must be
made for the Samastipur area from
the long range point of view. If in-
.stead of thinking in terms of a few
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, towns, we devote our attention to a

whole area and study its problems,
we will achieve better results.
Speaking about the country as a
whole, we find that the fight against
the floods has taken a very good turn
—whether it is in Orissa, in Bihar,
Assam, or let us say in Andhra, all
of us are affected by it, because the
country is one. It is, therefore, im-
material whose needs are greater.
The work should be undertaken where
it is immediately needed. From this
point of view, I say that whole in-
telligence of the country and all the
available economic resources should
be directed to fighting these floods.

1 would conclude by saying that
the more we fight against these na-
tural disasters, natural calamities, the
more strength we need. And with
greater courage we fight, forward we
go, and the more forward we go, the
more we have a right to call ourselves
real men.

Shri Barman: I offer my grateful
thanks to the Minister for Planning
and Irrigation and Power. This 1s
the first time we find that the Minis-
try places for diseussion before the
House projects for inclusion in a Plan.
We the representatives of the people
are pc d of commor ; we do
not understand the intricacies of these
projects. They are matters for the
experts. I am glad the hon. Minis-
ter has made a healthy departure in
placing this matter for the considera-
tion of the House. At the same time
I hope that the discussion in this
House will not go absolutely waste-
ful and I am sure that the points that
will be made by several hon. Mem-
bers who have first hand knowledge
of the actual difficulties experienced
by the people of the different regions
inundated by the recent floods, will
be taken into consideration by the
Central Floods Committee, while
planning the execution of several
schemes.

This is not the first time that the
hon. Minister is consulting Members
of this House. He has from time to
time placed statements on the Table
of the House and also consulted Mem-
bers of the flood-stricken States.
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‘While considering this subject one
important fact has to be borne in
mind. There are big States which
have suffered a good deal on account
of the area inundated by foods, such
as Assam, Bihar, Uttar Pradesh and
this time also Orissa. So far as West
Bengal is concerned, after Lthe Radcliffe
Award it is only a small portion of
that State that is really suffering year
after year since 1948 by the devastat-
ing effect of the floods. Because in the
truncated State of West Bengal, the
bigger portion is not affected by floods,
but only the smaller part which is
inundated by floods, it escapes the
notice of the people who look at things
from a distance. I shall content myself
by saying, without quoting figures
from the statements supplied by the
Ministry, that it is that small part of
the country which has suffered the
heaviest loss both as regards the loss
of human lives, loss of cattle and loss
of property. The House can imagine
the magnitude of the loss, when I say
that a small parliamentary consti-
tuency has suffered loss and damage
to the extent of Rs. 750 crores,
whereas it is much less in the case of
other States. In the case of Assam
it is Rs. 11.73 crores, but it is a vast
area which was affected; so also in
the case of Bihar and Uttar Pradesh.
From this the House will realise that
a small area has been the victim of
the gravest calamity of floods in the
year 1954.

The provision of Rs. 119 crores
made in the Second Five Year Plan
for the several States that are affect-
ed by floods is not too much when you
eonsider the annual loss of life and
property and of crops that happens
due to these floods. I now want to
place before the hon. Minister a few
facts which I am sure he will  take
into consideration. So far as my
part of West Bengal State is concern-
ed, there is as yet no engineering pro-
‘ject under consideration except the
building of certain embankments
alongside certain rivers. The imme-
diate scheme before Government, so
far as West Bengal is concerned, 1is
the protection of five major towns.
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These schemes no doubt are sound,
because not only crores worth of
property, but also thousands of lives
would be saved by them.

But I should like to bring it to the
notice of the hon. Minister that up till
now, nothing has been done, so far as
the rural areas are concerned. In
fact, the figure of Rs. 7 crores that I
mentioned in regard to damage to
crops relates to the rural areas only.
There is no doubt about that. So, the
immensity of the loss can be easily
guessed. There is already a feeling
in the minds of the people in the rural
areas that because the towns are
populated by intelligent and advanc-
ed people the Ministry is taking notice
of them, but so far as we, the rural
people, are concerned, the Ministry
is not taking any notice of us at all.
I know that when a person is in a
distressed condition, he cannot take
an overall view of things, he is con-
cerned only with his own distress
and calamity.

So far as the towns are concerned,
we know that one year has passed’
since the construction of the em-
bankments. During this year also
there have been floods, but the em-
bankments that have been construct-
ed have stood the test. So, one can
very well infer that so far as the
towns are concerned, whatever was.
necessary has been done. So, in the
coming year, the Ministry should di-
vert their attention towards the rural
areas.

In the note that has been circulated
to us, it is mentioned that there are
two rivers which are very turbulent,
namely the Tista and the Jorsa. But
I should like to inform the Ministry,.
though it is known to them already,
that there are other rivers also which
are turbulent. All the rivers, big
and small, are rushing down from the-
Bhutan hills and from Sikkim, and
causing all these devastations. For-
instance, besides the two rivers that:
I have already mentioned, there are-
also the rivers Raydak, Samkos and.
Jaidhaka, which are equally caustng:
devastation. Since 1948, these rivers
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have been causing devastation in the
countryside in an extensive way. I
therefore appeal that at least these
big rivers should be controlled as
much as possible, by the construction
of embankments.

In this connection, I should like to
mention one thing which I have notic-
ed when the Central Ministry here
and the Ministry in the State work
side by side in co-operation. We have
had very bad experience in this re-
gard. The Ministry in the State
thinks of certain plans, but it takes
a long time to get those plans ap-
proved by the Centre. I might men-
tion two instances in this connection.

In 1954, it was thought that em-
bankments should be raised on the
eastern part of the river Tista. But
there was a tussle between the Rail-
way Ministry here and the State
Ministry on that matter. The Siate
Ministry wanted that some spurs
should be constructed so that the rail-
way line running from Domochani to
Barnesghat could be protected, and
the parts lying on the eastern side of
the river Tista may be protected from
its ravages. But the Railway Minis-
try said that it was not their responsi-
bility and therefore they were not
going to construct any spurs there,
and that if that railway line were in-
undated, they had another line which
they could use. In this way,., much
valuable time was lost. Ultimately
when the Railway Ministry did not
agree to the construction of the spurs,
the Ministry in the State decided to
build a bund, but the work was begun
so laté that by the time not even half
of it was finished, the rains came,
and the railway line was devasted,
the bridge on the PW.D. road was
also damaged, and a vast area was
laid waste. Had there not been any
such tussle between the State and
the Centre, and had this work been
taken up in the very beginning, much
valuable property could have been
saved, and the railway line also could
have been saved.

A similpr thjng happened in this
year also. There was a proposal by
the State Government to raise the
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railway line——the second line or 1
should say the only line now—<con-
necting Domohni and Chengrabanda
which is the last station before going
to Pakistan; they also wanted tc
raise the level of the PW.D. roac
from Barnmes to Maynaguri road. It
was settled that these works will be
undertaken. But a wire went from
the Central Ministry to the State
Ministry saying, stop, the scheme ha:
to be further considered. Then, a
high official from West Bengal had to
run to Delhi, and after a month it
was settled that the State Govern-
ment's proposals were the only way
to solve the problem. So, the scheme
was accepted at last. But again the
work was begun so late that even in
this year, with the advent of the
floods, the P.W.D. road has given way,
and the same devastation has been
caused once again.

1 am mentioning these instances
only to show that whatever schemes
are thought of should be put into
effect quickly. In our parts, as
everyone knows, the rainfall is more
than 150" a year. The rains begin

‘early in June and last up to almost

September. So, whatever is to be
done should be done at the earliest
opportunity, so that the project will
materialise in time and property and
life could be saved.

At page 9 of the note that has been
circulated, it is stated that no pro-
jects have been decided upon in my
area, because the data have yet to be
collected. - As I have stated already,
only embankments have been cons-
tructed in my constituency. As re-
gards the construction of embank-
ments, we have got two opposing
views. We know from experience in
regard to the Damodar river, that
the raising of embankments is not a
permanent solution. to the problem.
The Ministry themselves have accept-
ed this at page 9 of their note in a
way, when they say: )

“All the embankments do not

provide absolute immunity from
the floods. They will ensure
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should prove to be of a lasting
character.”

We know that so far as the Damo-
dar river is concerned, the result of
the raising of embankments has been
that the level of the river-bed has
risen; because the silt is not carried
down the river, the level of the river
bed rises higher than that of the
countryside; and when there is high
flood level in the river, some place in
the bund gives way, and large devas-
tation is called. That is one way of
looking at things. It is true that these
needs will have to be guarded.

But we should also remember what
our Prime Minister had said in his
press conference at Cuttack on Sep-
tember 23rd. This is what is report-
ed in the papers under the heading
‘High morale:

“It was wrong to think in terms
of putting too high walls around
the river and make it run into
the sea. It is silly. It may or
may not protect. But it prevents
the countryside from being bene-
fited by the river floods which
bring in silt deposits.”.

Now, these are practically two
opposing objectives. It is necessary
that some solution should be found
in this regard. For that purpose, I
would suggest that from now on, our
research section should take up inves-
tigation as to how both these objectives
can be reconciled. That is to say, we
shall have to build embankments, and
at the same time, there should be
some contrivanees, by way of syphons
and branch outlets for the flood water
to reach the countryside, so that the
countryside may on the one hand be
benefited by the silt that is deposited
by the river water, and on the other
hand be protected also from the de-
vastation of the flood waters. I sub-
mit that this thing may be taken up
for investigation because if we take
it up now, we shall find some solution

some day.

Shri Sarangadhar Das (Dhenkanal—
‘West Cuttack): With regard to floods,
1 may point out that during the last
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100 years or so, there have been
several theories. The theory of em-
bankments held the field till about a
quarter of a century ago, and it does
even today. But about a quarter of
a century ago, an eminent Englishman
claimed that there should be no em-
bankments and the water should be
allowed to spill over to larger areas.
But that was not accepted by Govern-
ment at that time. I am speaking
more of Orissa than of any other
State. Then another eminent engi-
neer, Shri Visveswaraya, spoke about
reservoirs in the river, and following
that suggestion, I believe, construc-
tion of the Hirakud dam was decided
upon.

Shri B. Das
Long after.

Shri Sarangadhar Das: The Hirakud
dam was decided upon and we had a
big volume like the Encyclopaedia
Britannica on the Mahanadi valley
project including Hirakud, Tikarpara
and Naraj. At that time, while lay-
ing the foundation concrete of the
Hirakud dam, the Prime Minister said
that with the completion of this
Mahanadi valley scheme, milk and
honey will flow all over Orissa.

(Jajpur-Keonjhar):

Pandit Thakur Das Bhargava (Gur-
gaon): Milk also?

Shri Algu Ral Shastri: Both mixed

Shri Ramachandra Reddi (Nellore):
With sugar also.

Power to call a conference to
form the Central Flood Control Board
and request the States likely to
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UP., West Bengal, Bihar, Assam,
Jammu and Kashmir, Madhya Pra-
desh and Hyderabad formed their
Control Boards with their technical
committees. But I know for certain,
and the Minister at one time in reply
10 a supplementary question of mine
last year, had said, that the Orissa
Government did not consider the
necessity of having a Flood Control
Board. However, they came along
later on and they formed their Board
last March. In this case, I say that
the Central Flood Control Board under
the Ministry of Irrigation and Power
has failed to do its duty. It has gone
along and has been collecting hydra-
ulogical data, meteorological data, run
off and all kinds of data which, the
Minister says, are essential. I agree
with him. It is unfortunate that we
did not have these data. It was a
very laudable thing that last year a
move was made to collect data. But
why is it that these data are not
necessary in the case of Orissa? Is it
because the Mast flood that visited
Orissa was in 1944 or 1945, about 11
years ago? Is that the way for any
scientific organisation to loock at a
State or locality because there has
been no flood for 11 years? A part
of the country that almost every year
prior to that period had floods is ab-
solutely forgotten. I claim that the
blame is more with the Government
.of Orissa, because it was fer them to
realise that Hirakud is not going to
solve the problem of Orissa—the
flood problem. They did not act.
Then again, you have literature, all
kinds of literature, very nice things
written here; the ECAFE conference
gives you ideas, your engineers them-
selves have discovered ideas. But I
do not see any work being done by
the Central Flood Control Board. with
regard to re-afforestation and soil
conservation. I know soil conserva-
tion has been given over to another
‘board called the Soil Conservation
Board. I am afraid our engineers are
interested only in construction work—
earth work or building work; they
are not interested in anything else.
So they have passed the baby on to
another board to do it. But I ask the
‘Minister if he knows that Dr. Savage,
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the consultant for Hirakud dam in his
1948 report had gaid that re-afforests-
tion of the i catchment ares
must be started simultaneously with
the starting of the building of the
dam. I have asked questions many a
time; I have mentioned this in infor-
mal conferences. But nothing is being
done. Then again later on, there was
a reply from the Minister that a pilot
project for soil conservation in the
river Ib catchment area was being
done or was proposed, something like
that—I do not remember the reply
exactly. But my latest information,
received from Orissa, is that the
scheme has not been sanctioned yet.
I do not know who is responsible, this
Ministry or some other Ministry. What
I mean to say is, in going into the
matter of flood control, soil conserva-
tion and retention of water in the
catchment area, the need for having
good forests is being forgotten altoge-
ther, and in the meantime both the
State Government and the people are
denuding the forests. I know there
was at one time a canard created by
some people that the Hirakud Dam
may be silted up ingide of 17 years.
That was replied to by the present
Chairman of the Central Water and
Power Commission. But it must be
realised that if the catchment area of
the Mahanadi is not re-afforested and
if we go on like this for years and
years, nobody can tell whether it
would be in 17 years or in 70 years
that the dam will be silted up.

3 M.

So, in various ways, by neglecting
to reafforest and take care of soil
conservation but only going after
embankments, storage reservoirs, re-
tention tanks and the like, we are not
going to the root of the matter. Al-
though I am a layman—I do not
claim to be an engineer of any kind,
but I have some little practical ex-
perience in managing my own farm
and I also swear by what Shri
Chaturvedi the former Inspector Gen-
eral of Forests had said—to my mind,
unless you reafforest and let the grass
grow under the trees and let the
water seep down in that organic
matter, water will rush down and
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make gulleys and yot will have more
and more floods as the years go by.
Therefore, my suggestion iz that soil
eonservation must form part of the
flood control instead of its being sepa-
rate and perhaps under the Food and

‘We have all this very fine litera-
ture; but, I know we are not carrying

have not been contradicted by the
Government of Orissa that some pre-
vious engineer had recommended the
building of a spur in that particular
place costing a lakh and half of
rupees. 1 do not know whether that
is true or not; but I mention this
again because it has not been con-
tradicted by the Government of
Orissa. That was not done. Now,
the request has come for Rs. 20 lakhs
to repair that embankment. That was
sent in June, I believe, that is, with-
out knowing that the flood was com-
ing. That show that the Orissa Gov-
ernment knew that the embankment
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was weak and needed repairs to the
extent of Rs. 1} lakhs. Instead of
attending to small things they waited
till this time. Now, that the breach
has occurred, not Rs. 20 lakhs but
even a crore of rupees will not be
sufficient for that purpose. (Interrup-
tion). So, I say the repairing of these
breaches should be done during the
coming fair weather. I am glad that
the Minister has mentioned that

I also plead that the commitments

just want to say a few words
bout the assistance that has been
given to Orissa by the Government of
India and the neighbouring States
also. We are all grateful for the
quick assistance that the Central Gov-
ernment gave and for sending the
Army Unit to do certain work which
the Government of Orissa could not
do.

Finally, I urge upon the Minister to

take all these factors into considera-
tion and to make the Flood Control
Board such an ve body that in

may not be breaches not only 1n
Orissa but also in UP. and other
places.

Shri Hathi: 1 rise to intervene
this stage and will only deal with
some of the points raised by several
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not feasible whether it should stop at
a particular stage, and what should
be done were some of the points
raised. There were also some addi-
tional points raised referring parti-
«<ularly to each particular locality.

1 shall start with the points raised
by Shri Tripathi. He was correct when
e said that unless you have proper
investigations of the silt deposits in
the tributaries of the Brahmaputra,
it would not be of much use having
.embankments on both sides. That is
1rue. The Government have already
started investigations for silt mea-
surements on the Brahmaputra tri-
butaries and the Brahmaputra itself.
The 400 miles of embankment that
has been mentioned as one of the
‘proposals of the Assam Government--
the construction of it—will be taken
.only after these investigations and
surveys are complete. As was men-
-tioned in the opening remarks they
-were not the works actually sanction-
«d nor were they scrutinised. They
-are only in the form of proposals.
“These will have to be examined
technically and brought before the
«Central Flood Control Beoard. Only
.after it is found that they are techni-
«cally sound and prepared after tech-
mical surveys and investigations, those
works will be undertaken. Therefore,
his suggestion that the silt observa-
tions in the tributaries of Brahmaputra
should be carried on is already being
.considered. It will come before the
_-Central Flood Control Board for con-
.sideration when those investigations
.are complete.

To the upper catchment also, | may
inform the House that a party con-
sisting of two engineers, one geologist
-and one forest officer is proposed to
be sent. After these things are com-
pletely investigated, the work will
begin. As we know unless there is a
-co-ordinated and integrated plan, it
would be no use taking piece work
‘here or there which rather than doing
-some benefit is likely to do more
«damage. .Therefore, these works will
«only start after the investigations are
<completed.
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Then he complained about the tri-
butaries to Brahmaputra and Kapali
valley. No dam was built or the idea
is now being dropped. As was ex-
plained, could we have a dam for the
sake of a dam, for the sake of flood
control only the economies of that
dam versus the advantages that would
be gained by way of protection secur-
ed will have to be looked into. But
so far as that particular scheme is
concerned—the Kapali scheme—in-
vestigations and surveys are already
in progress for a detention dam. In
respect of some of the tributaries of
this river the investigations are not
yet complete. I would also like to
point out that in the areas or regions
like Assam, we have to take care that
complete investigations are made. We
have to examine geclogically also
before we decide to have a big dam
or even a small dam. But the investi-
gations in that particular river which
he mentioned are taking place actu-
ally. Those investigations are going
on under the direction of the Central
Water and Power Commiscion. He
said that the Minister had said that it
was the business of the State concern-
ed and not of the Centre. He has
said perhaps that it would not be pos-
sible for the Assam Government to
undertake any work of this nature.
Wherever any State wants technical
help the Centre has always assisted
technically as well as financially. The
Government of India have always
given technical assistance not only to
Assam but to other States as well in
terms of money and in terms of tech-
nical personnel also. As he rightly
said, Assam -Government was short of
technical personnel. Perhaps the work
at Dibrugarh would not have been

. completed unless the Central Govern-

ment had undertaken the work. The
Government of India are aware of the
shortage of personnel; though they
themselves are also short of personnel
that would not in any way come in
the way of emergent works ar that
would not be a hindrance for the
work undertaken. That investigation
is going on under the direction of the
Central Water and Power Commission
and em that score there is no anxiety
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that the work in Assam would suffer
for want of finance or technical per-
sonnel. Assistance is given; it is
being given. A committee is also set
up to examine waterways, roadways
and the railways so that there should
be a co-ordinated attempt which is
made to see that the man-made ob-
structions do not come in the way of
other protection works that we need.

The hon. Member, Shri Misra, from
Orissa complained that the floods in
Orissa were man-made and Shri
Sarangadhar Das also endorsed that
statement. The complaint was that
the particular breach—Dalaighai
breach—was not properly looked after
and not well maintained. Nobody
would dispute the proposition that the
bunds, embankments or the works
which are constructed have to be pro-
perly looked after and if they are not
properly maintained and properly
repaired they are likely to cause
damages. We have seen in the recent
floods that damages were caused
because of the breach. The general
proposition that the works should be
properly looked after and properly
maintained could not be questioned.
It should be accepted that once you
construct them it becomes obligatory
upon the Government—whether of the
State or the Centre—to see that they
are properly maintained. Prima facie
of course that would be the responsi-
bility of the State Government con-
cerned. The Central Government
could only advise and issue directions
or instructions or advice that certain
things should be done. But they have
to be looked after by the State Gov-
ernment. In this particular case, it is
said that some engineer had predicted
or had given an opinion that this
particular bund—its life would be
some seven years or so and that it
required repairs and because it was
not repaired it breached and the
damages were caused. This was men-
tioned to me “earlier also in an infor-
mal conference which our Ministry
holds with the Members of Parlia-
ment. We have made enquiries. The
position is this. There is nothing on
4o »=1 that any engineer had said

that life of this particular construction
would be seven or eight years. On
the co..ary in 1945, there is a note
that this work is in good condition
and will last for years. But anyway,
they have been taking care to see
that the construction work is main-
tained, repaired and kept well. They
are also trying to see that whatever
further construction has to be done is
done scientifically. The particulars
received from the Orissa Government
for this particular work are included
in the statement that has been placed
here. That is dated 31st but the pro-
posals were received [ar carlier—that
means, before actually the floods came.
That was attracting the attention of
the Orissa Government. Not only
that, in 1854 they have sent their
data to the Poona Research Station
for the rhodels and for their advice.
However, that is from the technical
point of view as to what work should
be done and how it should be carried
on. Now, the question would be: if
this was in their mind why did they
not then do something there also?
What we have been informed is that
they built certain spurs and that they
also took ample care to see that what-
ever necessary was done. That was a
temporary thing and for a permanent
solution they had taken this step; that
is, they had sent the data to the
Poona Research Institution under the
Central Water Power Commission and

proceeding with the work. That is a
solution which is a long term solu-
tion.

Shri Sarangadhar Das: May I just
say a word? That temporary struc-
ture was washed away in the end of
June or beginning of July.

Shri Hathi: No, Sir; it was not
washed away as he says. On the
contrary they had been keeping a
constant watch and the information I.
have got is this that the Superintend-
ing Engineer also inspected the em-
bankments on 2nd September. The
Executive Engineer visited the em-
bankment between 2-0 AmM. and
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5-0 A.m. on the 5th to see how the
patrol was functioning at night. The
Deputy Minister of Works, Housing
and Supply also inspected the embank-
ment on the 5th September. 150 people
with 11 petromax lights were kept on
patrol, but, unfortunately, the em-
bankment breached at the most un-
expected place.

Shri Lokenath Mishra: That is the
unkindest cut of all. -

Shri Hathi: This is what the Orissa
Government has said and it is a fact
that the breach took place. We can-
not, therefore, say that it was man-
made. They took all reasonable pre-
cautions that they could and what-
ever happened, of course, is not actu-
ally man-made, because, after all, had
there been no rains nothing would
have happened. But, any way, to say
that because of their negligence this
has happened would be too much It
would be too much, perhaps, to blame
the State Government on that ac-
count; that is only what I want to
submit to the House.

it
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cording to the programme. Had the
sluice pgates been ready further 6
lakhs cusecs of water which flew
down below would have been checked.
That means, at present the water that
flew below Mahanadi and the water
that came from the surrounding area
combined together had a greater effect
than it would have been had the
sluice gates been ready or when they
will be ready. That is to say, the
Hirakud Dam will afford protection to
that area. But, it all depends upon
the rain in the various other catch-
ment areas also. Even if the Mahs-
nadi river is checked, if in the lower
region and in the whole of the catch-
ment area there is much rainfall then,
naturally, that would have its owr
effect. How much that would be
would depend upon the rainfall tha
we have in the lower regions. The
Hirakud Dam will afford protectior
to that region; there is no doubt about
it, and this year also it did afforc
protection by checking about 2} lakh:
cusecs of water flowing below.

15608
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Irrigation Ministry, Works Housing
and Supply and so on—because unless
you have that sort of co-ordination, in
many cases bridges built by railways
have afforded a sort of hindrance to
the easy flow of water. Therefore, in
the Central Flood Control Board and
also in the River Commissions that
we have formed the representatives
of the Railway Ministry, the represen-
tatives of the Agricultural Ministry
and other Ministries are there and all
the schemes are worked in complete
co-ordination with the Railway Minis-
try, Agricultural Ministry and various
other Ministries. Their representa-
tives are there on the Central Board
and the representatives of the States
also. The States Control Board are
also represented on the Central Flood
Control Board. Thus there is a com-
plete co-ordination between the wvari-
ous States and the Ministries at the
centre. Therefore, one scheme or one
particular act of construction by &
particular Ministry would not hamper
or adversely affect the work under-
taken by the other Ministry and that
is in a way necessary, otherwise very
often it happens that if less culverts
are provided or if a road is built on
a particular level for preserving the
contours of the level then the water
of a river coming down may be ob-
structed and instead of doing benefit
it is likely to cause damage. There-
fore, co-ordination is necessary. This
aspect is borne in mind and these
Ministries are represented on the Cen-
tral Flood Control Board.

Mr. Chairman: It is 3-30 raa. now.
If the hon. Deputy Minister wants to
speak for some more time he may
continue tomorrow; or shall I take it
that he has finished?

Shri Hathi: I think I shall speak for
some more time tomorrow.

_ Mr. Chairman: All right. He may
continue tomorrow.

Shri 8. L. Baksema: I would request
.the hon. Minister that he may kindly
send copies of his speech to the Mem-
‘bers this night.

Situation

accepted 5 hours as the time limit for
the debate on this subject.

Shri 8. L. SBaksena: This is an im-
portant question. Today only five
Members have spoken, and. . ..

Mr. Chairman: This was done by
The Business Advisory Committee
should have before hand anticipated
that there will be a very large num-
ber of speakers on this subject.
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Seme Hon. Members: No, no.

An Hon. Member: Tomorrow is
Thursday.

RAILWAY TRANSPORT SITUATION

Mr. Chairman: The House will now
take up the discussion about the rail-
way transport situation, for which 2
hours have been allotted I have
received a number of chits—about ten
of them. So, all the Members have
got to be accommodated. 1 would,
therefore, request the hon. Member
who initiates the discussion to take
about 15 minutes only.

Shri Tulsidas (Mehsana West): I
would request for more time.

Mr. Chairman: There are only two
hours. We have got ten Members
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who have given chits. I am only res-
‘tricting other Members to the time-
limit of between five to ten minutes
wach. I am giving you ten to fifteen
mninutes.

Shri Tulsidas: It is not possible for
mme to cover all the points that I want
1o place before the House. If I can
get at least 45 minutes, it would be
.all right. 1 was thinking of getting
about 45 minutes. You can extend
the time by half an hour for the
‘whole debates, if you like. please.

Mr. Chairman: The House will not
sit beyond five thirty according to
‘Scheduled time. If the House is will-
ing, then it is a different matter. I
take it that for all the Members, ex-
cept the Member who initiates the
.debate, the time-limit will be five to
ten minutes each,

Shri T. N. Singh (Banaras Distt.-
East): 20 minutes may be given to the
‘hon. Member who initiates the debate.

Mr. Chairman: All rightt He will
‘have 20 minutes.

Shri T. B. Vittal Rao (Khammam):
How long will the Minister take for
the reply?

The Minister of Railways and
Transport (Shri L. B. Shastr): It
depends upon the speeches made by
the Members.

Mr. Chairman: Some approximate
idea may be given.

Shri L. B. Shastri: 20 to 30 minutes;
say, about half an hour.

Shri Tulsidas: | must, at the out-
set, thank you, Sir, for allowing this
discussipn in this Houge. | must also

thank the Railway Minister for per-
mitting this debate in the House. As
you know, transport is a very essen-
tial part in our progress in whatever
sphere we work, today, in our next
Plan or in the years to come.

Let me submit to this House that
for several months past, I have been
receiving a continuouz flow of com-
plaints and representations from the
organised bodies representing the
business and industries and almost
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all spheres in this country. I have
also received some representations
from various railway traffic users’
associations. As the House is aware,
the Indian Railways constitute one of
the largest public undertakings in
the country.

Shri A. M. Thomas (Ernakulam):
Why ‘one of the largest’? It is the
largest undertaking.

Shri Tulsidas: It is the largest
public undertaking in the country
and as such it has a tremendous res-
ponsibility to the public with regard
to how this particular undertaking
functions in the larger interests of
the country. Any deterioration in
the services offered by them will
affect the economic condition of the
agriculturists, the industrialists and
the general consumers, and the busi-
ness and trading activities through-
out the country. It is in this context
that I would submit that I owe a
certain duty to the entire House, and
therefore, I have thought it fit to
bring before it a matter of urgent
public importance like this. My ap-
proach in dealing with the problem
of this nature is to bring out an ob-
jective and factual picture of the
entire railway traffic situation as it
prevails today.

When I present to this House this
objective picture of the serious situa-
tion in the transport sector, undenia-
bly a vital segment of our economic
set-up, the only desire in my mind is
to make this House and the country
aware of the growing difficulties in
the transport system during this eru-
cial phase of our economic develop-
ment. 1 would also submit that my
ultimate intention in having a discus-
sion of this nature was and has been
to strengthen the hands of the hon.
Railway Minister by creating a
favourable public opinion which
would help him in providing a larger
allocation of funds and other resour-
ces for the development of ail mod
of transport during the period of the
second Plan, and also to see that
proper co-ordination takes place
between the different Ministries and
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the different bodies who have a claim
on this particular Ministry.

I would also like to state without .

any reservation that the Ministry of
Railways, under the able and far-
sighted stewardship of the present
Railway Minister, has made a nota-
ble headway in the postwar rehabili-
tation. All of us in this country, are
fully aware of the impasse in which
the Indian railways were placed
due to the terrific situation of the
war and the post-war situation. It
is true that the railways have been
making heroic efforts for rehabilita-
tion and expansion during these
years. The first Five Year Plan had
provided for about Rs. 400 crores for
this purpose and I was pleased to
hear from the Railway Minister's
budget speech that this financial tar-
get would be slightly exceeded at
the end of this period But I read
the other day—I Wwas not here in the
House—in the newspapers that in
reply to a question put in the House,
the reply given was that up to the
end of June, the total expenditure
has net even reached Rs. 400 crore
target and that there is a shortfall of
about Rs. 50 crores. I only hope that
the estimates of the Railway Minis-
ter will be reached during the end of
the first Five Year Plan period.

In terms of physical targets during
the plan period the programme of
the railways was, 2,062 locomotives
out of which 727 will be from India
and 1,345 from abroad; 5,788 coach-
ing vehicles out of which 4,997 from
India and 789 from abroad will be
got; 49,143 wagons—30,000 from In-
dia and 19,000 and odd from abroad.
About half the provision for track
renewals has been spent in the first
three years. Sorae 1,068 miles of
track have been completely renewed.
Besides 441 miles of rajl-renewals and
916 miles of sleeper renewals have
been completed in this period Owing
to the inadequate supply of steel, rails
and sleepers, the progress of track
renewals has been somewhat slow. At
present, the speed restrictions are still
in force over about 2,000 miles of
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track as compared with over 3,000
miles at the beginning of the plan
period.

In this context, it has been esimat-
ed by the Railway Ministry in one
of its publications that the ratio of
the over-aged stock to the total rol-
ling-stock by 1955-56 would be 45
per cent, and 35 per cent in case of
locomotives, coaching vehicles and
goods wagons respectively.

It is gratifying to note that rail-
ways have fulfilled their financial
targets during the plan period. The
physical targets with regard to the
rolling-stock, etc., have not been
fully reached because, I think, of the
shortage of steel and other machinery
and difficulties in procuring the same
from abroad according to time sche-
dules.

As compared to the achievements
of the railways during these years,
it is worth-while to look into the
economic progress under the plan in
other sectors of our economy. The
total production in agriculture and
industries during this period has gone
up by about 40 per cent. The produc-
tion targets for the agriculture and
industries have been almost fulfilled.
As you know, for the first Five Year
Plan, we had put up certain targets
and those targets were worked out
by the Planning Commission in con-
sultation with the different Minist-
ries as well as the different indust-
ries. Whether it iz agriculture or
industry, the targets have almost
been practically reached.

The increased production during
the period has made its impact on
the transport system of thiz country,
particularly on the railways, in the
form of increased demand for traffic

gard. The number of

carried in 1952-53 is 1,168 millions.
The number of passengers carried in
1953-54 was 1,179 millions. For 1954-
55, I do not have the figures. The
number of passenger miles was 34,
406 millions in 1952-58 and 35,000
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millions in 1953-54. The number of
tons carried was 128,773 millions in
1952-53 and 129 millions in 1953-54.
The number of ton miles was 28 mil-
lions in 1952-53 and 29 millions in
1953-54. The total number of wa-
gons loaded was 11,413,000 in 1952-
53, 11,082,000 in 1953-54 and
11,768,000 in 1954-55.

The increase in the total number
of wagons loaded, the number of ton
miles and the number of tons car-
ried is as mecgre as 3 to 4 per cent.
1 would like the House to appreciate
that the total production in the coun-
try has gone up to the extent of 40
per cent during the plan period, but
actually the increase in the total
number of ton miles and the num-
ber of tons carried is to the extent of
3 to 4 per cent. The paradox of
this poor expansion of traffic capacity
despite the fulfilment of the financial
and physical targets of the railways
plan is reflected in the growing com-
plications in our railway transport
system. I am sorry to use the word
‘complications’; but I would explain
this point. The failure of the trans-
portation system, particularly of the
railways, to increase the traffic capa-
city commensurate with the pro-
duction targets in agriculture and in-
dustries clearly shows that proper
co-ordination between the various
ministries dealing in economic
conspicuously absent
during the first Five Year
Plan. The reason why I am
telling this is that in the first Five
Year Plan certain targets had been
fixed, but the railways have not
been able to cope up with the in-
creased production. It appears that
the Railway Ministry has not been
consulted. That is to say, there is no
co-ordination between different
ministries. Otherwise, the Railway
Ministry would have been able to
carry the goods according to the in-
creased production that has taken
place according to the Plan. I may
submit to the Railway Minister that
the increased production in different
directions has been as per the plan-
ned targets which were formulated
at the start of the Plan and there-
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argument given by the railways that
fore 1 do not see any reason in the
they are taken unawares by the sud-
den expansion in agriculture and in-
dustry during the recent years. I
really wonder whether in framing the-
second Five Year Plan, the Planning
Commission has looked into these as-
pects of co-ordinating the country’s.
efforts at increasing the production in
industries, agriculture, etc. which.
would invariably create a demand for-
traffic capacity for all modes of’
transport, especially the railways.

It might be argued that the rail--
ways have succeeded in moving the:
goods traffic resulting from the in-
creased production in industries and
agriculture. In this context, it may
be pointed out that the increased pro-
duction in industries and agriculture -
would not have been possible unless.
railways had coped with the extra
traffic demand on them. That is one
of the arguments which, I am’ sure,
the Railway Minister will put for-
ward; I feel that that is a correct
argument because they have been
able to cope to a certain extent with_
the increased production; but they-
have not been able to keep pace
with the increased production both
in agriculture and industries. I would
only say that this argument will not
stand any scrutiny as the production.
in industries and agriculture has ex--
panded perhaps, if I may say so,.
despite the inability of the railways
to cope up with the extra traffic de--
mand. As an instance, I would like
to tell something about the large-
scale movement of sugarcane by
carts and metor vehicles which has:
taken place during the current year
when the sugar production has gone
up to 16 lakhs tons. The argument
is that increased production in indus-
tries could not have taken place-
without the railways’ support. But I
would like to point out that the rail-
way's share in the movement of this
particular item is not more than 30
per cent, and the balance of sugar-
cane is brought to the factories by
carts and motor vehicless In this
context, it may also be mentioned.
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that whilst the industrial production
in the vountry has expanded, some
of these import-displacing industries
have ultimately reduced the traffic
demad on railways emerging from
imports from abroad. As you know,
if we do not increase production, then
we will have to import those goods
and the railways will have to carry
the imported goods.

Further, I shall also cite from the

.correspondence in my hand how the

small-scale and medium size indus-
tries and even the small producers
in agriculture have suffered on ac-

.count of the non-availability of wa-
_gons for ‘smalls’.

Long delays and
virtual rejections for the smalls tra-
flic have imposed untold hardship on
the agriculturiste and smell produ-

.eers in small-scale and medium size

industries throughout the country.
I would like to point out particularly

“how the movement of grains and oil-

seeds have suffered on this account.
1 know of a number of places where
these things have not been allowed
to be booked for months and months.
Perhaps booking is allowed omnce in a
month for two days only. Therefore,
even the smalls cannot be booked,
because booking i oper onlv for a
day or two.

The present position as it exists on

- the railway goods transport front is

ihat of nm-amhbl‘ity of ‘wagons,
suspensions of bookiag hﬂlitles at

wagons by the railway
even after registrationz are effected
and prolonged transport bottlenecks.
I shall take up each of these impor-

- tant commodities and industries one

by one.

Mr. Chairman: The hon.
time is up.

Member's

"

Shri Tulsidas: I have a lot of mate-
1ial to sabmit.

Mr. Chalrman: | am ringing the

" bell two minutes ahead

in his case I have rung the bell three
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minutes ahead with a view to warn
him in time.

Shri Tulsidas: 1 have a lot of mate-
rail to place before the House and I
must be given at least half an hovr.

Mr. Chairman: The hon. Member
may take 25 minutes. I heve nof al-
lowed 25 minutes for any Member
ordinarily on a discussion of this
nature. At the same time, there are
so many other hon. Members: who
have also to voice their feelings.

Shri Raghunath Bingh. (Banaras
Distt.—Central): He may state his
main points.

Shri Tulsidas: 1 have received a
number of letters from different or-
ganised bodies about the difficulty in
obtaining sufficient number of wa-
gons, but I will just read one letter
regarding foodgrains:

“The present position is that
whether for foodgrains or oil-
seeds, wagons are not supplied
in proportion to the goods re-
quired to be moved. When the
rallway authorities are approach-
ed in the matter, they give
figures of wagons supplied in a
particular period. As for exa-
mple, for moving wheat from
Jubbulpore and other centres of
C. P. the General Manager, Cent-
ral Railway, gives the following
figures:

For For other Total
Bombey dertinations
Tarsi-Jubbulpore 35 15 50
Bina-Kami-Mur-
wara 25 60 85
Ttarsi-Bhopal 13 15 28

Thansi-Kanpur 6 63 69
The above period covers from 10-7-55 to
25-7-55.

“The point is that thousands of
bags are required to be removed
from producing centres of C. P.
against which only 7 wagons
were allotbed for despatch to
Bombay. These wagons were
supplied after visiting the Gene-
ral Manager twice or thrice in
the matter. Nowadays, the in-
dents for supply of wagons are
not accepted, as the bookings are
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kept closed. Even when book-
ings are kept open, the quantum
of indents accepted is meagre
in proportion to the goods re-
quired to be moved.”
That is one aspect of the question.
Then, with regard to the smalls, I
would like to refer to a number of
Jetters which I have received. But,
I do not think I will be able to go
into that for want of time. The fol-
lowing increases have been envisag-
ed in the Second Five Year Plan.
These targets show that in a number
of industries and in a number of com-
modities there is increase: 15 to 20
per cent in foodgrains, 300 per cent
in pig iron and other industries. As
against the above increase in produc-
tion in agriculture and industry, the

I fear the railways
will require a much larger transport
capacity. Unless and wuntil that is
done, the transport position in this
country will not improve.

The main point is this. We are
now in the beginning of the Second
Five Year Plan. The Railway Minis-
ter has been asking for a larger al-
location of funds. Even if these
funds were allocated by the Plan-
ning Commission to the extent of
Rs. 1500 as desired by the Minister for
Railways, my personal opinion is
that the railways will not be able to

Situation

that I said that unless and until a.
co-ordinating authority is establish-
ed and all modes of transport are
brought under it, it is not possible to-
improve the situation in the country,.
and the whatever progress is plan--
ned is not possible of achievement
What is the position in regard to road
transport? On the one hand, in the
First Plan, the railways have spent
Rs. 400 crores. In the Second Plan,.
they are going to get Rs. 1500/
crores. What about the allocation for
road transport? What about alloca-
tion for the internal waterway? What
about the allocation for coastal ship-
ping? It will be very meagre. Un-
less all these things are co-ordinated,.
it is not possible to imrove the trans--
port position.

You know, Sir, what happens in
other countries as regards movement
of goods. In America, I would like
to point out, only 15 to 20 per cent
of the goods are transported by rail-
ways. The other 80 or 85 per cent.
are transported by other modes of
transport. In our country, we are
depending entirely on the railways.
The foreign Government which
was up till now in this country, had
seen to it that we depend only on the
railways for our transport. All other
modes were discouraged. What have
we done to encourage them? We have-
the road transport. In regard to road
transport, the different States have
got vested interests, I want the
Railway Minister to consider trans-
port as a national question. The pro-
gramme must be based on the needs
of the entire country and not with
a view to look after the interests of
the different States. The different
States have put up the taxation on
motor vehicles., Apart from that, the
different States were not even pre-
pared to grant licences for 2 or 3
months. The Railway Ministry has
to see that all these questions are
considered together, from an Al
India point of view, in a co-ordinated'
manner.

The railway wage structure must
be on the basis of what the traffic
will bear. In other countries, the
maximum rate is what the traffic
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can bear. As I said, the other point
is to divert the trafic to different
modes of transport. Take, for exa-
mple, coal. If all the coal is to be
carried by railways, we will not be
able to cope with the traffic. We have
a production of 36 million toms. We
anticipate a production of 60 million
tons. If we are going to depend on
the railways, we are not going to
carry all the coal. We will have to
see that coal is carried by the ship-
ping companies. The rates may be
put up by the railways. The cost of
coal goes up. To that' extent, the
consumers should be compensated by
reduction in other rates for preduc-
tion in other industries.

Mr. Chairman: I fear I must now
request the hon. Member to con-
clude.

Shri Tulsidas: I shall finish in a

minute.

Mr. Chairman: I am constrained to
ask the hon. Member to close as early
as possible.

Shri Tulsidas: 1 shall finish in one
minute. My appeal to the Railway
Minister is that unless and until the
Railway Ministry becomes an enti-
rely co-ordinating authority and not
only functions as the Railway Minis-
1ry, and takes into consideration the
transport needs of the entire country,
it is not possible for our transport to
improve at all. I only hope that in
his suggestions to the Planning Com-
mission, he will bear this aspect in
mind, that is, the problem has to be
viewed from the point of view of the
country as a whole and not from any
.other angle.

Shri T. N. Singh: The problem that
has been raised by my predecessor is
a very importaut one. I would like
the House to consider it in all its as-
pects.

We should know what the nature
«f the problem is and how to solve it.
Our friend has expressed great con-
«cern about the slow or rather the in-
adequate planning for railway. ex-
penditure. Quite true. We want
more. But, I am afraid, whenever
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we wanit more money or Wwhenever
there is a pressure, it is these gentle-
men, big financiers and industrialists
who say, that our finances are be-
coming unsound, and that we are
quite unorthodox in our finamces,
that there is deficit financing, etc.
When you say, spend Rs. 10,000 or
20,000 crores instead of Rs. 4000
crores, that is a very good proposi-
tion. But, when it actually comes to
giving shape to it, it is these gentle-
men, again who raise objection. What
is the use of raising such pleas. I
know the conservative section in this
House will oppose what are called
modern methods of financing. If there
is any deficit financing, or large
developmental expenditure which
may result in all kinds of budget
deficits, enterprising methods of fin-
ancing, more taxation, cutting down
of profits, the industrialists start non-
cooperation and say there is no in-
centive; no profit motive left. How
has one to proceed in this context?
I really want to know clearly from
the people who have advocated this
case like Shri Tulsidas whether they
will really go the whole hog and pro-
ceed on this line. If they say yes, it
is all right.

I think a tribute has already been
paid to the Railway Minister. I would
like to add one word  When the
war ended, and during the war also,
the railways were in a very bad way.
I must pay a tribute to the previous
Railway Minister who came in in a
very difficult time and put the rail-
ways on their feet. Similarly, after
1952-53, the position was again criti-
cal. Much has been done to improve
the position. Our wagom position has
improved on the whole by about 7
per cent. within these two years,
which I think is very good indeed. I
admit that more has to be done. But,
for that, money will have to be spent.
Deficit financing will have to be re-
sorted to. Will our friends here sup-
port us in that?

4 pM.

There is one thing which is very
serious, and which is probably caus-
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ing a gerat deal of unnecessary trou-
ble. For that, the responsibility lies
entirely on those people who are to-
day engaged in trade and industry:
Blackmarketing was prevalent dur-
ing the war days, and even after that.
Similarly, there was a kind of black-
marketing in wagons. After that to-
day, when there is nothing like very
restricted movement of wagons or no
very restricted bookings, another
method has been developed, what is
called in railway jargon “ghost in-
denting for wagons” like ghost ration
cards in the rationing days. People
book wagons much in advance, and
the railways are informed that they
want one thousand wagons, but when
it comes to actual booking, they are
all cancelled.

Shri Tulsidas: That is not done.

Shri T. N. Singh: I can say defini-
tely, and I will quote an instance. In
‘Saurashtra it was said—I think the
hon. Mover is familiar with it—that
as many as 400 wagons were wanted
and they must be made available as
«early as possiblee. But Government
said: “We are not responsible. The
trade wants it. They say there iz a
shortage. You can allow that” That
was the Government's report And
when the wagons were actually al-
lotted, what was the result? All were
cancelled, one and all Now, I say
this is creating a fictitious shortage
of wagons. I say that in the Soviet
Union if anyone had booked a thou-
sand wagons like that and cancelled
it, he would have been shot. That
would have been the remedy in So-
viet Russia. Here we do not do it
So, I would strongly urge the Rail-
way Ministry to consider the gues-
tion of raising the registration fees,
so that fictitious registration of wa-
gons may not be indulged in. This is
injuring the national interests. It
rhould be prevented.

Another thing is that they are car-
rying goods for long distances. Sup-
pose there is rice or bajra here in
Delhi. If you want it in PEPSU or
Chandigarh, instead of its being sent
from here, it is brought from Cal-

cutta. There is stock here, bu! the
bookings are booked from there. That
also has to be regularised The fre-
ight will have to be pald by the com-
sumer. It is the consumer who will
suffer. This has to be prevented, and
I want the House should give its full
approval to any measure which res-
tricts this kind of uneconomic load-
ing of wagons from long distances
where from shorter distances the
needs of the people can be met. That
is very important.

As s matter of fact, in another

Committee with which I am associat-
ed, one of the things that we would
like to know is whether the ceiling
price of a particular commodity in a
particular place where it is brought
is justified by the freight charge or
by something else. If special scar-
cities are created by this wagun regi-
stration so that goods may nut move
in a particular direction, prices may
go up or prices may slump al 2 par-
ticular place where wagans arc book-
ed. This manipulation of prices at
the cost of the consumer, at the cost
of the nation, should be prevented.
I do not know how to prevent it, but
I say since this problem ha: been
raised, I hope all the Members of the
House will go the whole hog to stren-
gthen the hands of the Minister and
the Government in this direction.

There is one very important thing
to which I want to draw attention,
because it is said that our Plan has
glven s0o much of impetus 10 pro-
duction, and our friend fere just
now said that there has been an in-
crease of 30 to 40 per cent. in pro-
duction. This was news to me. Where
has it occurred?

An Hon. Member: In corruption.

Shri T. N. Singh: 1 think the
population is going up and probably
that may be the reason. Whatever
that be, I would like to know where
all this production has gone. Onmly
a few months ago I heard that there
was a slump. I have had to talk to
these people, many of my friends
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who are here. 1 said: “Look here,
what about doing something for a
national cause. Do this or do that.”
They say: “Do not speak to us.
There is a great slump now.” All
these years I have been hearing of
the slump, maybe in a bad way, and
all of a sudden there is said tc be a
40 per cent increase. I do not know
wherefrom my friend has got these
figures.

Shri Tulsidas: These figures are
gived by the Government themsel-
ves, and nobody else.

Shri T. N. Singh: It is a misread-
ing of the figures. There are index
figures for a particular set of indus-
tries, and there is no completz figure
in India for all our industries.

Shri Tulsidas: It is in the Five
Year Plan.

Bhri T. N. Singh: [ have seen it,
and I think I know more. I can un-
derstand if you say in this there is
10 per cent, in this there is 15 per
cent, whatever the i
all right. But to interpret that as
an indication of an over-all increase
in all the industries and in the total
production would be very wrong,
and that is against the science of
statistics or economics.

With this, T would like to wurge
that we should take a comprehensive
view of the whole thing. If we decide
to go in for an over-all increase in
railways at the pace at which some
of us want, let us finance it, and also
see to it that in this interim period
malpractices are not allowed and
aealt with very strongly with the full
support of the public here and out-
side,

Shri Nevatia (Shahjahanpur Distt.-
North-cum-Kheri—East): I join with
my friend Shri Tulsidas in paying

" tribute to the railways for the mag-
nificent rehabilitation work that they
have done during the last five years.
We all know the condition of the
rallways as they emerged after the
war., The whole machinery was

Situation :

going to pieces. A great work has
been done in rehabilitating over-aged
wagons, locomotives etc. If there have
been shortcomings during these five
years, it is no doubt largely due to
the legacy of the war during which
our foreign masters did not care to:
maintain the equipment in a sound
condition. Any sound economist
would first like to keep his capital.
assets in good condition, because we
cannot afford to eat our capital. That
has been done. By and large the
condition of the railways has been
restored to a sound position. It is true
there have been shortcomings in
various sectors of transport. My point.
of view is this that it is not merely
the over-all position which should be:
looked into, but also certain sections
where the shortage is more acute
than probably in other sections. For
example, take Saurashtra. The bot-
tleneck there is very severe. Goods
cannot move freely into Saurashtra.
That should be taken care of «: early
as possible. There are other zones,
in the meter gauge, particularly.
There is a very severe
bottleneck in the meter gauge. The
movement of wagons in the meter
gauge especially in the North-Eas-
tern Railway is not something of
which we can be proud. I would re-
quest the hon. Minister to pay parti-
cular attention to the meter gauge
section. The North-Eastern Railway
was called at one time the sick line
of India. I hope there has been some
improvement and the patient is re-
covering to some extent.

Co-ordination between the various
railway zones is also required. A
particular zone ask for wagons, but
another zone just snatches away in
the middle. So, unless there is co-
ordination between the various rail-
way zones, I think the position is not
likely to improve materially. I find
that there is a certain lack of co-
ordination between the railway zomes,
as also among the various sub-zones
within a particular zone. That is what
1 feel. If there is greater co-ordina-
tion, there will be a greater turnowver
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of wagons. We may not be able to
meet all the difficulties, but at least
the difficulties will be distributed in
a reasonable propeortion. It will not
be that certain zones alone will have
to carry all the burdem with the
inventories of the industries situat-
ed there geing on accumulating every
day while factories in other zones
will be able to clear the stocks. At
present, there are certain centres
where this sort of thing is happening.
The production has gone up by about
50 to 60 per cent, and the increased
stocks have to be carried over to next
year only by industries of cer-
tain zones. I would request the
hon. Minister to kindly see that there
is greater eo-ordination between the
various railway zones inter se. as also
within each zone.

I also agree with Shri Tulsidas that
road transport has to be increased to
@ larger extent, because the railways
alone may not be able to carry the
entire burden. I am sure the hon.
Minister of Railways is looking into
this question. So far as the next
Five Year Plan is concerned, the
House will certainly support the hon.
Minister in the allocations which he
has asked for from the Planning
Commission.

It is no use having industrial deve-
lopment without arranging at the
same time transport for the carriage
of the goods. Actually, transport
arrangements should precede indus-
trial development. The development
of transport should come first, and
then only we should think of the
development of industries.

There are many backward zones in
the country even today, which are
backward simply because there are
oo railways there. They cannol
attract industries, because there are
no transport facilities awvailable. But
those backward regions should not
continue to be backward for all

time. They must be developed, so.

that they may also be able to improve
their standard of living to some ex-
tent. -‘Hence, it is necessary - that
something should be done in regard
to the backward regions. I hope the
bon. Minister of Railways will give
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particular attention to the develop-
ment of backward regions, so that
transport facilities will be provided
there even before industries are es-
tablished. I hope something will be
done in this regard.

Shri K. P. Tripathi: I also join my
voice with those of the previous
speakers in congratulating the hon.
Minister who has raised hopes in-the
minds of the people of our country
that the problem of railway transport
will be solved adequately. The pro-
blem which he was faced with when
India became independent is, of
course, known to all. But ever since
then, steps have been taken and the
position has to some extent eased.

But I agree with those persons who
say that the problem of transport in
this country has not been viewed ful-
ly in all its perspectives. If that
had been done I think Government
would have been forced to take cer-
tain other steps, as has been suggest-
ed for instance by Shri Tulsidas.

I fully agree with Shri Tulsidas that
the transport problem of a country
can never be solved only through
the railways. For that purpose, all
the co-ordinating factors have to be
taken into account. One of those
factors is water transport. In our
country, most unfortunately, water
transport has been neglected.© There
are certain foreign companies who are
monopolising water transport. Take
for instance the case of the companies
that are operating in the Calcutta-
Assam and the Calcutta-Bihar routes.
You know that unless and until there
is competition in the modern world,
private capital never functions effi-
ciently. It was most unfortunate that
during the British days these com-
panies got the maonopoly of water
transport. First, there were two com-
panies, but later on they merged
themselves into one, and they are
running the service now as their
monopoly.

It was discovered that these com-
panies were charging far higher rates
than even the railways for short dis-
tances, whereas experience in the
world has been to the contrary, ie.
the charges for water transport are
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less than those for the railways. No
answer has been given for this ano-
maly. When the hon. Minister went
to Assam, the companies came forward
with a declaration of reduction in
tariff overnight. But later on  we
found that they had reduced the tariff
only in those places which the hon.
Minister had visited. At other ghats,
there was no reduction at all

Shri Jaipal Simgh: Let him go there
again.

Shri 8. 5. More: Take the Minister
to every place possible.

Shri E. P. Tripathi: That was not
possible then.

The hon. Minister was kind enough
to be set up a board of enquiry to go
into the freight rates. But most un-
fortunately, that board will never be
able to reduce the tariff, because the
foreign companies are enjoying mono-
poly. I would therefore request the
hon. Minister to see if Government
cannot provide some alternative ar-
ragements, by setting up either Gov-
ernment-owned companies or private

owned companies, to see that the -

freights are brought down.

Secondly, I would also like to point
out that the steamers are not bu:lt
in India. At present an att t
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transport can be cheaper than either
water transport or rail transport. Qur
about Rs_ 7-8-0. ' Obviously,

not cheap in our country. In my
place, a man who has to travel a dis-
tance of 100 miles by rail has to pay
about Rs. 2-8-0 or Rs. 2-12-0, whereas
if he goes by bus, he will have to pay
about Rs. 7-8-0. Obviously, there
fore, road transport is very costly.
I quite realise that there are certain
reasons why it is so costly at present.
But I do not think we shall be able
to overcome them soon. I therefore
say that while road transport has to
be developed, the emphasis must be
placed more strongly on the develop-
ment of rail transport and water
transport.

Another point I would like to say
in this connection is that sufficient
attention has not been given to back-
ward regions. There are places in
Assam where there has been no ex-

being made to develop only the ocenn
going steamers, and to cater for the
ocean transport. But nothing has been
done so far as inland water transport
is concerned. When I had been to
Egypt, I found that they have got the
cheapest method of transport in the
whole world. The goods flow down
the river Nile, and they go up the
river nicely by the breeze. Could
there be anything cheaper than this?
Here, we have got the beautiful
Ganges, the beautiful Brahmaputra
and other rivers, but that advantage
has not been taken.

1 agree with the idea that water
transport has to be developed, and 1
hope the hon. Minister will take steps
firstly to establish some alternative
companies, secondly to build steam-
ers in India, and thirdly to mecha-
nise the ordinary boateraft.

..

ion of rail tr rt at all, wh
as under the First Five Year Plan
in other places where there are enough
railway lines already, there has been
expansion. I hope the hon. Minister
will apply his mind to this aspect of
the matter.

The greatest sufferer on account of
Partition, in matters of transport, was
Assam. because we were completely
cut off from the rest of India, and we
were connected only by a small rail-
way which functions for about three
or four months in a year; mostly, we
have had to depend entirely on for-
eign-owned Aransport. The foreign-
owned transport companies have got
a monopoly, and they serve only the
foreign interests first, and then only
the indigenous interests. I have
drawn the attention of the Ministry to
this matter, but nothing has been
done up till now in this regard.
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After all, transport should be so
srovided that the whole country will
get the advantage equally. But what
do we find? The owners of the tea
gardens, who are foreign, get better
advantages in the matter of transport
whereas the indigenous people who
have to transport jute do not get the
same advantages. The result of this
has been that in regard to jute,
money has been locked up in Assam
for nearly six months. One can
easily imagine the result of Rs. 2 to 3
crores getting locked up in such a
poor State like that.  While the
foreign companies have extended
facilities to the tea companies to
transport their goods, the same
facilities have not been extended for
the jute companies. And these com-
panies are so careless that they do not
care even for public opinion.

Shri T. N. Singh: That is because it
is a private company. That is the
trouble.

Shri K. P. Tripathi: After all, the
transport of a country should be
available to all. If a private com-
pany does not make it available to all
in an equal measure, them Govern-
ment should come forward to replace
it, or abolish it. or change its manage-
ment.

Shri Raghunath Singh:
alise it.

Or nation-

Shri K. P. Tripathi: The next point
1 would like to deal with is in regard
to the functioning of the Caleutta
Port Commissioners, who are also
under this Ministry, They have given
monopoly to a certain foreign firm
for the purpose of warehousing. Since
this firm does not get enough opportu-
nities, it has simply raised the
charges.

So far as warehousing is concern-
ed, it is not a specialised job and there
is no reason why a foreigner should
be in charge of it. If the foreigner
is in charge of it, there should be
competition developed between the
foreigner and the Indian. The Port
Commissioners are so acting that they
are preventing any competition from
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arising. Private parties who
have applied for the purpose of
setting up such warehouses, and bet-
ter warehouses than the present ones,
at their own cost, have been prevent-
ed. The Central Tea Board, for ins-
tance, recommended recently certain
cases in which they wanted that pri-
vate parties should be given permis-
sion. But the Port Commissioners
said, No, we are going to give you
any permission’. Obviously, this is
not expected of our Government, na-
tional Government. Our Government
should apply their mind to what is
happening and then only it will be
possible to run this country for the
good and benefit of our people and not
merely for the benefit of the foreign-
ers. I am sorry my time is up.

Shri Nambiar (Mayuram): I do not
want to repeat the pmnts already
mentioned. But one thing is certain,
that the railway transport is in a crisis
today. That has been admitted by all
How to get out of the situation? I
want to say that one of the ways of
getting out of the situation is to re-
consider the regroupings that have
been already done. Regrouping of the
railways, as for instance, the southern
railways, has resulted in the creation
of something like an octopus. It is
6000 miles long and an administra-
tion sitting in Madras has no control
whatsoever over the railway system.
and the movement of goods and traffic
is very difficult. To get a wagon is
not possible in the present days, as it
was possible earlier. Therefore, I
would suggest that they must serious-
ly consider the guestion of the review
of regrouping. If it has to be broken
up as in the Eastern Railway into
Eastern Railway and the South-East-
ern Railway, it is all the more neces-
sary to do the same in the other zones
as well.

Then 1 come to the question of
turnout in workshops and loco sheds.
Though they may give an increased
figure, it is really not so. The fact
remain that the quality of the work
is so bad that a wagon might have
been reported to have left a work-
shop earlier and gquicker, but returns
again before time. Therefore, these
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Is no use in inflating figures, as if to
show that the turnout was more.
Really speaking, this turnout should
have been watched and better quality
work should have been  ensured.
Therefore, I would suggest that the
workshops and loco sheds should be
improved and a better system of
working evolved.

With regard to tracks, I have got
the greatest grievance. There is so
much of waste in the railway engine-
ering department that one cannot
imagine it. Recently, there was re-
laying of the Shoranur-Nilambur line
on the Southern Rajlway. The execu-
‘tive engineer, after finishing the whole
work, has not even rendered the ac-
counts. At present, the audit depart-
ment cannot find the accounts for
auditing. The executive engineer has
been transferred to Vijayawada and he
says, ‘1 have nothing to do with ac-
counting. Everything has been hand-
ed over to the district engineer’ who
says ‘I have got only the dilapidated
cogdition of the track; I cannot allow
the trains to run on this system more
than 15 miles per hour’. This is what
is happening. I am just quoting one
example only for want of time. Then
we complained. They sent the De-
puty General Manager who had a sort
of trollying on the line and said
‘Everything is all right. All goes well
on the western front and there is no
difficulty. Everything will be all
right’. But every fortnight, you hear
of an acrident on the line. This is one
example.

With regard to the last point—the
question of railway labour—I want to
submit to the Minister even on this
occasion that railway transport can-
not be improved without the willing
co-operation of one million railway-
men. Today the Railway Minister is
interested not only in a ‘show’ of rail-
way transport, but also in the internal
working of railway workers’ trade
unions. He is dictating to the trade
union bosses as to how the trade
unions should be run. Recently, we
have heard that there was a quarrel
between the President of the National
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Federation of Indian Railwaymen and
the General Secretary. The Railway
Minister invited the President, Shri
Vasavada—whom I do not know how
many railwaymen know in this coun-
try—and entered into an agreement
in which he had bypassed the whole
Federation executive, and said he is
the man to deliver the goods. What-
ever disputes were there under re-
ference to the one-man tribunal have
been withdrawn unceremoniously by
Shri Vasavada and he has betrayed
the cause of the workers—our Rail-
way Minister very much likes him.
He interferes in the internal working
of trade unions. ...

Mr. Chairman: Unfortunately, this
‘has nothing to do with the discussion
on the transport situation.

Shri Nambiar: The situation is so
bad because of this condition too. 1
would say that the one million work-
ers who are interested in the trans-
port are the people who are really
carrying railway transport; it is not
the hon. Minister, nor I or anybody
who is sitting here who is carrying
the transport; it is the one million
workers who are doing it. But the
Minister is so much interested to go
into the internal affairs of trade
unions and create a discontent. This
discontent has seriously affected turn-
vul in the workshops, this has seri-
ously affected turnout in the loco
sheds, this has seriously affected
turnout in the engineering depart-
ment, this has also contributed to the
present crisis in the railway system.
For instance if there is an accident
on a particular line due to the mis-
management of the engineering de-
partment and serious breaches take
place trains cannot run. Shri Tulsidas
cannot get his goods transported
because the whole thing will get stuck
up there. Therefore, unless and until
the railway labour is properly treated,
unless and until the Railway Minister
does not interfere in the internal
affairs of railwaymen, unless and until
he gets the willing co-operation of
railwaymen—which he can get if he
wants, but he does not want; he only
wants to create disruption among rail-
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waymen for political purposes—the
crisis will continue.

Shri Raghunath Singh: No, no. This
is not proper.

Shri Nambiar: The Railway Min-
ister and those officers in charge
should not indulge in political squab-
bles and should not drag people by
their nose and create contradictions.
It is not proper on the part of the
railway administration, it is not pro-
per on the part of the
Railway Ministry, to do like this. If
they continue doing like this, they
cannot get the willing co-operation
of the workers and the railway trans-
port system cannot improve. Apart
from all other technical reasons, apart
from all other difficulties and
bottlenecks which we have been fac-
ing, this is contributing to the present
crisis. Therefore, I hope the Railway
Minister will carfully consider the
suggestions and improve the situa-
tion so that all may feel happy about
the railway transport system.

Shri A. M. Thomas: When 1 heard
Shri Nambiar saying that there is a
crisis in the railways, I was hoping
that there had been a general agree-
ment between Shri Tulsidas and Shri
Nambiar, with regard to the transport
problem. But I was disappointed
The crisis that he has just depicted
is the crisis in his own trade union
and nothing else.

Although there has not been any-

thing alarming in the situation regard-
ing railway transport, it is a  very
healthy feature that the House is alive
to the i : as well as the ur-
gency of the development of trans-
port facilities and removal of bottle-
nechmtheworhngofﬂwraﬂm
The unsatisfactory position in the
matter of shipping has been dealt
with a few days ago by thiz House
and it is good that we are also dealing
with the railway transport position,
especially on the eve of the finalisation
of the draft of the Second Five Year
Plan. There has been some disputes
in the House with regard to.the quan-
sum of increase in industrial produc-
tion. We need not have any quarrel
on that score. The latest issue of the
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Journal of Industry aend Trade at
page 1428 says:

“The general index of indus-
trial produetion the first gquarter
of 1955 stood at 1572 as compared
with 155-8 for the last quarter of
1954. The average for the cor-
responding quarter of 1954 was
137-6. The general index of in-
dustrial production reached in
separate months of the quarter was
150-9 for January 1855, 157-8 for
February and 162'9 for March
1955. The peak level of 1655
was reached in December 1954”.

So that it is more than the increase
that has been just now mentioned by
my hon. friend, Shri Tulsidas. But I
have cited these figures not with a
view to urge the argument that has
been advanced by my friend, but to
show that this increase im industrial
production to the extent of 1655 could
not have been attained without a cor-
responding increase in the workload
of the railways and unaided by the
Railway machinery. That is a fact
which we have to keep in view. Al-
though Shri Tulsidas in his own speech
anticipated this argument to a certain
extent, I would say he has not given
sufficient thought to that aspect at
all. One can very well realise the
anxiety that has been evinced by such
a great industrialist like Shri Tulsi-
das, but it cannot be denied that there
has been a general improvement in
the whole situation, and although two
of my hon. friends who are industria-
lists, while congratulating the Minis-
try on the general improvement have
painted a very dark and gloomy
ture towards the close of
speech. We have to bear in mind
limitations. The first limitation is
that the rules of priority have to be

3EeiE

development in this railway transport
has taken place with the increase inm
industrial production the targets that
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we have placed before ourselves have
necessarily to take some time to be
achieved and are dependent on the
availability of materials also. 1 have
got my own grievance on this score
with regard to the availability of
materials—in the last Budget speech,
the Railway  Minister specifically
pointed out that the Ermakulam Kot-
tayam section of the Ernakulam Qui-
lon railway will be opened for traffic
in December, 1855, In answer to my
question some two weeks back, the
hon. Minister had confessed that it
was not possible to have the line
opened in December 1955 We have
to wait for some more months. There
is no use blaming the Ministry on

that score. It was due to the non-
availability of materials. especially
iron and steel.

All the same, before closing, I would
just request the Railway Minister to
assure the House with regard to the
exact position in which the Ministry
is placed in the matters of the Second
Five Year Plan.

In the very same issue of the Jour-
nal of Industry and Commerce on
page 1451 is given a report of the
minutes of what took place in the last
meeting of the National Development
Council. What the Commerce and
Industry Minister Shri T. T. Krishna-
machari, said has been reported like
this:

“In the context of these deve-
lopment schemes he referred to
two very difficult problems facing
industries today, namely, the rail
and road transport—whether it be
coal, cement or irom and steel.
He added there was no peoint in
allowing a factory to start unless
the railways were able to under-
take the haulage.”

This is a very serious picture which
the Commerce and Industry Minister
has painted and I believe not only the
Railway Ministry but all the Minis-
tries concerned will bear this picture
in mind.
According to the framework of the
Second Five Year Plan, we find
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the targets for the rolling stock. The
annual production of locomotives must
be increased from 100 to 400, of
wagons from 7,000 to 20,000, of coaches
from 800 to 2,000 per year so as to at-
tain self-sufficiency in rolling stock
by the end of the plan period I
would respectfully ask the Railway
Minister how he is going to achieve
these targets in the Second Five Year
Plan. A few days back, a question
was asked whether Railwey Minister
expects to set up a factory for the
manufacture of wagons. It was ans-
wered that the policy of the Railway
Ministry is to encourage the private
sector in wagon manufacture. I would
respectfully ask, how is it possible, if
the private sector is alone depended
on for the manufacture of wagons, to
inercase the number of wagons from
7,000 to 20,000 in a year in the Second
Five Year Period?
gible. The State
have to step in.

Plan. I expect that the Railway Min-
ister, in his reply, would give a clear
indication of what his plans are for
reaching the targets that have been

mely difficult to abuse these people
What I should say is this. He is con-
trolling the biggest expending depart-
ment of the Government and the big-
gest earning department of the Gov-



1 Railway Tronsport
5639

ernment of India and yet he is only
one. - Why should he not have 4
Deputy Ministers or Ministers of
State?

An hon. Member: Forty.

Shri U. M. Trivedi: 1 do not say
forty. 1 say it is extremely difficult
10 control the whole of India, sitting
here. Here there is the Railway Min-
ister on one side and the whole Gov-
ernment of India on the other. They
have got nearly 44 and he has only
three.

Shri Kamath: There will be another
bottleneck.

Shri U. M. Trivedi: It is difficult
for him and I should say that the
first thing for him is to have somnc
more responsible public men associa-
ted with him.

Day after day what do we find?
“Travel along the railway lines
Thousands and thousands of wagons
are lying idle. Thousands are in a
dilapidated eondition; thousands ure
occupying miles and miles of track,
lying in wait for transhipment. This
is the bottleneck that is there.

Shri Nambiar wanted to take poli-
tical advantage of running the trade
unions. He grudges the employer
himself taking advantage of his ¢wn
employees. 1 say, let him remember
that today our greatest difficulty is
this, the most over-paid and under-
worked railway staff is responsible
for creating this bottleneck. Every

day they are crying. ‘Give us no -~

work and more pay’. This is the 1e-
salt. 1 do not mean to say that we
should not pay them. Pay them well,
but let me say what ic happening.

Shri V. P. Nayar (Chirayinkil):
How can the workers improve the

-wagon position?

Shri U. M. Trivedi: If we study
the figures by which we can come to
some conclusion, we will find that we
are not improving. Look at the mile-
age. The speed per hour of the broad
gauge wagons that have been run-
ning in 1940 was 10°7 miles. Then it
came to 10°8 in 1950, 104 in 1952 and
102 in 1954. There is a progressive
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deterioration in the speed with better
engines of the WG class. The same
thing happened in the metre gague
From 11'8 miles in the yefir 1938,
slowly it has been going down and it
is now B-93 miles. We have to see
how this is happening. T submit that
previously from Neemuch to Ajmer
a distance of 150 miles, the gouds
train used to make it in 12 hours; now
it takes at least 24 hours. Double
size engines say bigger engines are
used now while smaller engines were
used before. The mileage of shunting
engines has increased terribly, It is
a waste of the use these shunting
engines every time. Why are you not
looking into it (Interruption).

Shri Tulsidas mentioned about ihe

movement of smalls. What is it due
to which the movement of smalls has
fallen like this? In the year 1944 the
total number of wagons of smalls was
344667 in brdad guage; then it be-
came 3,40,000 and then in 1952 it came
down to 3,04,000. Why this deterior-
atien in the total number of ‘smalls’
moaved? The difficulty of ‘smalls’ is so
great that if you go to a station to
book a small parcel or anything of
that kind, either it is not accepted on
a particular day or if it is accepted it
is allowed to lie on the platform and
after some time it is booked. In 90
per cent. of the cases, there is no
ch of its reaching the destination
till after one month. I have got a
complaint in my possession For a
short distance of 167 miles a parcel
wagon has taken 40 days. Does it
speak of any improvement or does it
speak of our inefficiency? That is
what is to be looked into.

My friend, Shri T. N. Singh, is not
here; he was saying that these people
are putting—what he said—ghost
indents. He has not studied the pro-
blem at all. He does not know what
this ghost registration is. Ghost re-
gistration with this Rs. 25/- i not
possible. It is the bleckhecads who
will do this ghost registration. I will
give you certain facts with regard to
one mill, the Gola Gokaran Nath. I
have got with me these particulars. In
June 1950, out of 150 wagons which
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were allotted for wagon traffic wia
Achhnera—out of 150 registered only
nine were supplied. Out of a total
number of wagons registered wviz 330,
only 188 were supplied; the rest were
not supplied. This is not the only one
instance. I know of Neemuch, Mand-
suur, Piplia, Bhilwara—stations quite
near to me. I say that hundreds of
wagons are not supplied. There is
no question of ghost registration. The
question before the hon. Minister,
therefore, is this. He has to be up
and alert and watch his workers and
watch every officer of his. I know
that some of these officers may be
honest but we have the dirty experi-
ence of the most corrupt system in
our country and that is the system of
our railways.

My father was a very poor man and
when I became a matriculate some-
body offered me a job in the railway.
My father said: “No, the most dis~
honest job is in the railway and I will
never consent to my son getting into
it” Those officers from the bottom
who have risen today are as dishonest
as they were in the beginning. The
Report of the Corruption -Enquiry
Committee published recently—aof
which copies are yet to be sent to us—
is not before us. This corruption
must be rooted out. Unless it is root-
ed out, how can you achieve what you
want? You can never achieve what
you want. If it is not rooted out our
export trade will suffer, our move-
ment of goods and our industries will
suffer; our coastal trade and river
trade will suffer and we will suffer in
the end by loss in the amount of our
revenues. 1 therefore, submit that
everything will have to be done to
root out corruption first.

Shri D. C. Sharma  (Hoshiarpur):
‘The speeches that have been delivered
upto this time can be divided. into
two parts. There are some persons
who have told us what the trandport
system should be. I wholly endorse
their suggestions with regard to the
transport system including the rail-
ways. There are certain persons who
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have pointed out the difficulties and
defects in our transport system. I
speak from a very limited experience
and I must say this in all fairness to
the Railway Minister. I do not want
to throw bouquets on him as others
have done. But I want to be fair,
factual and objective as my friend,
Shri Tulsidas, was.

1 would say that the Railway Minis-
try is very responsive and sees to the
needs of the publicc. Whenever any
complaint has been brought to our
Minister's notice, he has been very
prompt in taking action. But there
is one thing: all complaints are not
genuine. I must admit that most of
the complaints that my hon. friends
have received should have been sifted
so that it could have been seen as to
which of them were authentic and
which were only the kinds of com-
plaints which did not carry weight in
any way.

In my constituency, we have the
problem of carrying sugarcane. I
have never had any compilaint with
regard to that. We have small scale
industries, medium scale industries
ete. 1 know sofnetimes there has been
some difficulty and those difficulties
have been overcome. What I mean to
say is this that on the whole there
has been a great improvement in the
carrying capacity of the railways. If
I were to give statistics, I would say
that so far as broad-gauge is concern-
ed, it has been about 7 per cent. and
so far as metre-gauge is concerned, it
has been over 11 per cent. We have
to take an overall picture of the thing
and from that peint of view I say that
the transport system so far as the
railways are cvoncerned is looking up.

As a member of the Estimates Com-
mittee, I had to examine the transport
system with regard to coal which was
at that time proving to be a source of
bottleneck and all that But I must
say that the Railway Ministry ap-
pointed—if I can use that expression—
a kind of brain trust which worked
between the Railway Board and the
Coal Commissioner’s office. With the
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help of that brain trust they were able
to overcome those bottlenecks in the
movement of coal from one part of the
country to another. I would ask the
Railway Minister to have some kind of
brain trusts for carrying other com-
modities also from one part of India
to the other part. If that is done, b
assure that most of the complaints
which we nave got today will dis-
appear.

Another point I want to make is
this. I do not agree wholly with Shri
Trivedi that the railway department
is the most corrupt department.

Shri Kamath:
other departments.

Perhaps there are

v

Shri D. C. Sharma: Shri Kamath
knows much more about corruption
than I do. What I would say is this
that the railway administration does
need some kind of purification. It
does need some kind of ennobling—if
1 can use that—and I would say to the
Railway Minister that the report of
the Railway Corruption Enquiry Com-
mittee should be implemented in toto.

But I would also ask my friend,
Shri Tulsidas, to ask his fellow mer-
chants and other persons—I do not
want to be disrespectful to anybody—
to give a good t of th 1ves.
This ghost indenting is a popular
pastime with these persons and if 1
were to tell you about one such case,
the facts are thus. 1 am talking of
one statibn called Ujji. There they
wanted wagons for loading bajra for
Saurashtra—about 300 or more than
that. These wagons were made avail-
able but only 14 were made use of
and about 205 wagons had to be with-
drawn. This is what is ghost indent-
ing. " What do you mean by ghost

indenting? You indent in' anticipation

of some kind of imaginery demand
which does not exist. This should be
put a stop to.

At the same time this unrestricted
licensing which our industrialists and
other people want cannot be resorted
‘to. After all we have to make the
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best use of the available resources
that we have.

Shri U. M. Trivedi: Which station
and on what date did this happen?

Shri D. C. Sharma: Ujji station. I
will give you the date tomorrow.
Certainly I will give you (Interrup-
tions). This is like a cross-examina-
tion by a lawyer but we are not here
like that. (Interruptions). What I
mean to say is this: There is no doubt
that in the First and Second Five Year
Plans our transport system must be
enhanced, augmented and increased
but I must at the same time say that
our transport system is making the
best use of whatever it has now and
it is giving a good account of itself. I
must say that the complaints which
are sometimes put forward are frivol-
ous and vexatious and they do not
carry much weight.

Shri Kanavade Patil (Ahmednagar—
North): I will in the first place give
my thanks to the hon. Minister in
charge of Transport and Railways. I
would like to submit for his considera-
tion a few points regarding the trans--
port difficulties arising in certain areas,
particularly in sugarcane producing
areas. In the years 1953-54 and 1954-55
there was a lot of transport difficul-
ties' in Ahmednagar, Kolhapur and’
certain other areas of the Maharashtra.
region as a result of which jaggery,
gur and other agricultural commeodi-
ties were lying in stock. The agricul--
turists, especially the humble culti-
vators, wanted their commodities to:
be transported to suitable markets-
but, unfortunately, there was trans--
port difficulty in these areas and there-
was also control over the transport.
Afterwards, the control was removeg
but transport difficulties came in their-
way. They did not get transport in
time and I have my own experiences
about it. The result was that the-
prices of these commodities in those-
particular areas began suddenly to fall
down and the poor agriculturists and’
small cultivators suffered heavy fina-
ancial losses. Because of that, I hum--
bly submit, there was reduction om:
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acreage of sugarcane as the cultiva-
tors -lost their confidence. There was
.no proper market and proper prices.
All this was mainly due to the trans-
port difficulties. In order to save us
from this situation we waited in depu-
itation on the hon. Minister for Trans-
port and Railways. I thank him for
giving attention to our difficulties and
-taking immediate steps to give us
“transport facilities. This helped the
-agriculturists because as a result of
the increased transport facilities the
-prices of gur went up to some extent.

At the same time, 1 am also of the
wpinion that looking to pre-war condi-
tions and the conditions during the
-war, our transport conditions have
-considerably improved. There is defi-
:nite improvement in our transport
-conditions and I do not accept the
-arguments put forward by some of our
#ftiends that there have been no im-
provements. ] once again say that
definitely there have been big im-
provements over what we had before
@and during the war.

Sir, 1 do not want to take much
time of the House. 1 only want to
make particular reference to agricul-
tural commodities and I again submit
that sufficient transport facilities
should be given to help the agricultu-
Jists.

Bhri Kamath: My friend Shri Nam-
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criticism so that the Railways will
improve in the public interest and
national interest. )

I would only invite his attention to
one particular aspect of the matter
because when [ find that movements
within his Ministry are rather torpid
and slow, that really affects move-
ments of wagons and rolling-stock
outside also. If movements as reflect-
ed in the little correspondence that I
had with the Ministry show that
things do not move very fast or fast
enough inside the Ministry, we cannot
expect the movements to be wvery
much better outside because, naturally,
this is reflected outside. 1 wrote, Sir,
to the Ministry about the wagon posi-
tion in the Jubbulpore Division. That
was in June—about the middle of
June—and it took nearly 2§ months
or more for them to give me some
information which could be collected
within a fortnight as I can judge it.
I would invite his attention to this
particular matter where the Railway
Board has stated with regard to
Jubbulpore Division. It is like this:

“Due to bumper crop this year,
the movement of foodgrains on
Jubbulpore Division as also in
other areas has been very heavy
and with the due regard to the
overall requirements of traffic to
be catered to, it has not been pos-
gible for the Railway to meet cur-
rently all the demands to the ex-
tent desired by Trade. Every
attempt is, however, being made
to step up the wagon supply.” .

The Railway Board has confessed in
this letter that the existing railway
transport capacity is not adequate.
That is a very encouraging confession,
Sir, very heartening. They have
been very honest about this confes-
sion, that in the matter of existing
railway transport capacity it is mnot
adequate to meet the present demand.
Then they say:

“Steps are being taken to in-
crease the line capacity, and to
procure more wagons.”
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So. both points have been mention-
ed here—increased line capacity and
procurement of more wagons. I would
like the Minister to tell the House
what attempts are being made or
what steps are being taken in this
regard and when can we expect a
definite improvement in this position.

This matter was brought up in
another case recently in this House
and that was with regard to bidi tra-
fiic in Saugar and Madhya Pradesh
where because of shortage of wagons
a large quantity of bidi stock was
lying idle at Saugar Station. Due to
the failure on the part of the Minis-
try to clear the bidi stock nearly =a
lakh of workers—that was what I
was told—were faced with umemploy-
ment and were to be thrown on the
streets. The Minister told the House
the other day that he would look into
matter and find out whether the stocks
have been cleared; whether the bidi
stock lying at Saugar Station, and,
perhaps, other parts of Jubbulpore
Division, have been cleared. If it is
not possible for him to tell the House
today whether the stocks have been
cleared at all he may, in two or three
days, before Saturday, make a state-
ment about this matter, if that is
posdible.

The other day Shri T. T. Krishna-
machari, the Minister of Commerce
and Industry and Iron and Steel,
‘made a statement about the movement
of export of iron ore to foreign coun-
tries and if 1 remember aright he said
that we have got iron ore in the coun-
_‘t_ryandﬂmtemi{weexpoﬂaswe
do at present we will have enough
aron ore for our steel and other pur-
poses for the next hundred years to
1o foreign countries so that it mayv
help the balance of payments position.
But, 1 understand that there is not
enough wagon supply to carry the
iron ore to ports in India. I would
like to know how far this is correct
and whether it is a fact that iron ore
with which we can earn very good
foreign exchange and improve our
balance of payments position cannot
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be transported to the ports for ship-
ments abroad.

Lastly, Sir, I would refer to one
comparatively minor matter and that
is this. It has also been raised in
this House more than once. While
we are all happy to know that the
Government is giving priority to pro-
vide sleeping accommodation to pas-
sengers in first and third class com-
partments there have been complaints
from many sections and from users of
almost all the railways in India, so far
as | am aware, that there has been
diserimination against the poor second
class, where the railways have made
no arrangement to provide even seat-
ing accommodation. 1 do not imme-
diately ask for sleeping accommoda-
tion, though that also is necessary and
desirable. In many railways they do
not even book or reserve second class
seating accommodation in second class
coaches. Why this should be so, I
cannot understand. I would earnestly
request the Minister that some
arrangements must be made in the
immediate future to reserve at least
seating accommodation in second class,

'if not sleeping accommodation which

they are doing for the first and third
class passengers. .

5 P

Shrimati Jayashri (Bombay-Subur-
ban): Much has been said for the im-
provement of our transport system.
Industrialisation in our country is pro-

zonal committees, we very often hear
the complaints about the inconveni-
ence, hardships and loss caused to
the public due to the issue of off hand
orders in the matter of goods. I agree
with Shri T. N. Singh when he said
that much manipulation is caused by
booking orders by merchants, without
making use of the wagons. This caus-
es great hardship to smaller mer-
chants whose goods may perish for
want of proper facilities. Goods like
fruits and other things, if not trans-
ported in time, will perish and
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merchants will suffer. So, in order
to improve the situation, I would sug-
gest that there should be proper dis-
tribution of the wagons, and it is
necessary to frame uniform rules for
the whole of the railways and to allot
wagons according to the production
capacity based on the last financial
year's figures. At present, as Shri T.
N. Singh had said, merchants keep the
wagons without utilising them and
those who are greatly in need of them
suffer. So, I would request the Min-
ister that proper orders should be
given for framing rules for registering
all these wagons. This will help
smalléer merchants and remove their
hardships.

The other thing to which I want to
draw the attention of the Minister is
the importance of supplying wagons
to ports like Bhavnagar. I adequate
supply is given, there is great chance
of increasing trade there. At present
we read from the report that every
year trade is increasing there, but
they lack the proper supply of wagons
and unless this is improved, small
ports will not develop. So, if, in our
second Plan we want to develop these
ports, it is very necessary that proper
number of wagons should be given in
order to help these small ports. These
are some of the points to which 1
wanted to draw the attention of the
House.

Shri “Achuthan (Crangannur): I
am glad that Shri Tulsidas has started
a discussion on this subject in order
to impress upon the House and the

Ministry concerned the importance of

railway transpert and not to talk upon
the figures for the purpose of cutting
down the total target that is fixed in
the Second Five Year Plan. Every-
body knows that nobody can belittle
the importance of railways. 1 think
this is the most opportune and im-
portant occasion for this House to
ralse this question and discuss the
matter threadbare so that the Plan-
ning Commission may understand and
realise the importance of the develop-

28 SEPTEMBER 1956 Railway Transpurt

15650
Situation o

ment of railways in this country in
the wake of its economic development.

There is a rumour—not only a
rumour but we see it also—that the
targets fixed by the States and
brought before the Planning Commis-
sion are being cut down like anything.
In the case of the railways I am of the
view that not a single pie must be cut
down by the Planning Commission.
The target for the railways must be
greater. They must add something
more, so that, if that is done, at the
end of the Five Year Plan period we
will be able to see that the bottle-
necks are removed, transport facilities
are improved and industries develop-
ed in every part of the country and
also the national income is raised.

I want to say a few words with
regard to road transport. Unless we
reduce the taxation on lorries and
buses and other vehicles which ply on
the roads, it will be very difficult to
divert the goods traffic from the rail-
ways to the roads. I have got an
instance to mention. In my part of
the country there are a number of tile
factories. A tile factory-owner want-
ed to transport the tiles to some areas
by lorry, but then he found that the -
tax and the rates were so exorbitant
and prohibitive that it was not worth-
while for him to take up that venture.
Necessarily, they have to wait for the
wagons which they may get after one,
two or three months. Uniless the
Transport Ministry asks to the States
Governments to reduce the taxes on
the lorries and buses and see that the’
buses and lorries are given articles
which ecan be transported by them, I
do not see any hope of road transport
being improved in the near future,
and the rush for the railway transport
being reduced.

Secondly, 1 am very glad that a
committee has been appointed for re-
ducing the overlapping in the
coastal shipping and on the railways
in the matter of transport and finding
out the difficulties and arriving at an -
integration, so to say, in transpert. If
that is properly done, on a scientific



15631 Railwey Transport 28 SEPTEMBER 1955  Railway Iramsport 15652

Situation Situation
basis, the articles which can be ship- aa F BT g fw
need to the railwa and i :
m mn:;tuf:l“ will !mvenmou wg a% g v A o !
wagons to transport goods or other TAW § A A aF FF AG grn A
things which can be transported only g fip Ywd, e IW W W A
by the railways. i W q@ ?FTT | W
Thirdly, I think that new railway &Wﬁm *mhﬂ'
lines are being opened. In opening af — -
such lines, we must attach more im- R §|“°"|E E‘ﬁ" é LIRS iﬂ_‘i
portance to the places where there are ¥ @i o= wfmwm | w@F wwES
many ups and downs. Take, for ins- g 3 fir srarieT WY GE § Yeaw
tance, the part of the country from \ - e
where 1 come,—the west coast or even ¥ e ??‘ sfersrr W fﬁl‘l’ i ﬂ'l':
the east coast. If new railways are trﬁm%g\mz;mq
not opened there, it will be very diffi- . farare 7T
cult for things to be transported. In s oA g i
other areas, say, in the plains like arfge fr sfeacr @ e & g
Central India, there is no difficulty in ﬁ W ? m JEEA 4% m

the lorries plying for 100, 200 or even < -
300 miles. There is no risk or danger a1 § wafe gl Td # ofsfadd,

involved in it. But in my area, if ZAIE ¥ gEew § 3§ 7@ § W
‘there are no railways, goods travel by m T awdt & qafE
road will be very risky and dangerous. - H‘ﬂ’{ﬁﬁ é.‘.
So, I plead that in the Second Five TE 3 TTHS A FW A FW Y TR
Year Plan, when new railway lines Eicdl

are being chalked out or investigated,

more importance should be given to

those areas where it is not profitable i3 |;|_:§!_ v Al Al *
and useful to have road transport. oo oo U wTAT THET l‘ﬂfﬁ

These are the more important points . : o I
which T wanted to being to the oties wafs fafer & ard Fag co w0

of the Minister of Railways and Trans- ¥qgT T T4 g ) e fe g OF
port. 7T F AT FAATHT, T IOHEA g

Mr. Chairman: Now, it is almost & B =rad o e ST o &
5.10. I would like to know the wishes JHRT WET TEAT AG H F AGAT W
.of the House—whether it wants to sit . PN farferT & Bz w19
for another half an hour after 5.30. s o e ke bl

ot ¥ w9 § efaw smardy /m W gra
Ragh Singh: wan! "
sit for son‘-;e.:;::mom e ‘e ﬁ:"!ﬂjﬂ “mimﬁ'ﬁ
- _ W § 1 fafr & oz a9 W9 %
ey beemkept. : Then the quorum e & A s ﬁ,ﬁ'ﬁ T
Shri Raghunath Singh: ¥ IS 2o T g ¥ e
AT e S e (e
& v oy - Frddr o F age W T A R § s g
A wie? T ¥ e awfe el e T 3 Wi fafer oo
Eﬁfﬁwihwmﬁw ¥ WY T@ THET FT g T iR
wa fear s, witfe s d wiwe oY wifee & e o @ wv aEEw
mi'ﬂ‘fhﬂ&mimmm w1 JoqT 9T fawrw Y F0 aw AW
e WY 97 & ¥ wfsart qf @ar
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[# vgra fag]
W AT FGTET TRAT | W ST fw Ay
¥ A 7§ agarar fF 3o dww -
¥ AT R ¥ grar § W se dwwm
TP TR W §, a7 ¥ g
& W g " griEw Wi dwaw
N gufa T & gw Oz § fw O
ufe® e 7 a6 91 39 e &
Tg AT Yo TTHE FATHT TFAM ¥ 1T
F FTT AT TEAT §, 7 ¥ A @
o g FE A T # 3y i
ﬂmglm!ﬂ’moﬁom
M fmasnfEam g
A T NS % 9w 2w & gréaw
o Teaw w1 fawmw w3 Wi IH
FuTT T 01 0F1 A ¥ T 1 W0
7 § THAT &, W=7 AGY | A9 &
WITHT AEEAT FT WT A A A
& WX aET ey o § anfs srard
T IFTA A AT AT AT TE FL,
ot AfF T §F Hom F v oA
anar & vafeg & w ¥ qon
AW wAT 9rey § Wi e & afg
AF = .

% wfafom sw e W
famreTagaw ¥ qaH W SN T
£ W 37 gl 9T Frw FTaEEAw
¢ sudlewEs w1 @@ w7 w1 qumme
I FAT qIfET

oA Tagd ¥ A 41 Yoo
w0 TG WaTeE feg § oafs aeww
¥ T ¥AW o FOT WE H A
g ot fs ¥ wuw F aga ) ATETH
& W WTORT F9 ¥ W oo FAX
areEy oYY areY A ¥ aney A
wfgy, it arzTAw # AT Y awh
# T gz Awer gw § Tl §
Ll

s yeawm g (wfawwr
faear) : wud wrk Tw A & fe
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foqmr & @ g que fgw  faAd
¥ ¥ § g § 7 s oHo AYe
Teft & wow § Wi 9Ed fam &
IAEY FRATT AT ATEAT

T GO ¥ EATR H Ag W
et G2 AT 97 Ay TEHde & ®
IT F AT AW F U A ogEA
TG I ATET FCAT 9T H7T T 9
Ll el o T e
fE w@ w7 9T ¥ w3 I3 W@ E AT
AT wE W W A e vl g
£ 1 3fe & sy wmary R R
ot et W wolt weTe wfeay &
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wiifs ta grw dmw T@ A oA
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A W e 9gR §8 I WKW
%, v fpr A w o & W1 A
& v vt Y 7w A TAg 7z & e
S WEAT TAH g d9d § fAw
FR awE § dvw ad fred foed
f5 ag WO WA W 6 g ad
g 7 A &% agi 97 f& gam &
=i 1 qufay W e W teT
¥ afewfal # @ awem | 9
ST ST 3 wifee e i av dww
# wwTa § q@r 7 faw 7% o =
# afer @ o w7 7 @ gy
fs ATaTETEY Wi 2El 97w e
T @ wifs aw 3y fell e awiw @
arar § St srarfeat 1 wTE [HE
97 f& s T § W agi 9v 9@
TZA ¥ I9¢ AOF §1 I F A9 g
@ ¥ 9w IET A F A e
wigde g wfgy s 3k fag
Hys &R F ga ST A0E0
T W W gAr A w0 A "
wEfeoma & ww N §7 I
T UIT AF TS WA A% HTAR ALY T
%7 977 wra NA KN G AW WA
ot fr feamt & fao qwemg aifas
T | | AT # wfedy § I oA
AT WIT9YT § 94 A% A 7L AEY
AT AT AW AF AT GAH * wo-
T AT w AW, i 9y vwd @
amar & fF e 7 qfer Wt Torams
&Y WY T I AT W W F g
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TS W BHA W §, IW AW I
ofam #t avmy dIN § w w7
s & ¥ Wifgd W o aw gt
& fag oy w19 A ot I aw aw
| W ¥ A A I oad v
TR |
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gl % dwgEw W T §
& arren g e aga a1 e S
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A% ®T 3T JrE 5w gw Feari
w & W g o g a@ 3
o FAET FTHAT FAX AET AT
Ffausfmarsafi s dat waw &
W f&T A FW § IR 9T sEeT
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WATE T4 & fe TR forrr F g
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afer oF ava g 47 A § v =S
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71 9 fa g gu &, § waws
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At ®1 fww @ W g v @
@1 @ A T wedr W@ § g
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TER W X @A §Y IT AR Ft
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& fag st faewd & 9w wr fors & i
N ATEE, IET f4® @ v ¥
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S 7 #gy ot £ f ag IAET gAA W
e w7 ® &, e s famr,
9 % fa=fa®™ ¥ oF aeeAs a= v
o1 € agi Avaw zfew fagr & wman
& | AYHTAT & WIfEAT Y g §, wwH
Y T 20, 3y AT 3o WifEmi QI
W 1§ ) forg 7 & drr atard fegean
TR F Fras 7 mfeai g R
= FOT ¥ Afew qgET ¥ fag
“FF Y, 0 T o MFEAT §F T AT A AT
gt € 1 A fagre uay € wwi Syl
T FIT AGT T §, AU H WA &
aEEd FT, W9 a1 #9 FF, 3fer N
TET§ | WY 7R G4 § 5 oAgi %
e g § w9 A
st #1 FEfama ®1 g0 574 & fog
fa% 2o & ®7 O FW ¥ F9 W
I AFA § 1 919 TG agh g7 are
1§ W g, g wee fre wne g,
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wfa® @i 97, @ fow amrd 9@
R At A 9 fa damd o A
e & € 1 oW fed o @
g § fr gl o= § AT 0w
¥ wre 7 fReem § agi gow a1 qw-
FHIYL F 3 ®o 7 fawar § 1 Y T
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TeAt A1 Qo fro F Aol K ar
ST F AT § e ¥o WA fawam &
wg T TE 1%, Lo M fc Fo A
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a7 A qard, fog ¥ W a0 A IW
arz aF &AW1 &, a0 gw AT
fagre ¥ W WY A 9gar ana
WK 99 & SIS W B AT F gHS
§ wewar g & AWl A AR WY
aga A fre SEm | W W Aw@ oF
anl &7 aFE § qg A A S
i‘gi‘rﬁ*ﬁ'.

Shri Ramachandra Reddi: I have a
few minutes and a few observations
to make at the fag end of this debate.
1 wish to congratulate my hon. friend
Shri Tulsidas for having brought this
motion and focussed the attention of
this House on this particular matter.
It looks as if there is some secret
understanding between Shri Tulsidas
and the hon. Railway Minister that
unless the matter is properly thrash-
ed out on the floor of the House, the
possibility of the hon. Minister for
Railways getting more money for
development of railways may not be
there. Because, the hon. Minister for
Railways has never made a secret of
the position of the railways. He has
on several occasions said that he
requires a large amount of money for
the full development of the railway
system and that unless there is provi-
sion made for such a sum, the possi-
bility of giving greater facilities of
transport will not be there. In fact,
I think the Finance department is not
willing to give him more than Rs. 500
crores whereas he is anxious to get
Rs. 1500 crores, Unless transport faci-
lities are much better than what they
are today, the entire Plan framed
under the Second Five Year Plan will
not fructify and the industrial deve-
lopment of the country envisaged will
not be capable of achievement. Both
for the erection of the plants and
machinery in several parts of India
and for the transport of the products
of these plants to the consuming cen-
tres, transport is a real necessity. That
is realised more than every Member
of this House by the Railway Minister.
There are several instances where
transport facilities have not been pro-
perly attended to and where corrup-
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tion has been one of the causes for
delay in transport. As a matter of
fact, 1 would have been very happy
if the Railway Corruption Com-
mittees’ report had been placed before
the House for discussion, or if the
Railway Minister had been able to
place before the House the action that
they have taken so far or eontemplate
to take on the several recommenda-
tions of that committee; because one
of the main reasons for the difficulties
in transport seems to be the growing
corruption in that department. 1
would rather go to the extent of say-
ing that the lower staff in the depart-
ment ‘require more grease than the
wagons themselves.

Having said that, I wish to point
out to the hon. Minister a fact that
1 have had different opportunity of
pointing out to him, and that is the
lack of co-ordination between the
Ministry of Railways and the Minis-
try of Commerce and Industry. Unless
there is perfect co-ordination between
these two Ministries, the achievement
that is expected of the Second Plan
will not be realised at all. 1 have to
mention one thing that has been notic-
ed recently. Last year, you may re-
member, Sir, that the Food Ministry
had given sanction for the export of
nearly 2 lakhs tons of rice from India
to other countries. The harbours at
Calcutta and Bombay had been thrown
open. A resolution was brought before
this House by the hon. Shri T. T.
Krishnamachari, Minister for Com-
merce and Industry that an export
duty of half an anna per maund of
rice should be imposed. In that con-
nection we were told that only Calcutta
and Bombay ports had been thrown
open for the export of rice. When it
was pointed out to him that in Andhra
there was a declared surplus of nearly
three to four lakh tons of rice and
that the harbours at Visakhapatnam
or Kakinada or Madras might be
thrown open to transport or release
this surplus stock, the Minister was not
in a mood to accept the suggestion, but
later on in the month of April or so,
the matter was more seriousaly taken
to the notice of the Commerce Minis-
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try by the Food Ministry, and then he
saw the reason in throwing open the
harbours at Visakhapatnam, Kakinada
and Madras. During this period of six
or seven months it was found that most
of the Andhra Rice exporters and sup-
pliers had to take the rice all the way
from Kakinada in the east
coast to the west coast that
is Bombay. In that con-
nection, several hundreds of wagons
must have been requisitioned, and they
must have been taken all the way
from the east coast to the west coast,
with the result that a number aof
wagons must have been kept in use
until they were taken over to Bombay
and probably they took a very long
time to come back to the respective
areas. In that way, a number of
wagons must have been misused,
rather not fully used, and that is one
of the reasons why I said that there
must be co-ordination in thinking and
acting between the Commerce Minis-
try and the Railway Ministry. At the
present juncture also, unless the Com-
merce Ministry consults the Railway
Ministry, or rather the Industries Min-
istry consults the Railway Ministry
with regard to the location of the
several facilities and with regard to
the transport of very heavy machinery
from the post to the place of erection
there will not be a proper adjustment
of affairs. As a matter of fact, the
present idea is to spread the indus-
tries in several places all over India,
not concentrating them in a particular
place, and as such the need for deve-
loping those areas which have not
been developed by way of communica-
tions will have to be taken up more
seriously. Otherwise, the expected
spread of the industrial advancement
will not take place. So, in that view,
I urge upon the hon. Railway Minis-
ter to take up these things seriously
with the Ministry of Industry and
Commerce before further development
of the railway system is taken up.

I have got only one word more to
mention ie. with regard to the water-
ways. Before creating new waterways
in this country for which there are
numerous facilities, it is possible to
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develop the existing waterways where-
ever they are. [ have on a different
occasion brought this also to the notice
of the hon. Minister and told him how
it is possible to utilise the existing
source of the Buckingham canal which
nas got a course of nearly 300 miles
and which has now become an inter-
state waterway. If a few lakhs of
rupees are spent upon that, and if
probably the Railway Ministry takes
it over and manages it, the transport
bottleneck would be to a large extent
relieved by the diversion of goods
traffic.

I do not want to take more time or
trouble you for greater indulgence. I
would only say that there are very
many complaints now going about
with regard to transport, and this
whole file before me would show how
many difficulties have been experienec-
ed all along. I hope it will be possi-
ble for the appropriate aufhorities to
send these representations to the hon.
Minister so that he might look into
them and see that these are attended
to with the greatest expedition.

Shri L. B. Shastri: I am thankful
to Shri Tulsidas and other friends for
their balanced speeches and the kind
sentiments they have expressed to-
wards the Railway Ministry.

The problem of transport is a diffi-
cult one. I have never hesitated to
acknowledge this fact, nor do I want
to minimise it even today. In the fast
developing economy of our country,
more and more movement would take
place, both of raw materials and
finished goods. Agricultural produce
is also on the increase. Similarly the
raising in mines of coal and ores. The
burden on the transport services is
thus on the increase, but this has to be
welcomed as it is an indication of the
growth of prosperity in the country.

During April-June, that is during

" the summer months railways have al-

ways to face serious difficulties. The
rigour of the climate reacts on the
efficiency of the out-door staff and
leads to an abnormal increase in the
incidents of sickness among them.
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Water shortage for loco requirmen'!.s
is also generally experienced, and this
affects operation. This year moreover,
the movgment of foodgrains even
from usually deficit States created a
special problem for us. The heavy
rains followed by floods and breaches
in so many parts of the country, espe-
cially in North Bengal and Assam,
have also considerably added to our
difficulties.

Pandit D. N. Tiwary: North Bihar.

Shri L. B. Shastri: North Bihar also.
I am mnot recounting these things as
a sort of defence. In fact, I have said
elsewhere that 1 consider the present
situation a challenge to the railways
and railwaymen to face it boldly.

It has often been suggested that
there should be better co-ordination
between the railways and other means
of transport, and I have also myself
laid great stress on this matter. In
the Transport Ministry we are giving
serious thought to problems connected
with road transport and shipping. 1
hope I shall be able to introduce the
amended Motor Vehicles Bill in this
session of the House. The Rail-Sea
Co-ordination Committee which has
been set up recently by the Railway
Ministry has also started its work.
How to develop further the existing
road transport capacity is under our
active consideration. But there is no
doubt that the bulk of the transport
burden will still have to be borne by
the railways, and we are planning for
it and are determined to discharge
our obligations.

I would like, however, to clear some
of the misunderstandings which have
been created in the House by a few
speeches made now.

With regard to the general position,
the goods loading on Indian railways
from January to August has been—
I shall quote the figures—as follows:
The total number of wagons loaded
on Indian railways, broad guage, in
1954 was 20,40,081. In 1955 it is
31,63,850—an increase of 7-3 per cent.
In the metre gauge is 1954 it was
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16,92,582. In 1955 it is 18,53,543—an
increase of 9'5 per cent. So, these
figures clearly show that far from
deterioration, there has been a sub-
stantial increase in transport during
the current year. Nevertheless, there
are some arrears both on the broad
gauge and the metre gauge sections.

The annual rate of increase in tra-
flic in the past has been of the order
of 3 per cent, but during the current
year there has been an abnormal in-
crease, largely due to the bumper
crop and the simultaneous decontrol
of foodgrains. Food movements dur-
ing April-June have increased by 88
per cent on the broad gauge, and 6:8
per cent on the metre gauge as com-
pared with the previous year. The
bulk of the arrears relate to food-
grains traffic. It is true that in spite
of the increased loading, the outstand-
ing registrations for wagons have
been considerably higher than last
year. Thus, on the broad gauge sec-
tion, the outstanding demands on 31st
July were 142000 as against 35,000
last year, and on the metre gauge
portion, 1,50,000 as against 55,000 last
vear. I am, however, glad to inform
the House that these outstandings
have been very appreciably brought
down.

I shall now like to deal with the
position relating to the movement of
a few important commodities such as
sugar, cotton, etc. which were refer-
red to by Shri Tulsidas. So far as
sugar is comcerned, I would like the
House to know that the indigenous
production jumped up from 10 lakhs
of tons to 16 lakhs of tons. This natu-
rally signifies a corresponding increase
in the transport of sugarcane and
other raw materials. Since one ton
of sugar requires ten or eleven tons of
sugarcane, the magnitude of increase
in traffic can well be realised.

The transport of indigenous sugsr
is linked with the large-scale import
of sugar which from January to July
1955 was about 2,67,000 tons. Out of
this, nearly 35,000 4ons was discharg-
ed at Bhavanagar, and distributed by
rail to Saurashtra area, which
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accounts for lack of movement of indi-
genous sugar to this area.

Likewise, considerable movement of
imported sugar was made during this
period to various destinations such as
from Bombay to Ahmedabad, Poona,
Ujjan, Ratlam, Nagpur, Jaipur, from
Calcutta to Gauhati, Tatanagar etc,,
and from Madras to Tiruchirapalli
and Coimbatore. In consequence,
there was a lesser demand for indige-
nous sugar in thesé areas. Neverthe-
less, the sugar movement on the broad
gauge portion has been, as Shri Tulsi-
das knows, very satisfactory, being
from January to 10th September 1955,
29,520 wagons or 21 per cent more
than during the same period last year.
But I must admit that the position on
the metre gauge was mot so satisfac-
tory.

On the metre gauge the bulk of
sugar is loaded on the North-Eastern
Railway. Here, the movement up to
April was conditioned by the heavy
movement of sugarcane, and large-
scale movement for the flood protec-
tion works at Dibrugarh and in North
Bengal. I trust the House will appre-
ciate that it was mainly on account of
the railways that the Dibrugarh
rivetment could be built, and Dibru-
garh could be saved from devastation
this year. So, when we moved bould-
ers and stones to Dibrugarh, naturally
the other goods had to wait.

From 1st May to 20th September
this year, 18,176 wagons of sugar have
been loaded as against 11,000 last
year, on the metre gauge on the
North-Eastern Railway. From 1st
January to 20th September this year,
over 28,000 wagons of sugarcane have
been loaded as = compared to 27,000
last year.

The position regarding movement of
cotton is much better. The Westérn
Railway loaded 1,100 wagons more on
the broad gauge and 1,600 wagons
more on the narrow gauge during
January to 20th July this year as com-
pared with the same period during
last year, which represent an i=-rease
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of 42 per cent on the broad gauge, and
58 per cent on the narrow gauge. So,
we have been able to make satisfac-
tory improvement even on the narrow
gauge, where the position of the rol-
ling-stock and rails ete. is not quite
satisfactory. The outstanding regis-
tration on 20th July 1955 were only
128 wagons on the broad gauge and
10 wagons on the narrow gauge. On
the Northern Railway, during the
same period, there was an increase of
1,000 broad gauge wagons, represent-
ing an increase of 35 per cent over
last year. Similarly, on the Central
Railway we moved 900 wagons more
of cotton to Bombay area during the
first six months of this year, as com-
pared with the same period last year,
representing an increase of 35 per
cent. I might also add that 24,700
tons of cotton were exported from
India during January to June 1955 as
compared with 13,200 tons before.
That is to say, instead of 13,000 tons,
we were able to export 24,000 tons.
And this would not have been possi-
ble of course, except by increased
rail movement.

I might also tell the House about
the movement of oilseeds, including
groundnut seeds. 20,515 broad gauge
wagons were loaded during January
to June this year as compared to
16,455 wagons during the same period
last year, representing an increase of
24'7 per cent. Similarly, on the metre
gauge, 31,568 wagons were loaded as
compared to 25,071 wagons last year,
representing an increase of 25'7 per
cent.

Regarding movement of coal, a daily
average of 3,221 broad gauge wagons
was loaded in Bengal-Bihar coal
flelds, during January to August 1955,
as compared to 3,120 wagons during
the same period last year. This re-
presents an increase of 92 wagons per
day. Taking all coal fields in India,
the loading was 140 wagons per day
more than last year. Coal movements
for destinations beyond Moghal Sarai
averaged 1,217 wagons per day during
this period, being 81 wagons in excess
of last year.
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The House will thus see that instead
of any deterioration, there has been
almost an all round improvement. To
suggest that there has been any dete-
rioration is wrong factually, and it is
a mistake to paint so gloomy a pic-
ture.

I should like now to reply to one
or two points which were raised by
Shri Nevatia, Shri K. P. Tripathi, and
Shri Nambiar also, though what the
later raised was not very much rele-
vant to the discussion.

Shri Nevatia said that we should
arrange for better co-ordination be-
tween the railways in the different
zones. I entirely agree with that
suggestion. I would like to tell him
and the House that we propose to
appoint special staff for the purpose
of wagon chasing. This work will be
gn independent work, and it will be
entrusted to special staff who will he
dealing with the chasing of wagons as
and when they are delayed either in
the yards or while they sre on ihe
move. We propose to appoint special
staff for this purpose, and I hope they
will be able to chase the wagons pro-
perly and facilitate the movement of
wagons in future.

Shri K. P. Tripathi is not here. Ie
said something about the setting up
of steamer companies by Government
and their taking up this work. We
do not propose to do it now. A Com-
nittee was recently set up with Shri
Lokur as Chairman. The Coummittee
has completed its report; probably it
will be submitted very socn. It will
be time then to consider as tn what
further steps should be token in re-
gard to that matter. I might, how-
ever, tell the House that we are con-
sidering actively about two matters.
One is about the manufacture of
special types of power bLoats. They
are being manufactured in India and
it is expected that they will be com-
pleted in about two or three months'
time. What we are aiming is that it
would be possible to make these power
boats navigable throughout the year
both in the Brahmaputra and the
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Ganga. The other thing that we pro-
pose to do is that we are considering
a proposal of mechanising the sailing
vessels. These two steps, I hope, will
be able to help us in the movement of
some goods at least in some cases.

I welcome Shri Nambiar back to
this House. I thought he had some-
what cooled down or, if he will not
be angry, sobered down. But he still
possesses his old fire and 1 only wish
that he had not indulged in exaggera-
tions again, making somewhat wrong
statements. I might tell him that
there is only one federation. There
are no two federations, and there is
only one President, Shri Vasavada. I
do not think the Board was in any
way wrong to have negotiated with
Shri Vasavada who is President of
the Railwaymen’s Federation. In fact,
I think he should have paid compli-
ments to the Board for having accept-
ed some of the.old demands which
were hanging fire for a long time.
Shri Nambiar, it seems, is not inter-
ested in the demands of the workers
being conceded, but perhaps he is
more interested in keeping workers
fighting amongst themselves. I did
nothing else than bringing the parties
together. If I met Shri Vasavada, I
also met Shri Guruswamy, and my
effort was to bring them together, to
bring about a reapproachment, if
possiblé. But I could only advise
them. It is for the two gentlemen
who may have their internal differ-
ences to settle the matter amongst
themselves.

I shall in a few words say that the
problem of transport has to be view-
ed both from the short and long-
range angle. Our plans, I might in-
form the House, are to increase our
carrying capacity by about 20 per cent
by the end of November this year.
This we hope to achieve by effecting
improvements at certain bottleneck
points in the movement of traffic such

traffic, then move-
ments to the south via Bezwada, via
Raichur and viz Poona, and lastly,
movement in the Saurashtra area wig
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Sabarmati, Viramgam and Mehsana.
With regard to the Assam rail link,
last year due to heavy rains, there
were serious breaches and a number
of major engineering works had to be
executed during the current year on
account of which the limited capacity
available was further restricted. In
April last, arrangements were made
with the Pakistan railways for move-
ment of traffic via their route which
afforded substantial relief. But un-
fortunately, there were sudden
breaches again in July and August,
both on the Assam rail link as well
as on the Eastern Bengal railway. The
last of these between Chaprakata and
Bijni has been repaired only yester-
day morning and I hope this will ease
the position.

As regards traffic via Mokameh
Ghat and other transhipment points
across the Ganga, several ad hoc mea-
sures have been taken to step up
capacity for movement across the
river. Unfortunately, however, the
ghat difficulties, especlally at Sakri
and Bhagalpur this year have been
the worst for the past many yedrs
and the capacity has dwindled down
very considerably. The situation has,
however, been saved by progressive
stepping up of the capacity at Mandu-
adik, to which Pandit D. N..Tiwary
referred just now. We have been
able to step up the capacity at
Manduadih from 30 broad-gauge
wagons to 155 broad-gauge wagons,
and it will shortly be increased fur-
ther to 180 wagons daily. Complete
relief, however, will only be afforded,
of course, when the Mokameh bridge,
which is already in hand, has been
constructed. I have very recently
received a representation from Bihar
about the old steamer services which
used to function formerly. I got #t
only two or three days back. I am
looking into the matter. It is diffi-
cult for me to say anything off hand
just now about that.

Regarding movements to the south,
although some increase in the trans-
port capacity has been effected in
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recent months, substantial improve-
ment is expected by November next
when a number ~f capacity works
under execution. are likely to be
completed such as the remodelling
of the Bezwada Yard, extension of
loops at stations between Bezwada
and Madras to hold trains of 80
wagons. Here again, there has been
a setback recently due to repeated
breaches on the east coast line.

Regarding movements to Saurash-
tra, here again there is a progressive
improvement expected as the capa-
city works get completed stage by
stage. The question of the conver-
sion of certain metre-gauge sections
into broad-gauge is also under exami-
nation. There have been excessive
rains in Saurashtra recently and apart
from slowing down loading and un-
loading operations at terminals, a
number of new lines in various yards
sank. The Ratlam Godra line on that
section was also badly affected. We
have fought against all these set-
backs and have been able to increase
the loading and bring down the out-
standing demands. The steps that we
have taken, I hope, should go a long
way in easing the present situation.

In the end, from thc long-range
point of view, I might give the House
a broad indication of what we pro-
pose to plan for during the Second
Five Year Plan period. This will in-
volve (a) provision of increased capa-
city in sections concerned to permit
movement of the estimated additional
production of steel, coal and cement
and generally to augment capacity on
other sections of the main trunk
routes up to 50 per cent. So Shri
Tulsidas should have no fears in
regard to the movement of steel, coal
eic. for the steel plants or for other
big plants. ‘We have taken that into
consideration while planning for the
increased capacity of the railway
lines. (b) Electrification of certain
sections to promote efficiency of ope-
ration and to develop capacity most
economically. (c¢) Increased-tempo of
renewal of main line track already

.
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overdue, thereby releasing maximum
quantity of track material for build-
ing new lines. (d) Construction of
new lines up to a limit of 3,000 miles
in the whole Plan period, which will,
of course, be besides the doubling of
the lines; and we have fixed our tar-
get as 2,500 miles doubling in the
next Plan period. Besides this, we
are thinking in terms of more than
Rs. 450 crores in the matter of pro-
curing locomotives and rolling stock
alone. On line capacity works and
track renewal programmes, we shall
have to spend more than Rs. 300
crores and on new lines, something
like Rs. 200 crores. So yom will see
that we are planning on quite a big
scale to meet the increased transport
requirements of the country. But
our programme will take time to be
impiemented. It involves big and
ditticuit works and their execution
ana completion might ‘take two to
three years. The public will, there-
fore, nave to put up with the difficul-
ties 1or some time as they, I hope,
fuuy realise the enormity of the pro-
blem t be tackled. We may also
have 0 nave recourse to some ration-
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alisation and regulation in the move-
ment of traffic. Other Ministries are
being consulted and 1 propose to ad-
dress the State Governments also in
this matter. Unnecessary utilisation
of wagons and locos has to be put
down effectively.

6 P.Mm.

Our Second Five Year Plan is fair-
ly big, although I personally think
that it should have been bigger still,
But, we have weighed everything and
tried to be as reasonable as podsible.
I cannot say what is going to be the
final result of our consultations and
discussions with the Planning Com-
mission, but, however, 1 wish our
proposals should be accepted. The
responsibility of the Railways in the
execution of the Second Five Year
Plan is a tremendous one and let us
hope that the Railways would be able
to bear the additional burden and not
let any sector suffer on their account.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursaay, e
20th September, 1953.
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